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TuwaD:A'I', liT. FBBJl11£BY, 
IHI-

Members Sworn . 
Starred Questioaa and An· 
awen .  .  •  . 

I!Itatements la,id on the Table 
Deaths of Pandit Krishna 
Kat Malavia and Panciit 
Pyare Lal8harma 

Motion for Adjournment ,re-

Prohibition of the flning 
of Census Forme in 
Urdu and insisting upon 
fllling thOile Forme in 
Hindi in Sheikbupura 
Distriot, Bibar--Leave 
refused •  .  . 

Refuaal of the Te=h 
Authorities at Sa a 
in the Punjab to trans· 
mit certain Telegr&1D8-
Ruled out of order . 

Misuse by the Government 
of India of their Powers 
under tlhe Defence of 
India Aot-Ruled out 
oCorder .  .  . 

Failure of tbe Government 
of India to Bupply een: 
BUS Forms in Urdu in 
Bihar and the Compul. 
sion to fill up these 
Forme in English or 
Hindi only-Leave reo 
fused. .  .  . 
StaDdard Agmark Grades 
in Leather Contract_ 
Notmoved .  •  • 

Non·Grant of Dearneaa AI. 
lowance to Central Gov. 
eriunent Servants-Dis. 
allowed 
Removal of Muslim 
O8lcers from the Rail. 
IF&y Board-DiBaIlowed 
DiaalIowlllJOll of the use of 
Urdu in lloaey Orders 
and Registered Letters 
by the Caloutta Post 
O8loe-DiaaUowed . 

NOb-Bupply of Urdu Cen. 
BUS FOIIII8 in Bihar-
Barred 

~ ~ 

PACJJ:8. 
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111-63 

53-65 
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117-68 

68 

119--60 

80-12 
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TullaDAY, Uft ..... 11"'*\'. 
1 H l-GOftld. 
Statement N alleged forcible 
occupation of the ItIgGA·.' 
at Burhanpirr in the Cen· 
tral ProvlbCeB •  • 
Nomination of the Panel of 
Chairman 

Committee on PetitiODS . 
Governor Generel'aAs8eD.t 
to BillB. .  • 

Certain Home Department 
Declaration, of Exemption 
laid on the Table. • 
~  ~ the Indo.Ceyloneee 
Situation .  .  • 
The Indian Rallwaya (Am. 
endment) Bill-Presenta· 
tion of the Report of the 
Select Committee. • 
The Indian Merehandill8 
Marks (Amendment) Bill 
-Presentation of the Re-
port of the Select Com· 
mittee. .  .  • 
Election of two Members for 
the Committee on PubUc 
Accounts .  .  • 

Election of a Non·08lcial 
Member to II8I'Vtl on the 
Standing Committee to ad· 
vise on Bubjects, ~ e  
than .. Roads .. dealt rih 
in the Department of Com· 
municatioDB. •  • 
Election of four Members 
for the Court of the Uni. 
versity of Delhi 

The Insurance (Amendment) 
Bill-Introduced 
The IDBurance DepOllits 
(Temporary Reduction) 
Bill-Introduced 

WBDNJ:8DAY, l2T. FJ:BB11£BY, 
194,1-

Starred Queationll and Ana· 
wers 
UDBtarred QueatioftBanci 
AOBwers '.' • 

,Motion ~  AdjOU!'lUllllllt ,.. 
Det4intiOn of Prof. )T. G. 
Ranp. II. L. ·A ....... UW 
out or order . .  • ". 

'It 

eo 

....... 101 

108--01 

1-...07 
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W.....u.T, 11TH F".UAaT 
IMl-ootllll. 
BeIolutioo re-

. ' 

AppointmeQt. ~  a Com,-
mittee to eXamlrje' tlie 
OODditiona or Detenus 
tiJideIo· 'llie Def'enoebf 
IQdia Aot.-Neptived . 

APPOmtmaQt or ~~ Cbair· 
- or oerl.ain"""POrt"B.j 
Committeea .. IGz-
OIWo ~ of tbe 
LOaaI Pan Truat Boards 
-DiIousBion ' Dot OOD. 
'Olw:led 

TlivBaDAT. 13TH hBBUAaY. 
IN1-
Starred. QueatiODB aDd An. 
......... 
,VQRarred Question and An· 
awer •  .  .  . 

The Muslim Intestate Sue-
OeBBion Bill-Motion t.o 
oontinue adopted. • 
The Indian Railwa;ya (Am-
eadment) Bill-Motion to 
ooaaider wi&hdnwn • 
The Code or Criminal Proce· 
dure (Ameadment) BiU-
Circulated •  •  • 
The Land Acquisition (Am. 
endment) Bill-Motion to 
oonaider nap.tived. • 
The Muslim Kazis Bill-In-
'troduced .  .  . 
The Delhi Mualim Wakfa Bill 
-Introduced .  .  • 
The Hindu Marriage Dis-
abilit.ies Removal Bill-
Introduced .  .  • 

.The Code of Civil Procedure 
(Amendnient ) Bill-Intro-
duced. •  •  • 

; o;n..,Qode of Criminal Proee-
. dun (ADMllldmen.t) Bill-
Introduced 

l l ~ luHFBBBtJABY. 
1841-

Starred Questions and An-
awers .  •  .  . 
Unstarred Question and An-
swer •  .  .  • 
M.... from H. E. The 
~ . ~m  General. • 
Report on the Prope811 of t.be 
".j ~es financed from t.he 
jp'&Dts for Rural· Develop-
ment . .'.,.. 

Ruies I'll D.truotive' Insects' 
'; :i_ ;Pests Act . 

107-4 

143-66 

167-78 

178 

178 

188-·93 

194 

194 

194 

194 

196 

197-210 

210 

211 

Ill-IU 

111-252 

ii 

~  14TH hBaUAaT, 
1Ml-GOnld. 

'!'be Inaur.oe Depoeits 
("J;emporary Reduction) 
ll ~ ... ed. •  . 

Motion... Documents relat. 
mg to' 'he Indo·Ceylon 
Ccmvenationa Adopted .. 
amended "  • 

MO.DAY. 17TH FB'-l1,ABY, 
1841-' 

Member Sworn. •  • 
Starred Qu.ticm. and AD-
aweJ"8 • "  •  • 

UDBtarred Queetiona and 
Answen. '. •  • 

Statements laid on the Table 
Motion for Ad,joumment ... 
Refusal of Census Enume-
rators in Bihar. Oriaaa, 
J ora State, Central Pro-
vinces and UDited Pro-
vinoee to return •• Urdu " 
or .. Hindi .. .. the 
mother tongue of 
:perso_Leave refused. 

Grlev&DOl!8 of the B,indus 
in the UDited Provincea 
with regard to a cwtaiD 
instruction ,iven ~y the 
Census Authoriti_ 
Ruled out of order • 

Election of a Member 
to the Stanc:lina Com· 
mittee for the bepart· 
ment of CommunicatioDil 

Election of Members to 
the Public Accounts 
Committee. •  . 

The Berar Laws Bill-
Presentation of the 
Report of the Select 
Committee. .  . 

The Muslim Intestate Sue· 
cession Bill-Preeen'ation 
of the Report of the Select 
Committee ,  .  • 

The Indian MerchandUe 
Marks (Amendmeat) Bill 
-P8I!8ed, •  •  • 

The Insurance (Amendment) 
Bill-Refened to Select. 
Committee 

TUBSDAY, 18'l'H ·'.BBUAaY, 
1941-
Member Sworn. • . 
StarJ'lld Questions &lid An· 
&wen •  •  • . 

Meesage from B. B. 
Governor General . 

.... 

316-1. 

31. 

318 

316 

317 

317 

317-11 

.322-38 

all 
" 

UI-45 
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~  Iltnl I'IIB8V.t.aT, 
IH1-oonId. 

Motion for ~ N 
RiSe BaDp buUtOllWde 
tbe Pelbawar ~  
-DiaaIloweil •. •  • 

.BJeotioD oC Jlemben to the 
Cowt of the Delhi Uni. 
...tty. •  •  • 
The IDdiaD RAihrare m~ 
eudment) Bill-Dl8OWI8ion 
on OODBideration ofC .... 
Dot ooncluded . 

W.llDlDID.t.T, 19TH F ... V.t.aT, 
1941-

,;IIeaIber 8wom. •  • 
Starred Questions and An· 
_ere .  .  •  . 
Preeentation of the Railway 
Budpt Cor 1941·42. . 
The Petroleum (Amendment) 
BiU-Introduoed. • 

~e IDdian Bailware (Am. 
endment) BiU-Dl8Ouuion 
on oonsideration of ClaW1811 
not oonoluded 

TBuBao.AT, 20rB hB.VUT, 
. 1961-
Starred Qu_tions and ,An. 
awen . 
Resolution re-
Appointment oC the Chair. 
men oC oertain Port Jlaj 
Committeee as lOll)' 
O§kio Members of the 
Looal Port Truat Boards 

'-Negatived •  • 
A= oC Railway EDl. 

81 Negatived . 
Recognition of Unions of 
Government EmpIOY881 
-DiIouaaion not GOD. 
oluded 

8.t.T'DBD.AY, 22M» FEBBV.ABY, 
1841-

Starred Questions and An. 
Iwera •  .  . 
Unstarred Questions and 
Anawere .  .  • 
Motion Cor Adjournment ,.e 
Alleged repression and in. 
terference with the eleotion 
of a Congreee Candidate 
Cor the Central Legiala. 
tive AsaembIY-DiI&llow. 
ed. .  •  .  • 

General diaoU88ion oC the 
Bailway Budget 

348-97 

899 

390-403 

~  

412 

412-118 

47'-76 

477-320 

1120--28 

1129-37 

537-;-39 

539-40 

1140-91 

TmlBD.AY, 2Inr ~  

IN1-
Starred QueItjoaa and AD. .......... 
U-..rred QueRicq UId An· ......... 
The A-.m Riflee BW-x.a • 
troduoed •  •  • 
The Delhi Re.t.riotioD of 
U_ of Land Bill-In. 
troduced •  •  • 
The Petroleum (Am ..... dment) 
BlD·Pa.ed. .  . 

:a.olutioD ,.. P&JD*t of 
CompenlAtion to IIMtIen 
and SeameD ofBea.Qojq 
Shipe Cor War injuriee ...a 
damap-Adopted. • 

WJlDNBIID.t.T, 2&n1 FJQlBv.ABY, 
1941-
Starred Queetiona and An· ...... .  .  . 
Poetponed Queation and An· 
swer ... .  • 
UDItarred QuestiODI and An· 
8W8r8 •  •  • 

Statement laid on the Table • 
The Railway Budpt-Liat of 
Dema.nC»-Demaad No.1 
Railway Board-. . 
8uapeaaiOll of the pledge 
for m'URlflaoture of 1..0. 
oomotiftll in· India Cor 
the period oCWar • 

Policy of ~ in con. 
nection with ·develop. 
ment of Indian Indua. 
triel • 
PoUoy oC Rates and 
Freights .  •  • 
Communaliam in Bailway 
Servi08l •  .  . 

Grieva.n08l of the North. 
Western Railway Em· 
ploy-

TIroBaD.AT, 27TH FEBBUARY, 
1941-

Starred Questions and An. 
swere. .  .  . 
Unstarred Question and An. 
swer 
M-.gee from the Council 
of State .  .  .  • 
The Railway Budget-List 
of Demand&-
Demaad No. I-Railway 
Board- .  .  . 
DearneIs Allowance for 
Railway Employeee 

P.t.QU 

8IS3-t7 

669-:" 
697-98 

698-700 
700 

701-45 

701-16 

785-45 

747-lJ6 

7116---17 

7117 

757-111 

7117-71 



TaVuDAr, 2'1TJI .J'uaU4M', 
IHI-conld. '  , 

The Rail.,.., Budae'-Lin 
: ,of Dlimanda-coRtd. 

~ or' 8elect.ion for 
'-.m PIIItB as ob· 
tains in Railway Ad· 
ministrations IIoDd 
Railwa 1Joe,n\ with 
partio:t'.r ret"eri!noe 
to e ~ ApPOint.. 
mentl 

The ~ l (at t.he' Rail· 
way Board and CoIP' 
munioatiOllS MaInbel' 
over ComJIIIDY.JProD-
aged Rail-YI with 
Bpecial reference to 
the South Indian Rail· 
way. 

Policy ~ the al. 
teration of Date of 
Birth of Railway Em. 
ployeea • 
GrievanoeII of Railway 
WorIrlll'll • 

Demand No.2-Audit. • 
Demand No. 3-1rfiacellan· 
eoua Expenditure . 

Demand No. ~ to 
IadIan State. and Com· 
panies., •  .  • 
Demand No. 6.A-WorkiDg 
ExpeII8BII Maintenance of 
Stnctural Work.. . 
Demand No. CI.B-Working 
~ ~ e 

and Supply of Locomotive 
Power • 

.. 
PA.GE. ' 

,": : TaVRU.Y, 27J1!11 "'-0'£_,' . 
, . 

: •  i I ~ ll  \ 
, The Bailw., ~ 

em~  

~  

'180-82 

782-84 

'184-91 
'191 

782 

792 

'192 

792-93 

Demand NO; ~ b  
, 'ExpeD8I!II - MainteDatu:l8 
of Carri8ae and WasOP ' 
Stock. .'. '.' , 

''Demand No. '·J)..,..W.or1dq 
~ ~ Vain ........ 

Workina of, Fe,q 
Rt.e.merIiY1dllarboura' '. 

,\ 

Demand No. 6·E-Working 
~~ of 

l'raftlc ~  • ',M-4 
IndianiBation of Higher 
and Reaponai.ble POIIiuoae ",.,....... 
D!Hnand No. 6.F.-Working ,. 
Expeb8e8 of a.eral De· 
partments ,71& 
Demand No. 6·G.-Workins 
:ExpeoEe - ~
ExpeDM8 716-8'T 

Demand No. 6.H.-WorkiDg 
EzpeDII811 Expeoees of 
EJecst.rioal Department.'19T 

Demand No. '1.-WorkiDg 
~ -Appropriation 

to DepftlCiation Fund. 7. 
Demand No. 8-InieNIIt. 
ChargeII • '98: 
Demand No. 10-Appropria. 

~ .: '1. 
Demand No. U-New Cona· 
truction • '198-
Demand No. ll-Opea LIne 
Won. . 7R-801 



LEGISLATIVE ASSEMBLY 

ll'edne.day, 19th FebruQ.,y, 1941. 

The Assemblv met in the Assembly Chamber of the Council House 
at Eleven of the Clock, Mr. Presid"nt (The Honourable Sir Abdur 
l~ m  in the Chair. 

STARRE-D QUESTIONS AND ANSWERS. 

(a) ORAl. ANSWERS. 

tl'1 • 1S· • 

. tlO·. 

TBAmnm CENTRES POB ABTIZAN8, 

21. ·Dr. Sir Zi&lldcUn AlIma4:(a) Will the Honourable the Labour 
Member please state which Ilre the training centres at :which training is 
provided for artizao.s? 

(b) Have Government made any arrangements· to recruit trained 
mistries for the faotories? 

(c) What steps have they talten in this dir.ection? 

JIr. SaiJld BaIaIl Zabeer:.. (a) A list of e ~ l institutions and 
training centres selected for traiRing purposes up to 10th February is laid 
on the Table. The list is being added to from day to day. 

(b) and (c). Yes. The National Service (Technical Pel'sOlmel) Ordi-
118:10e, 1940, provides for the recruitment of skill('d Labour to ~s 

engaged on work of national importance and is adminil'.tered by the Nation",l 
Service Labour Tribunals constitut.ed for the different Pro"inces. As a 
general rule the National Service Labour Tribunals consist of the Labour 
Commissioner of the Province ('oneerned or Illl officer of corresponding 
status who is Chairman, representatives of the Railways, the Te('hnical 
Recruiting Organisation of the Defence Department and ~  available a 
representative of Ordnance Factories. A dopy of the Ordinance ~ e e  

tTheBe questions have been postponed to be answered on the 17th March, 1941. 
::: Thi. queation was not asked by tho questioner. 

( 85 ) 
A 
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with the National Ser:vioo (Technical Personnel) Rules will be found in the 
Library of the Bouse .• 

TecARiecrl Traifti.g BcAsm •• 
f'.cArtircrl ift,titution. and trajniag centr.. .deried lor traifting ptlrpoee. v, to IOtA 

February, 19l1. 

1. The Punjab College of Engineering and Technology, LaAore. 

2. The Government. Technioal School, LG/wre. 
3. The Gove1'DDl8Dt' TeclUlical IlIIt.it.at.e, Lvck,,01ll. 

4. The Victoria Jubilee Technical Institute, Bombay. 

5. The Government Engineering School, Nagpur. 
6. The Government Technical Institute, GoralcApur. 
7. The 'Ahaanulla School of Engineering, Dacca. 
8. The Bihar College of Engineering, Pa,tna. 
9. The College of.-Engineering, Baflgcrlore. 

',,10. The Eat. India Railway Workabop, Li!looaA . 
. 11. The College of Engineering, Guindy, Madrae. 

12. The Ori.. School of Engineering, Cuttacle. 
13. The Engineering College, Muslim Univeraity, Aligarlt. 

'\ 

14. The Benaree Hindu University Engineering College, Bena, ... 

15. The Government School of Handicrafts, A kola. 

16. The Beng'" Engineering College, Sibpur. 
17. The Jamshedpur Technical IDltitute, IUTfI.Iltedpur. 

18. The Engineering College, Poona. 
19. The Indian lnatitute of e ~  Bnngnl .. ,t. 
10. The Calcutta BqiDeering College, BallW-ge; 
21. The Diatrict Bo.rd Technical School, BvrdVltlfl. 

22. The Great Indian Peninsular Railway Workshop, Matuflga. 

23. The Great Indian PEoniDlUiar Railway Workahop, Pard. 
24. The Great Indian Perli_lar Railway Wol'kahop, Pare', Head 
25. The Hydenr.bad Tp.chnical Training Centre. 

26. The Technical College, Dayalbagh, Agra. 

1n. The Government Technical School, Bari.al. 

28. The Tirhut Technical In8titute, .1/uza/faT1'ur. 
28. The Eutern B.ngal BailwayWork8hop, gtmdmpartl; 

30. The Ee.tem Bengal Railway Head OfIire, Oalcutta. 
31. The Ramakrishna Minion Indulltrial School, Mylapore/Madra8. 

32. 'fhe C. N. Indultrial School, Ahml!(iabad. 

Office. 

33. The Bombay Government Indu8trial Training Workllhop, .4.lt.metfabad. 

34. The P. S. n. and Sonll, Charity Industrial Institute, Peelam.trlv/VoimhakJre. 
35., St. JOIIeph's IndUltrialSchool, Coimbat1ire. 

36. HiB Boval Highnel8 the Prince of Wales Technical School and Public Works 
'Department Workshops, In,Ant, ,4 "8ain. 

~ Don Bosco Industrial Technical School, SAillong, .4l1l1am. 

38. The Abdulla Fazalbhoy Technical Inltitute, Bombay. 

_. Koberly Technical Inltitute, Hoogly. 

40. Sarma Valley Technical School, SylAd, A...am. 
41. National Elechic Works. Ooimbatorr. 
42. Imperial Works, Mount Road, of Mp-lBn, P. Orr 1 Bona, Ltd., Madra •. 
43: The Parai Technical and Indlllt.rial Inatitut.e, Surat. 
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44. The C.olJegf! of Engineering  and Technc,logy, Jadt.J1YpUT. 
45. The Coronation 'l'echnical School, Khu'na • 
. 46. K. K. Technical School, My",enai7Ig/ •.. 

47. The Balaaore Technical School, BGla'01'e. 
48. The Beng.l Nagpur :Railway Workshop, JtAOTgpuT. 
49. The East IndilLn Railway Workshop, Jamalp!!.r. 
SO. The ~s  Indian Railway Workshop, OhaTbagh, U. P. 

51. The East Indian Railway Workshop, ."'ambay"', U. p. 
52. The Ea.t Indillll Railway Workahop, Head Olfice, Calcutta. 
53. The East Indian Railway Plant, Depot, Moglulllerai. 

Mr. N. M. Joshi: Mav I know, Sir, what is the function of the 
National Service Tribunals? 

lIIr. Satyid Basan Z&heer: I am afraid I cannot answer it without 
notiee. 

Dr. Sir Z1&Uddin Ahmad: Can the Honourable Member tell us approxi-
mately the number of mistries who have been recruited already by this 
Body? 

Kr. S&iyid BaIaD Zaheer: I am afraid I must ·ask for notice again. 

lIIr. If. M. Joshi: Is there nobody on the Go;ernment side who can tell 
m .. what the ~ l Service Tribunal is? Is there so much iWlorance on 
the Government lIide? 

(No reply.) 

Dr. Sir Ziauddin Ahmad:. I have been auth()riaed by Dr. Rahman to put 
his question. 

OFFICERS IN THE OFFICE OF THE DIRECTOR OF CONTBACTS GIVEN MlLITARY 

RANK . 

•• ·Dr. Sir Ztaudclln Ahmad (on behalf of Dr. Habibur Rahman): 
Will the Honourable the Leader of the House pleuse state whether it is • 
fact that every officer IIppointed in the office of l ~ Director of Contracts 
is given a militllry mIlk? 

!'he Honourable Sir lIuhammad Zafrllllah Dan: Yes, with the excep-
tion only of those appointed as Officer Supervisors. 

PROMOTIONS OF MILITARY RANK OFFICERS IN THE OFFICE OF THE DIRECTOR OF 

CONTRAOTS. 

23. ·Dr. Sir Ziaudclln .Ahmad (on behalf of Dr. Habibur Rahman): 
(a) Will the Honourable the e~ e  of the House be pleased to state 
whether it is not a fact that promotions are given to such military rank 
oBit'era much more quickly than they are given in the regula'r army? 

(b) Is it not a fact that salaries are given on the scale of the salary oC 
military offieers of equivalent rank? ' 

A 1 
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(0) Is it not a fact that the salaries given to persons baving Indian 
names for the same work Rnd in the snmc rank are les$ thall the IUllaries 
given to persons having European names? 

fte lIoDouuble SIr ¥ubammad ZaJrullah Khan: 1 pre!\ume the Honour-
able Member is referring to promotiollH 11I1d suillries in the Contracts Directo-
rate. 

(a) No. Stott appointments ~  ('ertain ronks nnd if on offieer of 
lower rallk is appointed to hold such :an appointment, ~ receives tempo-
rar.v promotion to the higher rank loid down for the POt'lt. This principle 
applies to emergency COlllluissioned U8 well ItS to ~ lll  officers, through-
out the Army in India. 

(b) Yes,' in so for as emergency ("oJllJllissioned otticers of His Majesty '8 
Indian Lund Forces are concerned. 'I'he pRy ond nllow8u('es of emergency 
• .lJmissioned officers of the Land }'orces (India11 Anny) are lower than 
thOle of regular officers (whether BI·itish or Incliul\) holding R permanent 
commission in the Land Forces (Indian Anny). 

(c) European British subjeets are eligible for Emergency Comlllissions 
in His Majesty's Land Forces, and Indians in His Majesty's Indian Land 
Forces. According to the existing rules, which are, of course, applioable 
throughout the Army in India, the pay and allowances admissible.., cdCers 
of the former category are higher than those admissible to officers of the 
latter ClltegOry, who are serving in their own country. 

Dr. 8Jr ZiaUddID Abmad: enn the Honourable Menlber show the 
necessity for giving m l ~  ranks to persons appointed in the Directorate 
(.f Supplies, persons who are directly under .the Supply Department? 

"I'Ile lloilOurall1e Btr _Ullammad ZI!rullah 'DaD: That question does 
not arise out of this question. It might hllve arisen out of the prnious 
OIlC. 

1Ir. Lalcbud Bavalral: With regard to part (c), the bl~ 

Member said that there is a ditlerence in .alaries paid to Europeans and 
Indians; Bnd that there were rules providing for that discriminl\tion. May 
I koowwho lIIade those rules, fiDd whether those rules cuunot be modi-
fied?' ~ 

!'lie BoaoUfablt 'Sir K1lJla1Ulad ZafruUall JQaan: The answer to the 
fir!;t port is, I preSUIJIl', the Government of India; the answer to the 
ticcond purt. is there is nothing ill this world tl ... t cllnnot be modified. 

JIr. x.lch&Dd Bavllral: 
milking new appointments '! 

~y was not thi,; distinetion relrloved when 

!'he Honourable Sil Muhammad Zafrullah lDlan: How could vou 
remove a distinction with regard to fresh appointments? Fresh appoint-
ments had to be made in accordance with the rules already in force. 

JIauJ.aaa Zafar All DaD: May i know, Sir, Why this invidious dis-
tinction between Europeans and Indians is !';till kept up? 
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'fhe Bonourable Sir Muhammad Zafrullab DaD: I do not know 
whether the distinction is invidIOUS, but the Honourable Member is aware 
that in regard to certain services the pay of European entrants into the 
Fervices is higher than the pay of Indian entrants. That is a question 
which has often been debated in this House before. 

llaulaDa Z* Ali JDaaD.: Why should it be higher? 

'l'he lEoDour&ble B1r Muhammad ZafruIlab lQw1: I cannot start 1\ 
debate on this que6tion in answer to supplementary questions. 

Mr. PreJldent (The Honourable ~ Abdur Rahim): The . Honourable 
Member cannot have 11 debate. 

Mr. II. S • .AIle1: In view of the reply of +,he ~mble Member tbat 
there is nothing in this world which cannot be modified, does he propose 
to make the e ess ~  l1Jodifications in these rules in the near future? 

The BoDour&ble S1r b ~l  ~ Khan: No, Sir. 

Mr. II. S. Aney: Why not? 
., 

'!'he Boaoarable Sir Jl1IIr,&mmad ZafruIlah Khan: Because the reasons 
for which the distinction was made still hold. 

Dr. Sir ZlaudcUn .Ahmad: May I know, Sir, if. Anglo-Indians and 
Eurasians who are classified as Indians are included in the category of 
J.':uropellns as far a's this rule is concerned? 

The Honourable Sir lIuhammad. Zafrullah Khan: I am unable to 
answer that without notice. 

Dr. Sir ~ Ahmad: You want notice even to answer this question? 

The Honourable Sir Muhammad ZafruUah Khan: Yes, Sir. 

IIr. Lalchand Bavalra1: Is this dist,inction observed even in the case 
01 Indians who hli ve the saJlle qUlllifh·utions .. 8 those possessed by 
l!'iuropeans ? 

The lIonourable Sir Muhammad Za.frullah Khan: As I have said, this 
is part of a very large question of policy which has often been discussed on 
the floor of this House during debates, and I certainly cannot be expected 
to init.iate a debate during question hour on this matter. 

Dr. Sir ZlaUd& Ahmad: I take it that the HonQurable Member haR 
understood the question itself, t,berefore, may I know what is the connota-
tion of the word 'European'? 

The Honourable Sir Muhammad Zafrullah Khan: I ilX!agine the ordi-
nary connotation of the word "European" would not include- Anglo-
~ll ~ s  but he has ]lUt a very specific question, lind I would like to look 
mto the matter and see whether the distinction holds good in this case 
or 1I0t. 
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llaulaDa Zalar ll~  The Ij'oliey has been laid do\\'1l b" the 
British Government that there can be no distinetion betwepn EurOpeans 
and Indians, and that both will be treated on the same level? 

Tbe HODOurable Sir Muhammad Zafrullab Dan: That does hot· 8rise . 

. Dr. Sir Ziallddin Ahmad: We 8I'e a'll wining' to give eoncessioDs to 
Britishers, but not to .flll E\.lropeans who include Ge·mll1nS and French 
I,eople also. Why should such "eOn('ession's' be extended to them? 

, 

The Honourable SIr Muhammad Zafrl1lla.b Kban:,No German or 
French people are given these concessions. 

Uellt.-oolone1 Sir Jlenry Gidney: Will the Honourable Member· say 
why is it that 25 per cent. of posts are reserved for. Muslims?, 

(No reply.) 

RECRUITMENT OF MR. TB.u.OF TO Pt1NJAB PRoVINciAL SEBV1CE AS A 
MILrrUY RANK OFFICER. 

24 •• Dr. Sir ZlauddiD Abmad (on behalf of Dr. Habibur Rahman)' 
(&, Will the Honourable the Leader.' of ~ 'Hhnae please state whether it 
is 'not a fact that Mr. Teal of the Punjab Provincial Service was recruited 
on 26th September, 1939, and was given the runk of' u Staff Captain sud a 
salary of Rs. 1,OOO? 

(b) Is it a fact that he was promoted to the rank of Major o,n 2nd July, 
1940, and made Lieutenant-Colonel on the 1st December, 1940, on :1 salary: 
of Re. 2,000? 
(c) Did Mr. Teal of the Puujub Provincial Service ever receive any 

training at the Sandhurst College? 

Tbe Honourable Sir Muhammad Zafrulla.b Khan: ~  Yes, eX('('pl that 
~ salary as Staff Captain was Rs. 1,255 per mensem. 

(b) Captain Teal was promoted to the acting rank Of Major on the 2nd 
July, 1940, on his appointment as Deputy Assistant DireC'tor of Contracts. 
ThE: salary of this appointment. is Rs. 1,530 PCl' mensem. He was given 
thp. rank 'of Lieutenant-Colonel from the 4th November, 1940 to the 9th 
January, 1941, to officiat.e as Assistunt Piredor of Contracts. 'fhia appoint-
ment carries a pay of Us. 2,045 per mensem and the rank of Lieutenant-
Colonel. He has now reverted to the rank of Major and the appointmAnt 
of Deputy Assistant Director of Contracts. 

(e) No. 

Dr. Sir Ziauddbl Ahmad: Mu,Y I kllow whether tl person holding the 
runk of a Colonel should know how to handle a ritle? 

(No reply.j 

Dr. SIr ZI&a4dlD Ahmad: Is it not 8 fact that acoording to this inno-
vRtion mtroduced here, a Captain can become a Colonel in .two ye&l'8? 

The Honourable Sir Mull&mmad Zafn11llh Khan: It may be possible. 
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8ardai' 8aJlt "8tDp,: May I know if there is any qualification in Mr. 
~ l or finy training that he has undergone, which qualifies him to join 
the military servioe? 

The Honourable Sir Muhammad Zafrullah Khan: 'fhis is a service with 
military ranks but its duties are not those of the ordinary military service. 

Sardar Sant S1I1gh: May I know if he is a civilian, and, if so, may 1 
know the reason why civilian ranks are not attached to these posts? 

The Honourable Sir lIuhammad Zafru11&h Khan: I do not understand 
the Honourable :Member. 

Sardar Sant Singh: My qUAstion was why military ranka are:given to 
those persons who are not doing military work and you are 'creating finan-
cial scandals of the first magnitude in the promotions which have been 
disclosed in this question. 

The Honourable Sir Muhammad ZafrUllah ltban: If the Honourable 
Member will lIIake his question more specific I will try to answer him. 

JrtaUlv1 .Abdur Bllheed Ohaudhury: May I know whether. Lieutenant 
Colonel Teal reef:'ived his rapid promotion due to llny distinction attained 
by him in active service? 

'!'he Honourable Sir Muhammad Zafrullah l ~ In the first place, I 
have explailled that Major Teal has reverted to the rank of Major and that 
his Ilppointment as Lieutenant-Colonel was only for a sbort period. In 
the second place, the difficulty with regard to officers in this cadre is. that 
the cadre is a very smItH one, and as a good deal of expansion has taken 
place, nat.urally people who were actually working in the department have 
in some instBnces-I believe they are not large but t.here are instances-
received rapid promotion. 

Sardar Sant Singh: May I know if there is any in'ltance in which an 
Indian has been appointed to one of these posts und has received so rapid 
a promotion as Mr. Teal ~ s done? 

The Honourable Sir Muhammad Zafrallah Khan: That I would require 
notice of. 

Dr. Sir Zlauddln Ahmad: May I know whether Illly real Colonel has 
Elver protested against such appointment for including within their sacred 
category persons who do not know even to handle n rifle? 

The Honourable Sir Muhammad Z&!rullah Khan: I am unable to 
follow the question. 

Dr. Sir' Zlauddln Ahmad: I should like to know whethE'r '1ny b(ln4 'fid' 
Colonel with C has ever: protested against the inclusion -of persons who 
do not know how to handle a rifle in that sacred cat:egory, . 

The Honourable Sir Muhammad ZafruUah Xhan: What has the hand-
ling of rifles to do with this question? 
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Dr. SIr Zi&1Iddln Ahmad: 'fbe Honourable Member is also tbe Presi-
dent of the War Board and should know what Colonels do. I canpot 
understand this mentality of appointing a person a8 a Colonel who bat 
never handled a rifle. 

8&rdar 8&Il& S1qh: May I know if the Government of India do not 
regard slich scandalous Jlromotions as exploitation of the Indian tax-

ye~  money in the name of the war? 

. 'J'I:le ~ b e Sir XUb·m",. ~ lD,aD.: I lie> not admit that 
Lhere have been scandalous promotions. . -, 

, ~  ~  ... ~  The Honourable }IeIlJbel' Mid that th.",have 
been precedents of that nature, of .quick promotions. Does the Honourable 
e~lbe  remember e,'en one instance before? 

Be Bamoara'ble Sir Ihblmmld Za!ru1lah Khan: I have not followed 
tt. Honourable Member. 

Ill. LalchaDd •• valral: The Honourable Member said that there have 
been precedents ill which officertl have got such quick promotions. 

Tile BODOurable Sir Kubammad Zafrullah lthaD: I have not said ttiat: 

Ill. ~ •• ~  The ltol1oumble Member I thought said that 
there have been tiome instances of.such people, and I wanted to know what 
is that i.nstullce. Can the Honourable Member quote any instance" 

The BoDourable Sir Mubammad Za.fru11ah Khan: I infonned tbe 
House 80me time ago that so long 8S the Dil'ectol'Hte of Contracts wall 
purt of the Def'encc Depurtme.nt no Imlinns were recruited to this Direc-
torute. Indian!! have heen rt'cruited onlv !lince the DireC'torate of COD-
traets became p81't of the Supply Departinent. 

IIr ••• K. Joabi: May I know if the Advisqry Committee attached to 
thill dcpartmcnt WAS cOllsultp,j as regards this appointment and the 
ofticer's subsequent promotion? 

"!'be Honourable Sir Muhammad Zatrullab Dan: In the first place, 
the Advisory Committee was not in existence theli, and in the· second 
place, the Advisory Committee is not consulted with regard to actual 
appointments lind promotions. 

Sardar Sut B1Dgb: Win the Honoumble Member take-steps that in 
future the war is not used 8S a pret.ext for exploitation of Indian tax-
payers' money? • 

The KoDourable Sir .ubammacl Zaf.n1U&h Dan: I have already taken 
st£,Pfl so far a8 the matter concerns me. 

1Ir. Prllldent (The Honourable Sir Abdur Rahim): NeKt question. 
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i B:aoBUlTXBNT 01" MB. ADDISON ~  A Mn..ITABY &NJt l l ~ 

•• *J)r. ~ ~ AJIma4 (on behalf of Dr. Habibul' Rahman): 
Will the Honourable the Leader of the House pIe use state whether it ia 
not a fact that. Mr. Addison was recruited as officiating Staff Captain 00 
18th April, 1939, on a 8fllal'Y of na. 1,000, was promoted as Major on the 
8d September, 1939, and WIlS made Lieutenant-Colonel on DR. 2.000 soon 
ufter? 

fte HOD.ou&ble Sir Kuh&mmad Zatrallall lDIIIl: Lieut.-Colonel 
L. J. L. Addisoo, Royal Indiao Army Samee Corps, is a regular Army 
Officer. He was appointed as Officiating S'taft Captain in the Contracts 
Directorate on Re. 1,255 per mensem with effect from the 6th April, 
1989, and was .promoted to .the rank of Temporary Major with .effect 
from 3rd September, 1939, on his appointment 8S Deputy ASEllstant 
Director of Contracts. He was advanced to the rank of acting ~ e e
ant-Colonel from the 5th August, 1940, on his appointment as Assistant 
Director of Contracts find given a salary of Re. 2,130 per meDli8m. The 
post of Assistant Director of Contracts carries the rank of 11 Lieut.-Colo-
n,cl and "his salary' WaR fixed in accordance" with the Pulel "pplicahle to 
Royal Indian Army Sl'rvice Corps officers. 

Dr. JHr Blaudd1ll Ahmad: In view of the faot that all these. appoint-
ments and promotions were sanctioned by the Honourable Member him-
self, may I know whether Government have givon him power to create-
majors, colonels and 80 OD? 

TIle Honourable Sir Mubammad ~ ~  I 11m afraid T am 
unable to understand the question. 

Dr. Sir Zlauddln Ahmad: Here there are promotions in the ranks (If 
the army. Since these ranks are sanct.ioned by the Honourable Member 
himself, I should like to know whether the Anny Department have 
uuthoriHed him to create colonels, majors, captains and so on? 

The Honourable Sir Muhammad Zafrullab Khan: I still do not follow 
the question. 

Mr. 5. M • .TQlhl: May 1 ask whether the Government of India pro-
pose to consult the Advisory Committee as regards the salaries to be 
paid, though not as regards the actual appointments, in this de}lartment? 

The Honourable Sir Kuhammad ZafruUah Daa: No, Sir. But 1 am 
quite willing that the Standing Finance Committee, if thev so desire, 
may carry out a scrutiny of salaries in the Directorate of' Contracta all 
they carry out in the case of the Supply Department. 

Dr. Sir ZtauddiD Ahmad; This question "discloses the fact that the 
Honourable Member has got the right to create colonels, majors, captains 
and 110 on. Will he confer this t.iMe on some of the Memhers of the 
Assembly? (LBught.er.) 

Irr. If .•. Joshi: We do not want these titlElli. 
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Lleul.-OoIou.e1 Sir Henry Gldne,: Is it a fact that when a civililUl is 
appointed to an office in the military department he iSgrllllted II military 
rank for pUl"pOIies of discipline and gradation, and that is why people 
who are ~~ the civil are given military ranks? 

Kr. PI'eIldant (The Honourable Sir Abdur Rahim): That is nob a 
question. Next question. 

PERsONS RECRUITED AS SECOND LIEUTENANTS. 

26. *Dr. Sir Z1aDddin Ahmad (on behalf of Dr. Hahibur l~ m  
(8) Will the Honourable the Leader of the House be, le ~ to state the 
number of persons who were recruited as Second I.ieutenants on Rs. 600 in 
194() find who were promoted to the rank of Staff Captains within a few 
~ s on Hs. 1,0901 

""" (b) Is it not. a fact .that all the six persons so recruited held no job at 
t!1e time of their appomtment? If not, will the Honourable Member be 
PJeased to state the nature of the job each of these offiClers held at the time 
61 recruitment? 

The Honourable Sir Kuhammad Zafrullah Khan: (It) Presumubly the 
Honourable Member is referring to European officers only. In 19(() 
three such officers were recruited for appointment as Staff Captains in 
the Contracts Direct.orote but in accordance with the usual ~ e 
were given the initial J"ank of Second Lieutenants while on probation. The 
normal period of probat.ion is three ,months. 

(b) No. One of them was employed as Manager in India of Quaker 
Oats, Co., on a salary of Us. 1,566 per mensem. The second was the 
Manager, Puint Department, Spencer & Go., I,M .. Bombay, on a salary 
of" Rs. 600 per mensem plus free car and provisions at cost price. The 
third was the Prod\lction Manager of two flour mills and one oil mill draw-
ing a salary of nearly Rs. 1,200 1\ month. 

ApPOINTMENTS AND PROMOTIONS OF OFFICERS IN THB SUPPLY DEPARTMENT 

AND THE OFfiCE OF THE DIRECTOB OF CONTBAOTS. 

!27. *Dr. Hablbur Rahman: (a) Will the Honourable the Leader of the 
House please sts\t.e whether appointments and promotions of officers in the 
Supply Department and the offiCI:: of the Director of Contract-s are mnde 
with his knowledge and permission? 

" (b) Was the "anction of the Finance Department obtained? 

(c) Did t.he expenditure on the newly crElated posts receive the approval 
of the Standing Finance Committee? 

The Honourable SIr Kuhammad -Z&!rullah lCLan: (a) Yes. 
(b ) Yes, where necessary under the Rules. 

(cJ "No, us approval was unnecessary. 

REPORT BY DB. T. E. GREGORY AND SIR DAVID MEEK. 

28. *Kr. Gorind V. Deahmukh: (a) Will the Honourable the Comnlerce 
Member please state if Doctor T. E. Gregory and Sir DaVid Meek who had 
gone to the United States of America on 8 trade mislion, have Bubmitt-ed 
"ny joint or separate reports? 

t Anlwer to thil quelltio,1l laid on the table, the qutllltioner having exhausted hi. 
quota. 
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(b) Have Government considered these reports arid come to any definite 
oonclusions? If so, what ~ those conclusions?· 

. (0) Are Government prepared to lay these reports on the table of the. 
House?, 

(d) What was the cost incurred by Government in e ~ ~ with this 
trade mission? . 

Kr. '1'. I. S. PWay: (11) Dr. T. E. Gregory Bnd Sir David Meek have 
submitted a joint report. 

(b) The Report is still under consideration. Action, however, has 
been taken on information contained in certain parts of the Report. 
The market for mioa and manganese in the United States consequent on 
the e~e  of that country bUilding Up stock piles has heen takan 
advantage of for increased export of these materials. The attention of 
the Indian Lac Cess Committee has beEm drawn to' the 'o'bservations in 
the Report' on the subject of lac. Simllarl", the aUention" of the Coffee 
Cess Committee hilS been drawn to the observations on coffee. 

(c) Copies of the ~  are available in the Library. 

(d) Exact information is not yet available but approximatelY the cost 
was in the neighbourhood of Rri. 45.000. • 

Kr. GovIDd V. Deahmukh: My Honourable friend referred to cert/lin 
actions taken. What are the actions taken? 

Kr. '1'. I.  I. PiUa,: I have read out the action that has heeu taken 
on information contained in certain part .. of the report. 

ludar Sant Iblp: May 1 know if it was not possible for these gentle-
men to do the same job by remaining in India without going to America? 
What have they dOlle by going to America? I waut to know that. 

JIr. T. I. S. PIllay: No. Sir. 

JIr. II. I. Aney: What is the meaning of certain action on certain 
recommendations? What are those recommendations and who.t was the 
action? That is what the Honourable Member wants to know. 

Mr. T. S.S. PIllay: Copies of the report arb in the Library of the 
House. I have already referred to two or three points on which action 
has becn taken . 

• r. II. I. Aney: Are thc)se the owy poiotli on which action hilS been 
taken? None else? 

Mr. T. S.  S. Plllay: I have already said that the ~  is still under 
consideration. We have taken action on some and are still considering the 
other l'ecommendations. 

Mr. II. S. Aney: I am not sure whether the Honourable Member 
means that the' action taken is only with regard to those points specifi-
cally mentioned in this reply, namely, coffee, and so on and 011. No 
other recommendlltiolls'I 

JIr. T. I. I. POlay: No, it is under consideration. 

Mr. B ••• JoUI.: May I know if copies of the report will be circuluted 
to the Members? 
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III. T. 8.  8. PiIlq: 1 shall have that s e ~ coJlsidered. 

Dr. SIr &lauddiD Abma4: Can the Honourable gentleman point out 
any passage in the report which a journalist or ftstudent of ECouomics 
could not. write by sitting in the Library of the Assembly? 

JIr. T. 8.  8. 1'UlaJ': Several. 

W ~  )lATBBuLB ~ nOli TO s ~  PllOVU!'CES AND BBBAB. 

It .• 111'. Govbul V. Dllbmukh: Will the Honourable the Law Member 
please state: \ 

(a) if any supply of war materials was ordered frout the e ~ 
Provinces and BernI'; if so, what the nature, 9,uantity nnd 

, ~ value of the l'haterials supplied \Vall and from ~  l~ es in 
these Provinces were such materials supplied; and ' 

(b) in case no such. materials were s l~  by the J;ll'Ovincea m~
tioned above, the reasons why such articles were not supplied? 

'1"he BoDoaralJle lib _., .. mad. Za!rullall lDwI.: I 'place on the table 
~ statement ~ the, ee~ y information. 

8IaIetMm Mowing.tore. pure111ned in O. P. (lnd Beror Jor W(lr requiremem. durin, 'M 
JJCrio41·'," ~~ ~ ~  

Station. 

1. Nagpur 

2. ~  
3. Burhaapur . 

4. Nagpur . 
6. J ubbulpore . 

Do. 
6. Raipur 
T. Nagpur 
8.Nagpur 
9. Saugor 
10. Katoi 
11. Bhatapara 

Det!criptioD of 8tona. 
Cloth, Sheeting 
.. DOIIOti 
Twill . 

.. Cotton Grey 
Calico. . 
Bandage cloth 
Towlliling Cloth 
Pagri Cloth • 
JIIan. Khaki . 
Cloth. Sheeting 
Cambric CottoD 
Cellular Shirting 
Netting Mosqufto 
Sheets. bospital 
Netting Mosquit,o 
Towels. . 
Twill COttOD . 
Dosuti Cotton 
Nlltting Mosquito 
Gauze absorbent 
Bandloom blankMa 
Fire Bricka. . 
Plates EarthenwBJ'e 
on Llnaeed Boiled . 
Tent Pine Wood 
DhawaLeaf 
Oil Cake 
Quicklime 
Rice 

QuanUty. 

I,O,Q. 700 Y c:bJ. 
88,446 ; •. , 
9,46.100 .. 
1.800 .. 
19,000 .. 
1.64,100 .. 

17,900 " 
17,110.488 .. 
4o.QPO .. 
1.]0,600 .. 

~  .. 
1l.98,OQO .. 
3,110.000 .. 
'O,OOONoa. 
1.61.400 Y dB. 
52;000 Nos .. 

~  .... 
67.600 .. 
2.50,000 " 
7,60.000 .. 
4.100 NOlI. 
4,]34 Nos. 

9  " 
2,400 Galla. 
70.000Noa. 
3.200 CwtR. 
3.000 Mda. 
10ToD8 
220 .. 

Total RI. 

Value. 

36..800 
~ 

2.23.800 
403 
8,000 
28.900 
6.000 

4.81.685 
lJ.OOO 
81,800 
18.400 
/1;04,000 
78,386 
1.20.000 
99.125 
19.600 
18.816 
22,146 
81.]98 
38.281 
28.663 
3.600 
36 

3.000 
4.000 
13.400 
&.300 
400 

29.700 

19,118,021 

In addition to the above, quantitiea of lime, anhydroul and air .laked. and rice 
and myrabolana were purt'he.-ed from firma in Bombay but .upplie. actually _ came 
from the Centra) ProvIDcel' and Berar, 5,204 tons of rice valued at RI. 6,12,000 and 
timher and Balliea valuM at Jl8. 7.7J,464 were allO pllrchued ffGal the proviDce during 
• the llamfl period. . 
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DZVBLOPMDT OF RBSOURCBS IN TIlE CQTBAL PBOvtNOBS AlfD DBBAR 

FOR sirPnYINO WAll REQ11IBE:M:ENTS. 

97 

80 •• 1Ir. Govbul V. ,J)-'_: Will tbeHotlourable the Law Member 
please ••• : 

(a) what resources in the Central e~ and Berar are, or, can be 
developed to meet war sUl?ply reqUlrements; and 

(b) the steps. ~ e  by e m~  for the. development of the re-
sources In the b ~ mentIoned ·ProVID6eS to meet wllr supply 
requirements? 

The .00000.bll Sir ~  Za.fru11&1t Dan: (a) The resources 
of the Central Provinces and Bel-ar which can be developed to. meet. war 
supply requirements are mllny. The principal commodities are timber 
and manganese., 
(b) The available timber resources in the Central Provinoes and Berar 

are bemg exploited to the fullest extent; aud thE" textile manufacturmg • 
cilpacity of the province is also being used. But there are ample sup-
plies of manganese and no further development is considered necessary. 

CoTTAGB INDUSTRIES IN Tl;IE CENTRAL PROVINCES AND BOAR ASKED TO 

S1J"P1Ly W AB REQumEMENTs. 

81. .JIr. GovIDd V. J)8Ihm1lkll: Will the Honourable the Law )(ember 
111 ease state ~  cottage industries in the Central Provinces snd Berar 
were asked to supply war requirements ill the year 1940? Were these 
supplied? If so, of whut value? . 

The Honourable Sir Muhammad Z&!ruIlah Khail: Orders for 4,100 
Handloom blanl<ets of the value of Rs. 28,668 were placed by t.he Indian 
Stores Department with the Director of Industries, Central Pmvinces 
lind Berar, and have been complied with. 

Dr. SIr ZiauddID .Ahmad: May I know whe1iher the question of the' 
development of cottage industries was ever discussed by the S'upply 
e m~  or the Eastern Group Conference 7 

ft, Bonour&ble Sir Muhammad Z&fruUah Dan: That doesD.ot ,.riSE". 

Dr. Sir ZiauddiD Ahmad: It does arise. This question raises the 
subject of cottage industries in cODJlection with war supply. 

WAR MATERIALS SUPPLIlDD BY PRoVINCES. 

U. ·1Ii. GoviDd V. Deahmukh: Will the Honourable the Law Member 
please state what kinds of material .. and of what ,values were supplied by 
the different Provinces to meet war requirements during the year 1940? 

The KClII01U'&ble Sir lIg1tammld Za!mllah lDIail: The value of orders 
placed by the Indian Stores Department and ContractS Directorate from 
the 1st September, 1939, to 31st December, 1940, &mounted'to approxi-
mately 76! crores of rupees. The commodities were so numerous Rnd 
the number of firms etc., so large that the compilation of details of flur-
chnses by items from different provinces in India would in Government's 
opinion take more time than is warranted. 
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JIr. QovIDd V. DtlhmukA: 1 want to know what are the UUlin iterIls 
of the war supplies from the dift6l'ent provinces? . . 
fte BODOIII'able IItr Kubamml4 ZafralIQa nan: That will entaii a 

great deal of labour on the department which is already overworked. 

,." 
REPOBT OF THE ST.A,lfDING, OoJDIITTEE FOB THE SUPPLY DBPAB'l'IIENT. 

M •• JIr. LIlchand Bavllral: (a) Will the Honourable the Leader of thIS 
House b~ pleased to state if the St.l.l.udipg Committee attachecl:4i9·the Depart. 
ment of Supply made any report on the working of the departrqent, appoint. 
Ibents of officers and their exceflsive salaries and such kindred matters? 
11 80, will ~ Honourable Member place it on the table? 

(b) Were any irregularities or excesses p.)inted out? If so, ~ steps 
have Government taken with respect to them? 

(c) Will the Honourable Member pIeaRe IItate how many times and 
when this Standing Committee met since it was set up? 

The BOIlOUl&ble Sir Kuhammad ZatnIllIh Blwl: (a) The Honourable 
Member has apparently misunderstood the functions of the Stsndins 
Committees. I would draw his attention to the Home Department Noti· 
fication No. F.-49, dated the 22nd August, 1922, as amended by Home 
Department Notification No. D. 794.C., dated the 30th January, 1924, Q 
copy of which is In ~ Library of the Bouae. 

(b) Docs not &riS8. 

(0) The  Committee has met twice. The first meeting took place at 
New Delhi on the 1st December, 1940, and the second meeting at Cal· 
cutta on the 31st January, ]941: 
• 
JIr. Lalchand Bavalral: :Mav I know from the Honourable Memoer if 

he means that the question of excessive salarie!! and. quick promotions 
are not to be considered by the Standing Committee? 

'1'h& mmourable SIr Kuh&D1m14 ZafruDah Khlla: No, ~  

CBmo:CA.L EUIIDUTION OF SAIIPLE8 OF FOOD8TUJ1'F8 SENT· TO ~  SUPPLY 
DEPABTKElfT. . 

85. ·Dr. Sir ZiauddlD Ahmad: (a) Will the Honourable the Leadf'r of 
the House please state whether it is a fact that 'samples of.all foodstutb 
sent by contractors to the Supply Department (Director of Contracts) are 
aent to Kasau1i for chemical examination? 
(b) Does thE' Depnrtment. Jceep a record of the dates on which samples 

are sent to Kasauli and the dates on which cheiDicill examination results are 
communicak>d to the department? 

(e) What is the normal ~ e which chemical f'xaminations at Kas8Uli 
take in e m ~ the samples? . 
t-Thil ql1eation haa been poetponed to be aDlwered on the 26th February, 1941. 
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(d) Are Government aware that some merchants do not get the chemical 
results of their samples for 8 long time sometimes extending to a year? 

(e) Are Government prepared to introduce a system by which the results 
of chemical examination may ordinarily be obtained in a fortnight? 

(f) Are Government prepared to introduce a system by ~l  the names 
of the contractors are not written OIl the samples sent for chemical examina-
tion. 

(g) In case the contractors are not satisfied with the examination of the 
chemists at Kasauli, are Government prepared to arrange a re-examination 
of the samples by an independent chemist attached to the Imperial Council 
of Agricultural Research, or by any ot.her ehemiste? 

The Honourable Sir Muhammad Zatrull&h Khan: (a) The Officer-in-
Charge, Military Food Laboratory, KaBauJi, is the analyst for all foodstuffs 
purchased for the Defence Services of Indin. Under instructions from the 
purchasing officer tender and bulk. supply samples are sent to. Kall8uli 
direct by contractors. They are not sent through the Contracts Directorate. 

(b) No special reoord is maintained but sueh information is available 
from the Contracts Directorate's files. 

(c) The average time of examination of samples and submission of report 
is 48 hours. 

(d) Government are not aware of any such case. 

(e) Under the present system results and reports are ordinarily avail. 
able long before the expiry of a fortnight. 

(f) No. 

(g) No. Goverument do not consider this necessary. 

Dr. Sir Zlauddln Ahmad: Will the Honourable Member make inquiries? 
In some cases they do not send the results for several months. 

'!'he Honourable Sir Muhammad Zafrullah Khan: I have aIrelldv 
answered that. That was the specific question put by the Honourable 
Member. 

Ihulana Zafar Ali Khan: Mav :.r know whether it would not be desirable 
to keep a record of .the dates on 'which sRmples are sent t.o KaSRuli and the 
es l~ are announced? 

fte Honourable Sir Kuhammad Zafrullah Khan: I do not know 
whether that is really necessary. 

TmI: LIAISON OPTICEB l"OB THE TANNBBS OF MADRAS. 

38. -Dr. Sir Ziauddtn Ahmad: (0) Is the Honourable the Leader of the 
House aware that the Liaison Officer approached the tanners of Madrss to 
support him? 

(b) Is he aware of the fact thaL the tanners of Madras refused to reo 
cognise him, and they said that they wanted rio Liaison Officeril 
fc) Did the bmners of Madras approach the Honoura8le the CODlmerce 

Member and protest nga!nst such appointment? . 

(d) Is the Liaison Officer permitted to take ~ contracts' of S\ipply 
Department himself or for his own firms? 
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(e) Is the Liaison Officer permitted to act 88 a middle-man, and purcbase 
articles at lower prices? 

(f) If the answer to part (e) be in the negative, are Government aware 
that the Liaison Officer approached the tllIluers in Madras for the purchase 
of tanned leather and other articles? 

Tbe HOIloarable Sir Muhammad Za!rullah Khan: (8), (b), (c). (0) and 
(f). No. 

(d) No; Business with l\lessts. Coopet Anen & Co.. of which the 
Liaison Officer is a member, is conducted on the normal busineu lines in 
accordam'e with Government procedure. 

:!Jr. Blr Ztauddbl Abma4: What was the answer to «\)? 

Be Honourable Sir Kubammad Zafrullah lDlua: "No". 

Dr. Sir Zia1lddia Ahmad: Did the Honourllble Member make enquiries 
of his colleugue? I know that a definite protest was made against the 
appointment. 

'!'he Honourable Sir Kullammad ZafraUah Dan: The Honourable 
Member may assume that all necessary iilquiriett, .hich are desirable for 
supplying an answer to the House are made in resf)eCt of all questions and 
that they were made in respect of thi's question. 

Dr. Sir ZJaud41D Ahmad: The point I rllised in this question WIlS that 
a protest was made by the tanners of Madras Rnd t,he." also ~  a protest 
to the Supply Department. The,\" alRO protested to the Commerce 
Member when he visited Madras. 

'!'he Honourable Sir Kaammld ~ Khan: That W8S what the 
Honourable Member said and. I snid that that did not happen. 

Dr. Sir Zlaud& Ahmad: The Honourable Member doeR not know about 
hisdepBrtrnent? ' 

The Honourable Sir lluhammad Zafrall&h naa: The Honourable 
Member has no business to make a statement of that kind. 

JIr. Preli4nt (The Honournble Sir Abdur Rahim): What, wos the 
remark made hy the Honourable Member? 

Dr. Sir Ziau4dID .AJuHd: I said that the HonouraQleMember did not 
know this particular thibg. 

Ill. PreildtDt, (The Honourable Sir Abdur Rnhim): He has ~~  his 
answer. ~  

,,"" 
REPORTS BY TJiB' l ~  "'Dm1lCTOBs OF SUPI'LIM. 

, , 

81. ·Dr.SIr Zlauddbl Ahmad: (!') Will the HonouraJ>le the Leaqer of 
the House please state whether the Provin('ial Directors of Supplies present 
periodical reports to tlJe Government about their work and particularly the 
steps they have tRken to encourage industries? If not, why not? 



(b) ~  ~  ~  ~  e ~~~~  to l l ~~  ~~~esl le  and 
~ ~ to encouf,ge the supply of the articles for war purpoSes? 
(0) Are ·these Controllers of Supplies expected to have buaineBB instinct? 
(d) Are Government 1JW8re that some of these Controllers consider them-

selves to be the lords of businessmen and manufacturers who should 
periodically go and salam the Cont.rollers? 

The lIODOQrable ~ Muhammad Zafrull&h ~  (8) Prpsumably the 
Honourable Member is referring to the Controllers of Supplies.. As these 
Controllers are working in clOse contact With the Headquarters.' it has not 
been felt necessary to ask them to submit any periodical reports. 
(b) Yes, whenever they flnd it nec(''Ssary for the· propel' discharge of 

their ·duties. 
(c) I am afraid this part of the question is too vague to admit of a 

categorical reply. 

(d) No. 

OI'l'ICEBS APPOINTBD AS THE B.J: .... DS OJ' SECTlOJiS 01' 'l'JDI: S'un'LY 
DEP ARTJ01II''f. ,;' . 

88 •• 1&. Amarendra B&U1 Oha\lopI4liJaJ&: Will the Honourable the 
Leader of the House be pleased to state : 

{a) the number of officers appointed at the heads of the various sec-
tions of the Supply DepartmeBt; 

(b) if all the heads of the deIJartments are recruited from the Anny; 
and 

(c) if some officers ha\'e heen recruited from merchant offices of 
Calcutta, Bombay and Madras, who are suppliers to the 
Government of India? 

The Honourable Sir Muhammad Z&frullahKhan: I propose, Sir, to deal 
with Questions Nos. 38 and 39 togethet:. 

The questions asked by the Honourable Member are not sufficiently 
definite for the collection of information. If he will put fresh questions 
stating precisely what information he wants, I will do my best to supply 
it. 

INSPEOTING AND SUPERVISING STAFF IN THE TEOHNIOAL BRANOB OF THE 
SUPPLY DEPAB'l'MENT. 

t89. ·lIr. Amarendra .ath Ohattopadhyaya: Will the Honourable the 
Leader of the House please state how many hands have been taken in the 
technical branch of the Sl!pply DeplU'tment as inspecting and supervising 
staff, and if all .)f t.hem are e~ lly fit for thp. work they are entrusted 
with? ... -. -

SuPPLIES IIUNUFACTUBED IN INDIA AND ABROAD. 

40. ·1Ir. Amarendra Bath Ohattopadhyaya: Will the Honourable the 
Leader of the House please state whether the major portion of supplies 
are'manufactured in India? If so, will the Honourable Member bt pleased 
to lay on the table a statement regarding their supplies manufaCtured in 
India and in countries outside ~ .. 

t For &n8wer to thi;e 'U'eltion, '118 &n81J.e,r to qUMtil)Jl No. 38. 
B 
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:rhe HOIDoarable Sir lIuhmm&d Zafrullih 1Dw1: The biilk of the stores 
purchased by the Purchasing l ~ s under the control of the Depart--
ment of Supply is of Indian m l l ~ e  In the opinion of Government, 
the preparation of n stl1tement showin!! the itemsmanuiactured in India 
'and imported from abrond would involve more time and labour than is 
warranted. 

C.£.SlIS I'JLJ:D .£.ND TlUED mTIiE Fi:-bDU.Comrr. 
U. -llr • .Amarmdra B&ih Ohattopldhyaya: ll~ e -Honourable the 

Leader of the House be pleased to state :. 
(a) how many cases have been tiled and tried in the Federal Court 

since its incep1Jon; and . . . 
(b) if any decisions have been given by the Federal Court in die-

putes betwee& the States and the British Government in 
India or between Provincial Governments; if so, whether he 
will place on the table cf the House a statement showing the 
cases in detail? 

The JiCllllOUrable Sir lIahammad Zafrullah lDwl: (a)' 24 cases ba ve been 
filed in the Federal Court since its inception, of which 22 have been heard 
and two withdrawn. It is understood tht other cases are pending in which 
l'('rtificates under section 205 (1) of the Government of India Act have 
.. !ready been given by High Court.. 
(b) No disputes of the kind referred to hv the Honourable Member ~ e  

80 far, come before the :Federal Court for decision, hut decisions have been 
given by the Court in two ('ases whpre t.here was difference of opinion 
between the Government of India and Provincial Governments, namely, 
the Central Provinces and Berar Petrol 'fAX Case and the United Provinces 
Cantonments 'J'ax Case. 

Kr ••. II . .JOIhl: Mav T know whether the Federal Court makes an 
annual report of its work and whether that annual report is published? 

'!'he JIonourable Sir Muhammad Zafrv.Uah Khan: I am unable to 
answer that without notice . 

.ANNUAL CoST 01' MAINTAINING THlIl FEDERAL CoUBT. 

d. ·1Ir. Amarendra .ath Chattopadhyaya: Will the Honourable the 
Lender of .the House please state wbat has been t.he actual annual cost of 
Jnaintaining the Federal Court since its inception? 

'lh.e Honourable Sir Muhammad Zafru,l&h Dan: I lavon the table a 
statement giving the ~  Bilked for. • 

81alem5'" 'howing 'M 1J''''UtJl COM 01 'M lIIIJin'_nee 01 the Pederul Cour' .inee it. 
inception. 

Year. Cost. 

BI. 
1931-38 J,19,1S01 " 

l{l38·39 2,!7,OOO t ~  

~ 2.41,888J 

)94041 2,88,000 Blldpt .. timate. 



UNSTAHHED QUESTIONS AND ANSWERS. 

I()RDER OF 1'HE CoNTROLLER OF PBINTING AND STATIONERY MODIFYING LEAVE 

ADMISSIBLE TO PIECE-W ORKEBS IN THE GOVERNMENT OF J NDIA. PRESSES. 

1. lIr. AmareDdra .ath OJaattopadhyaya: (a) Will the Honourabie the 
Labour Member please state whether, it is not a fact that Resolution 
No. F 119-1211/28. dated the 8th Sept.ember. 19'Ja. of the Government 
-of India (Finance Department) stated that the piece-workers in the Gov-
ernment of India Presses arl' allowed leave for 1Ii days. 23 days and 81 
.days in the year in accordance with the lellgth of their service? 

(b) Is it ~ a fact. that the above resolution in clause (c) stBtes: 
Gazetted holidays actually enjoyed may. at the option of the piece-worker, 
he counted against any leave admissible to. him under dub-rule (a) and 
if so counted, will be paid for? 

(c) Is it a fact that an order halo recently been passed by the Controller 
.of Printing and Stationery that gazetted holidays should not be counted 
aguiilst any leave admissible to a pieee-worker undl'r dub-rule (a)? 

(d) If the reply to parts (b) and (c) be in the ~ m l e  will Gov-
-ernment be pleased to state the rellson therefor and also the date of 
the modification? 

(e) Is it not, a fact t,hut the Controller 'of Print,ing and Stationery has 
.110 power to modify tlu.-orders of the ~ e Department of the Gov-
ernment of I.ndia? 

(f) Is it not a fuct that every modification in the Government of . 
India's order is to bepublishe-d ill t,he Galletta of India? 

(g) If the reply to PlU't (f) be in the affirmative, will Government b~ 

pleased to state iu which iSioue of the Guzette it was published? 
(h) If the reply to part (e) be in the Mffirmative, wiil Government be 

pleased to state how the ~ l l lle  of Printing and Stationery was 
.-authorised to give such aD order? 

The Bonour&ble Dlwan Bahadar sir A. Bamuwaml KudaHar: 
(a) nnd (b). Permanent piece-workers are allowed leave as states! by the 
Honourable Member. 

(c) No. 

(d) to (h). Do not arise. 

PRoMOTIONS OF THE PIEOE-EMPLOYEES OF TIlE GOVERNMENT OF INDIA 

PRESSES AT CALCUTTA AND DELHI. 

1. Kr. Amarendra Bath Ohattopadhyaya: (a) Will the Honourable tbd 
IJabour Member pIt'ase state whether it is not 1\ fact that thl' Handbook: 
:of the Government of India Press at Calcutta in 1926 shows us follows: 

Clau. 
16 
17 
18 
19 
20 
21 
:22 
23 
24 
.26 

, ( 103) 

Number. 
12 
8 
4 

" 4 
2 
II 
II 
1 
t 

B 1 
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(b) If the antweP \0 pan (a) be in the ~~  will Government. 
~ ~e se  to state the number of employees in the aaid Olassel m ~ 
to lligher classes in the last three years? ' 
(c) Is it not a fac, t.hat all other employees of Gonmment reach the-

maximum of their scale of pay some time betore their retirement? 
(d) Is it not a fact that pieoe-employees of the Gcmlmment. of India 

Pressel at Caloutta. and Delhi do not enjoy the maximum of their scllle· 
&ven when they retire? 
(e) If the reply to parts (c) and (d) be in the ftffil"n18tive. will Gov-

ernment be pleased to state the reason theref')r? 

(f) Will Government be plealled toO state how many m ~ 

binders and, such other piece-t"ml'loyees of the Government of India Presses. 
at Calcutta and Delhi have been prcmoted to selection grade during ~ 

period 1988 to August }90«) and the ciasli in which they were at the time: 
'" their retirement? 

'the Honoarable DiwaD Bahadar Sir •• BamuwamI.udlUar: (a) Yes .. 

(b) Twenty-four piece-workers were promoted to higher classes in the-
selection grade. 

(0) No. 

(d) and (e). Many do not reach the maximum as promotions in the, 
selection classes depend inter alia on the number of vacancies. 

(f) The numbers are as follows: 

Promotiona to the &election grade 
Retirement8 during January, IN8 teo during Jan\llU'Y, 1938 to August, 

11'0. August, 1940. 
PNu. 

Compo. BindBl'll. Other 
Category. rn-.. aiton. categories. 

Calcutta 19 28 16 4 Comp08itol'll 1 eaeh in el .... 18. 
19, 20 and 11. 

IS Binders 1 incl ... llS. 
2 in elMR 16. 
2 in 0188817. 

Other oategories 1 in cl88a lIS. 

New Delhi 8 7 11 oompOBitora 7 in clB8B lIS. 
1 eaeh in cua 16;. 
17, 18 and 21S. 

IS other cate· 1 eaeh in el... 10, 
gories. 12 and lIS. 

2 in el ... 14. 

RBTmBJIlIlX'I' OJ' GoVBlUOlBN'I' OJ' INDIA. PRBss EJIPLOYEES BEJ'ORE REAOHING 
TBE M.unroII OJ' TREIB ScALE8 OJr PAY. 

8. JIr. Amarendra HaUl OhaUopadh)'a)'a: (6) Will the Honourable the 
Labour Member please IItate whether it is not 6' fact thdt the scnle of 
pay of a case foreman of the Government of India Press at Calcutta is 
Rs. ~  

(b) Is it not a fact that most of the employees have to retire before· 
they reach t.he maximum of their lOaJe? 



UNST" ............ 'i\MD ... SWBas -(c) If'the ab8wer te the preceding part be intbe aftirmatin. will Gov-
et!Ilment be pleased to state the reason therefor? . 
(d) Do Government intend to modify the existing system? If not, 

'Why not? • 

The Honourable Dlwan Bahadur Sir A. It.aJnaIwami Kucla.11ar: (a) Yes; 
but the scale is applicable to the persons who were in Government service 
prior to the 16th July, 1931. For those who entered service on or after 
that date the scale is Hs. 150-10-250. 
(b) and (c). The incumbents of the post who retired recently did not 

reach the maximum of their scale as the post is a selection one and the 
incumbents are generally selected from amongst the Section-holders of the 
press at a fairly advanced age. 
(d) No. Government do not guarantee that every incumbent of that post 

should reach the maximum of the grade before retirement . 

.sCALE 01' PAY 01' THE MONO-CASTER OF THE GOVERNMENT OJ!' INDIA PRESSES. 

4. Kr. Amarendra .atll Ohatwpadhyaya: (a) Will the Honourable the 
Labour Member please s ~ whether it is a. fo.ct that the pay of the 
Mono-caster of the Gonrmnent of India Presses is fixed at the Beate of 
:Rs. 80--35 per month? 
(b) Is it not a fact that the pay 1)£ the Mono-caster of the East Indian 

:Bailway Press is higher than that of the Government of India Press? 

(c) Is it not a fact that the pay of the type-supplier and rule moulder 
is highp,r than that of thE' Mono-caster? If so, why? 

(d) Is it not a fact that the MODo-cnters by the very nature of their 
lWork die before they reach their age of retirement.? 
(e) If the answer to .part (d) be in the affirmative, will Government be 

pleased to state wheth6l' they intend to con.icier an increase in their 
.aalaries ? 
• (f) Will Government be pleased to state the names of the Mono-casters 
·of the Government of India Presses at Oaleutta and Delhi who retired 
..auring the last ten years? 
The Bonourable Diwan B&h&dur Sir A. Bamaswami KuclaUar: (a) 'Yes, 

in the case of the Calcutta Press. This is also the scale of pay for Mono-
(lasters of the New Delhi Press, who were in employment before the 16th 
.July, 1931. 
'(b) They are about the same. 
(c) No, not in all cases. 

(d) No. 
(e) Does not arise. 

(f) Mr. Hari Charan Das nnd Mr. Ajit Senapaty, Government of India 
Press, Calcutta, and Mr. Jagat Ram, Government of India Press, New 
Delhi. 
DEDUCTIONS IN THE EARNINGS OJ!' THE GOVERNMENT OJ!' INDIA PREss eox· 

POSITORS AT CALCUTTA AND DmLm. 
5. Kr. Amarendra :RaUl ~  (8) Will the lIonoQ1lllbla the 

Labour Member please stott' whether it is a fact that the oompositon 
01. the Govemment 'l?JeiBes '8l'BsDlployed all 'pieree 'as weu .. :on rJlour 
8,YStb.rn' 
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(b) Is ita fact that the eheckers check the outtW'Il of \be coruposikll'S-
on the basis of pap&9, forwarded to them being certiftf'd by the Section-· 
holdera? 

(c) Is it a fact that work-both piece and h(7t\rs-is distributed among-
the eompositors by the respective Section-holders under their immediate 
supervision, who issue certificates accordingly? 

(d) Is it a fact that the checkers of the Governmffllt of India Pre88&l!,-
Calcutta and Delhi, u('\duct almost daily something from the actual hours. 
of work of the compositors, in spite of certificates £ronl thl' Section-
Holders? . ... . 

(e) Is it a fact that the majority of the Piece-work8t-s Committee of 
1922 stated in paragrsph 22 of thl'ir report that the differences among the· 
checkers were serious? • 

(f) lR it a fMt that theRe deductions hy the checkers seriously affeot, 
the earnings of the c0mpositors and thereby the class-rates and t.he e s s~ 

(g) If the answer tn parts (a) to (f) be in the nffirnlstive, will Gov-. 
eJnment bl' pleased to state if Imy action bas been or is being taken or 

~ em l e  to be t.aken at an early date to remedy the present faulty: 
checking system in the said Government of India Presses at CuJcutta, 
and Delhi? 

(h) Will Government be pleased to state how mliny dl'ductioDs have 
been made by the checkers in connection with the actual hours of worle 
of the compositors and the am0unt of the loss incurred thl'reby by the· 
compositors during the last one year at Delhi an4i Calcutta, sepM':ltely? 

• The Honourable DiwlD Bahadur Sir A. ltamuwaml Kudaliar: (a), (b). 
and {c) .. Yes. 

(d) Deductions are made by the checkers if the time charged is consi-
dered excessive. The Section-holders are not responsible for checking the· 
time charged for by compositors, 

~ • 
(f) Government are given to understand that this is not the case. 
(g) Does not arise. 

. (h) Government do not propose to collect the information as in their 
Vlew the result will not be commensurate with the time and labour involved .. 

MOTION FG.R ADJOURNMENT. 

DETENTION OF PROF. N. G. RANGA, M.L.A. 

Kr. Prealdent (The Honourable Sir Abdur Rahim): I have received· 
notice of a motion for adjournment from Mr. Deshmukh. He wishe'S to 
discuss a definite matter of urgent puhlic importance, namely, the deten-
tion of Prof. Ranga, Member of this Assembly, at Tricbinopoly Junction· 
Station at B P.M. yesterdav while on his way to attend this Session in 
pursuance of the Summons received by him' to discharge his duty ss a-
Member towards his constituencv. I received a telegram from Prof. Ranga 
himself in  wbich he SIlVS that' he was detained under the order of th& 
Madras Government. Is that tbe fact? ' 
lit. 00rin4 V. Dea1mn1kh (Nagpur Division: Non.Muhammadan): I do. 

not know. 
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JIr. Preaidlnt (The Honourable Sir Abdur Rahim): That is what he says 
in his telegram. 

Mr. If ••• oTOIIU (Nominated Non-Official): May I say a word on that 
point? 

Mr. Pr8l14ent (The Honourable Sir Abdur Rahim): On what point? 

Mr. If ••• oToab1: Whether action under the Defence of India Act is 
not a Central responsibility even though the orders may be issued by the 
Provincial Government. 

JIr. Pretident (The Honourable Sir Abdur Rahim): I am simply asking \ 
now; I wanted to be sure about the fact.. I take it that Prof. Ranga was. 
detained under the orders of the Government of Madras. 

Kr. If ••. oTOIh1: Yes. On that point, Sir, the' Defence of India ~  
was passed by this Legislature. It is not an ordinary criminal law ... 

Kr. PrUidlnt (The Honourable Sir Abdur Rahim): The Honourable 
Member need not argue and have a debate on it. He can put a point of 
order. 

Kr. If. M. oTOIbi: Sir, it is recognized that the Defence of India Ac1l 
was passed in connection with this war and WRr is a Central responsibility. 
I,therefore, contend that any action taken even by ~e Provincial Govern... 
ment under the Defence of India Act is a Central responsibility and must 
be dealt with by this Legislature .  .  .  . 

JIIr. President ('l.'he Honourable Sir Abdur Rahim): I cannot accept thiJ! 
contention that ~y order passed bv a Local Government under the Defence 
of India Act becomes a. responsibility of the Government of India. Under-
the Act each Local Government has got to l~m s e  its provisions and 
the respollsibilit.y in a. cllse like tbis is entirely that of the. Government 
which pAssed the order. 

Mr. If. M. oTOIhl: May I say one word more? 

Kr. Prealdent (The Honourable Sir Abdur Rahim): No more. I cann01l 
have any more arguments. In accordance with a previous ruling on this. 
Bubject, I rule that the motion is out of order. 

RESOLUTION RE APPOINTMENT OF A COMMITTEE TO EXAMINE 
THE CONDITIONS OF DETENUS UNDIUt THE DEFENCE OF 
INDIA ACT-cc.ntd. 

111'. President (The Honourable Sir Abdur Rahim): The House will now 
resume consideration of the following Resolution moved by Mr. Joshi (·n 
the 15th November, 1940: 
. "That this Assemhly recommends to the GO\,l'mor Genel'al in Council that 11': sh('uld 
take immediate steps to appoint a committee to examine and report wit·hout delay: 

(a) whether conditions under whir.h the detenu8 under the Defence of 'India Ad 
have to live in prisons pre suitable and adequate; and Bufficient privilege .. 
are gra.nted to them fOt· communication outeid. byway of lett-erJ a.nel. 
inten'iewlI; a.nd, if not, ~ improvement. ahould be made therein; 
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(Vi', ~ e  
(6) wbetber t.heir familiel are provided wit.b 11Iitable m&iDt.euaDc. or ·not.; and, 

if not. what .lIIiatanCl8 Govenment ehould live b~ s 

Ce) whetber t.bOle wbo are interned or extemed under the Defence of India. Act 
have difficulty in maintaining themaelvee or t.heir famili.., and whet.her 
it is ~ y to give them ILny allistancc from Government; and in case, 
it is nect'8I1ftry. what should he tha u.mouut of auch auiatance." 

Bardar lut Imp (West Punjab: Sikh): Sir, this ResolutJlon of the 
Honourable Mr. Joshi on the working of the Defence or India Act ia a milk 
and water Resolution--so modest; he calls it Ii modest' ,one, I call it some-
thing like the mildest one which could cowe from a Member who wants to 
keep his constlituency in good humour as well 8.S do the public service which 
he is called upon to do as a Member of t.his House. As 8 matter of fact, 
the working of the Defence of India Act for the last two years in ~  

shows that the Act is being used not with a view to the succe88ful pl'Olecu-
tion of the war alone, as was ghren out ~  the time when the Defence of 
India Act was introduced and carried through 'iII this House, but fol' pur-
,... other than those for which it was ~e  I need hardly point out 
~  under the pretence of the use of that Act, people have been detained 
who were engaged in lawful activities .... 

ft. lIoDoara.bI. lir BeliDlld ...... U (Home Member): On a point of 
order, Sir. Is the argument of the Honourable Member relevant to the 
Resolution, w-hich relates to the conditions under which detenus ar'e 
confined? 

Mr. 'Prul4ent (The Honourable Sir Abdur Rahim)' What was the 
~ ~  

lardai SlIlt Imp: My argument is that I am afraid that. the Defence 
of India Act is being used for purposes to prevent the lawful activiti..,. 6f 
the people and, as such, its working requires to Le checked lin all its details 
and with regard to all the provisions which it contains, The provision 
which pertwns to this particular Resolution is about those people who have 
been detMned under the Act .  ,  . 4 

111'. Prllldent. (The Honourable Sir Abdur Uahim): How does the Hon-
ourable Member make this relevant to the &solution, unaiir wbat head of 
it? 
Sardar Bant BlDgh: May I submit, Sir, that before I come to the actual 

treatment meted out to the persons detl\ined, 1 ha\'e to explain the back-
l1'Ound iD which ,  .  .  . 

1Ir. Pruldent (The Honourable Sir Abdur Rahim): No, no. The Hon-
ourable Member must deal with the es l ~  itself. 

1ar4ar But Bingh: Sir, the reason why I deal with the general aspect 
of the Defence of India Act is ,  .  .  , 

1Ir. PreIldent (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot go into the general aspect of the Act . 

...... tIaa\ I¥: I "-i.n ~~e  with thispdl'tieular iuue. The 
pamcwar fuue tnv'otved is't'hllt peOple hate be~  ~ l e  and withou' 
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1rlal who ought to be treated in 6 manner which may be e m ~ 
and the reason for this is obvious. ]'irst of all, these people have heen 
-detained without any specific oharge having been brought 
against them. They do not know for what activities of theirs they are 
suJfering detention under the Defence of India Act. And, secondly, their 
families are deprived of their services Illld of the livelihood which the 
detalined people earned for their maintenance. Therefor!'. it hI essential 
that the Government of India should worl.: this Act in fL spirit which should 
win the confidcnce of the public that it is being worked on humane and 
just lines. Now, taking certain instances in which this Aet hilS been used 
agMnst persons holding particular political views IIond of which instf1nces 
nave been quoted' in the two speeches given by Maulana Zafar Ali Khan 
and Mr. Joshi the other day, is it not fair thst tbey should be provided with 
all the amenities of life during the period of their ddention? Here, I am 
tempted to draw the attention of the House to the m ~ s whieh the 
'British Parliament have adopt,ed in Great Brituin. The members of the 
British 'Cabinet themselves moved a resolution in Parliament the other day 
in which they wanted the sanction of l m~  for appointing a Commit-
-tee to go into each case so that Parliament may be satisfied that the Act 
was being worked in the spirit and for the purposes for which it was intend-
oed to be passed in that HOUge of Commons. [wonder, Sir, why 8 chapter 
is not taken from the Parliamentary debates in this connection and a leaf is 
:not taken from the book of Parliament. 

!'he Bcmoarahl. Sir Be&lnAl4 Jlaxwel1: 'May I interrupt the Honourable 
"Member? The Committee to which he refers was dealing with the cases 
tOf enemy aliens. 

-Sar4ar -Iut SIDgIl: I understand that the' Committee was dealing with 
-each particular case in whioh theactioD was ta.ken under the Defence of 
the Realm Act? 

'l'he BODODr&ble Sir Jl.eglDald 'KaweU: Cases of enemias only. Of men 
<of enemy nationality only. 

Sardar But BlDgh: Not Britishers? 

fte BOI101U'&ble Bir Reginald Kawell: No. 

Bardar Bant Singh: My reading about the Committee, as the account 
'appeared in the Press, is that action'under the Defence Act is not taken till 
that Committee has looked into the case and recommended that the action 
'was called for. However, I will look it up again and come t,o this subject 
-after lookting into the parliamentary debates 011 this point. Howevor, a 
pledge WIloS given to us at the time that t.his legil:IBtion was passed that this 
legislation would be used for the purpose of the succesfl,ful prosecution of 
,the war alone. Sir, the detention ,of these people without. tlial,ia not 
justified; they can prevent the successful effort towards the pro&eCutJioD of 
the war only in a very remote degree. 'It is not direotly connected and! 
:hope the Hono\U"lMe el ~  .  .  .  .  . 
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Mr. PnIklIDi (The Honourable Sir Abdur Rahim): I mURt again ask the-
Honourable Member to confine him.self to the Resolution and refer only to-
those who are actually detained. 

SUdar SaIl' IlDgIa: I have to refer in BOme degree .. 

Mr. PreIldeDt (The HonoUrable Sir Abdur Rahim): The Honourable-
Member wm not be allowed to refer to anvt,hing which is outside the 
Resolution. " 

S&rdar lu' Imp: The conditions which the Committee will ha,·e to· 
f-xamine and report are contained in three parts of this Resolution. First. 
of all, they will have to find out whether they ure being detained in a place-
r.uitable for their health and  whether sufficient privileges are being granted 
to them during the period of detention. I wOllder what attitude ~ Gov-
ernment can take in a matter of this kind exc.,pt to agree to tM" ~ m

tion being carried out. It can be said that the Govcrnment. ar(. doing what 
they can by their official agency to look into these mat,ttlTS. But may I 
pOint out t.() the Government that the official agency will not do in such 
matters. A Committee appointed for this purpose will han. to conceutrate 
.upon this subject and will submit a report which will btl 0 public property 
and which will be open to public eXllmination and public criticism. Besjdes .. 
an official agency is not likely to create that confidence in the publi(l IlS a· 
nqn-official agency would. The second point is about providing adequate· 
allowances to the families of those wh" have been detained. 80 far as I 
remember, a question was asked in this House on this point and the Gov-
ernment reply was that they were not pre.'parcd to sanction ullowances in 
such cases. May I know why a famljly should be deprived of the·menns of 
livelihood which an earning member of the family was providipg tbem on 
account of that earning member being detaincd? Why should it not be the 
duty of the Government to provide the family with the S8me means of 
l ~  in which the family was living before this persO!1'Wl\sdetBined? The 
justice and fair-play demand that in such cases t·he family !lhouldbe grant-
ed adequate allowance. Under the circumstances, my submission is that 
the Government should take a RympBthetic attitude to,\ ards this m e ~ 

Resolution andaooepb it so that the ~ e of the public may be restor-
ed in the Government's action in such mutter... Aft.er all, detention with-
out trial &s not a normal course of giving puniRhment to a subject. It w· 
an abnormal matter and as such it should be met '.\·ith Bhn01mal measure-
and that abnormal measure is that a humane treat,ment tlhol1ld extend in-
t,he working of this particular provision i)f the Defence of India Act  rather-
than the strict technical procedure of 8. jail life. With these words, I 
support the Resolut.ion. 

llaulaDa Zafar All KhaD (East Central Punjab: Muhammadan): Sir,. 
like my friend, Sardar Sant Singh,-I will not go to the length of tUlyul(J" 
that the Defence of India Act is being used .  .  .  . 

An Jronourable Kember: The Honourable Member has already spotteD 
on this Resolution. 

Mr. PruldeDt (The Honourable Sir Abdur Rahim): I understand the 
~ ble Member has already spoken. . 

. (Maulana Zalar Ali Khan. es m~  hie ~  
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Mr. LalchaDd. .avalrli (Sind: b m~  Rural): &r; I have-
not spoken on this motion yet and the view taken on the last occasion was 
that this motion should not be detained {or long. Unluckily, it could not 
be finished then although the Honourable Mr. Joshi was very anxious that. 
it should be finished as early IIoS possible so that the treatment meted out.., 
to these detenus should be bnproved without delay. However, as it had: 
t.J be postponed, I believe, having heard the Honourable Mr. Joshi who", 
gave instances and who also pointed out the difficulties of these detenu8, 
Government must have done something by this time. I would, therfliore" 
like the Honourable the Home Member to tell us how far he has proceeded" 
to remedy the wrong and to what extent further amenities have been afford--
ed to these detenus. Now, Sir, it is a modest Resolution. I would say" 
that it contains only one item. When we passed the Defence of India Act, 
we did not discuss it at any great length 'and passed it in the interests ~ 

the prosecution of the war. Some of its provisions were very extensive,· 
and in some respects they were harsh. In some other rt'F:pects we merely 
gave a blank cheque to the Executive to administer that law in the interests .. 
of the extigencies of the war. But it WBS expected that when they were 
proceeding against persons who were to be confined us detenus elther in 
jails or within certain areas or who were being externed, the treatment to, 
be given to them would not be the same that i;; given to an ordinary crimi-' 
nal or a man who has gone into the detention on accoun.t of a crime involv-
ing moral turpitude. It was expected that the Govenunent itself would 
do certain things so that no complaint may be Illude against it. But what: 
has been the result? The result has been, as "'IV! mentioned by Mr. Joshi" 
and other speakers, that they are not given even ordinary comforts ond.· 
ordinary amenities. Now, the point is who nrc these people who have· 
bee~ detaincdanq how they have been detaiDP.d? e~  were not given 
any trial. The allegations again lit ·them were not, proved in any court of-
law and they were not even proved to ~  that there was any BubEitnnce 
in them beyond mere suspicions. We know how the C. r. D. reportl'l come' 
and in the cases under the Defence of Indin Act the C. I. D. must be very 
active to get even those men locked up against whom they even had: 
an unfounded suspicion. And a word from the C. I. D. is more or less a--
death-warrant to the man against whom the report is made. It is very 
necessary, therefore, that the Government should go into these complaintlt. 
and the grievances that have been made. 

Now, Sir, the Honourable Mr. Joshi has t&kell paino to collect facts.'. 
He has got facts and he has got proof of them. He told us that there are 
two categories of these detenus. Now, 1 will take up t.he grievunce of-
those detenus who have been detained in jails. Now, 110 far as these men· 
are concerned they had good station in loife, they had good home comforts 
Bnd they could also take care of their fnmilies. Having been detained· 
they were given a life which was absolutely different from that which they 
enjoyed before their detention. There ought to be certain considerations, 
for them to see that, though they may not be g'h'en the S8mE comfOlil:l as, 
they used to enjoy in their private life, some (Ioncessions nre given to them. 
If such concessions have not been given to them BO far, they' must .be gi ven' 
to them at once. The first difficulty which has been mentioned it! "'ith-
regard to small matters of· convenience. Tbey are not being supplied i'oap. 
or oil or materials for shaving. 
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~ .......... fJIOI8r: They can ~  

· ~  LaJob ... _&ftIra1: That would alao harm them. Now-a-days every-
body IS olean shaven. Apart from that. if a man has beenaccuatomed 
all his life to get himself clean shaven, if aU of·a Budden he is forced to 
grow his hair. he would become sick. The other complaint is they are not 
being given newspapers. I know one or two newspapers are being . given. 
· but they are not worth reading. It has become almost the fashion nOw-a-
days with everybody to read newspapers the first thing in the rooming. 

The other complaint. was they are not given facilitiett for ·smoking. Here 
I must say plainly that I have no sympathy with this'complaint. I am 
myself not a smoker and. therefore, I do not know what comfort they 
derive from smoking. But all the same I do not wa.nt to grudge them 
this comfort if they had been accustomed to smoking all their lives. I 
see that smoking has become a habit which has come from fashion only 
· through contamination. If these people cannot do without smoking. then 
why should they not be given cigarettes. 

The next complaint was with regard to food. }'ood should not be 
supplied to them as if they are criminals. but should be supplied to them 
sa gentlemen. This complaint against food also should be removed. With 
regard to facilities for recreation. I should like to know from the Hon-
ourahle the Home Member if any steps are taken to make them keep good 
· health. I was simply astounded to hear from Mr. Joshi with regard to 
· the conditions for medical treatment. He quoted the instance of a man 
who was suffering from toothache and owing to acute pain when he 
"approached the Ofticer in charge of jail to arrange for the extraction of 
· his tooth. the poor fellow '\\'as told that he should pay the doctor's ~ ls  
· Wherefrom could that detenu get the money for meeting the mec:lical 
charges'! Did he take any money with him? On' the contrary these 
people who are the breadwinners of their families having be~  detained, 
· their families are left helpless and they themselves are starvmg. Under 
those circumstances. how is it possible for the families to ~~ y tire 
medical charges of the detenu. Instances such as these ~ pItIable and 
if they are true. it is high time thot Government loOked lDto the matter 
and slackened the rigours of the administration of the rules made under 

.' the Defence of India Act. 

The other complaint is that people are kept apart from one another. 
· Even two detenus are not kept together in some cases. I do not know-
why even those some cases should happen. It is for the Government to 
explain. Are they to be kept in solitary ~ eme  When they. are 
· in detention nothing should be done of a retaliatory nat.ure. Such thmg@ 
· are not right. 
Then with regard to facilities for visits; I am told that they do not 

allow detenus to mention their grievances or their complaints to their 
· relatives. 

JIr ••• JI. JOIhl (Nominated: Non-Official): I did not say that. 

•• J.tchaDd ..... IIra!: That was how I unde!'8tQod my Honourable 
. friend. However I will Dot pursue the matter. I would only say tJaat all 
·1»I119'e.niences ·should be given 00 them to ipeak freel,. .with their __ hr. 
~  friends when they, SO .hare. WMb. N8arci 60 tth. '''*81'8 !1n'itten by *he. 
~e e s  they should not be sent to the C. I. D., ",i. ~~ ~ lie_ 
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to t.he Superintendent of the Jail and in the or.d.izwoy ~ se thOle letters. 
W!ll be opened by ~m  and if there i8 anything objectionable, he can. 
wIthhold the transm18Sl0n of those letters and Dot otherwise . 

• With regard to daily allowances, I heard from my Honourable friend 
Dr. Banerjea, that e ~s to the enactment of the Defence of India Act:, 
the ~e e s were bemg gIven certain allowances, and in some cases their 
famJhes also were given some allowances. 'Ido not know why it should 
be said that their families should not get any allowances. Where Govern-
ment hall good grounds to believe that the families are such that they can 
maintain themselves in spite of the absence of the deteDu, in those cases,·, 
the families need not be given allowances; but in caSeS where the detenu 
is the only breadwinner, then in faimeBB, Government should give Lhe 
family some allowa.nces for having deprived it of its breadwinne!'. The 
acuteness of the grievance is aU the greater with regard to the detenus 
who have been extemed, and those who are asked to remain within a 
certainl area and not to go out. It is something like double surveilance. 
In such a case, how can the poor extemee make both ends meet? In 
the first place he is asked to go out of the place where he has been earning 
his livelihood and he is thrown into a new place where even though he· 
might go about, there is no chance of his e ~ any livelihood. He shan 
have to start anew and he mlLy find it very difficult to earn his living. 
With regard to the families of such extemees, they do require some allow-
ance to keep them going. These are fair ILnd just demands which should 
be complied with. You cannot brush these aside as unfair and unjust. 

With regard to the terms of the Resolution my Honourable friend, Mr. 
Joshi, is asking only for the appointment of a small committee. But we 
know that even this committee of three would take a long time. My' 
Honourable friend, the Leader of my Party, when he made his speech .last 
time, said that when the facts are there and the details have been given· 
showing their grievances and the unfair treatment meted out to them, and 
as there are letters to prove that, what more is this committee required to· 
do? It would have been better if we had asked the Governor General 
in Council to take action. I fully endorse that view put forward by my 
Leader. 

Xr. Prealdent (The Honourable Sir Abdur Rahim): The Honourable-
Member's time is up. 

Xl. L&lchaDd ]I&valral: Sir, the es l ~  is very modest and I support 
it. 

Mr • .Akb1l Oh&ndr& Datta (Chittagong and Rajshahi Divisions: Non·, 
Muhammadan Rural): Sir, I rise to support this Resolution, 

11 NOON. although I do not feel much enthusiasm for it because it is 
not a matter which really requires a committee. The question is very 
simple and can be dealt with by Government straightaway without any· 
committee. The Resolution, as I read it, relates to two classes of people. 
Clauses (a) and (b) relate to people who are detained in jail without trial. 

Mr. ]I. X. loahl: No, I have not said that. 

JIr Akbl1 CJhaD4r& Datta: It comes to thlLt. I do not think the Hon-· 
oursbl; Member refera to e ~e deur.ined in. jail after triat 
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Ill.' •• II • .JoIh1:' I have mnde no distinction. 

Mr. .Akb1l 0haDclr& Datta: In any case the question raised in this 
"Resolution does not arise very appropriately with regard to people .. ho 
'are convicted and detained in jail after trial. But it really arises with 
': regard to those people who are detained in jail without trial under the 
Dafence of India Rules and 'who come within clauses (a) and (b) of the 
Resolution. Clause (c) refers to the class of people who a!"e interned or 
· externed. Now, what is the law on this subject which governs the condi-
-tions of the detenus? Rule 26 of the Defence of India Rules is the rele-
vant rule under which orders may be made directing thai a person be 
detained, directing that he shall not be in any such area or place in 
-British India as may be specified in the order. requiring him to reside or 
"remain in sllch place or within such area in British India as may ,be 
-specified in the order, and in sub-rule (f): 

,  ' "impOliing upon him Buch reBt.rictioJlll all rna,' be Bpecified in the orde! ~ el ~  
'>w,Of hil employment or bUlinell, in relpect of hiB I>,QOCiation or commuDl.catlon With 
";"other persona, and in reapect of hiB Rrtivitiea in relation to .the dilseminatlon of newl 
·-or ~  of opinions;" 

These are the ditJerent classes of refltrictions which can be imposed 
under the Defence of India Act. Then as regards the condit.ions to which 
"this Resolution relates, we find in sub-rule (5) of rule 26 the conditions 
under which they are to Hve, as to mRintenance and other matters, in 
regard to which order>1 may be pRssed by the Central Government 01' the 
"Provincial Government from time to tiDle. So far as the Central e~

"ment is concerned some conditions nave been laid down bv a notification 
'of thE' Home Department. dated the 2nd October, 1940', under which 
· Security Prisoners are divided into two classes,' I and II, according to 
"the state of their health, and their education, status and mode of living 
be ~ arrest. Then it is said: 

"For each dUB of Securi£y PrillOnerll an appropriate acale of accommodation, 
, furniture, clothing, diet and' othl'r nec_iti.. IIhan be prescribed by the Chief 
Commiuioner. " 

, This ~e ~ s to Delhi and ~ take it similar rules have been made by 
'the Pronnmal Governments also. I shall confess at once that so far as 
,these orders go there is hardly anything to complain about because it iii 
definitel;v laid down that regaf'q will be paid to their education, health, 
· status in 'life, etc., arid 'for each class of Security Prisoner there mUflt be 
an appropriate scale of furniture, clothing, diet, ·etc., and "other nccessi-
'ties", which, I take it, mURt relate to necessities of the hodv as well as 
·'those of 'the mind. "The mind requires as much food as the body, e.il., 
',newgpapers, hooks, etc. The rules themselves are quite fair but the whole 
· trouble is ~  these orders are never carried out in actual practice. They 
are merely paper rules and are an eye-wasfl and s camouftalle. _ Mr. Joshi 
'placed a' long list of grievances with regard to sccommodstion, furniture, 
.;(liet arid other necessities. .  .  . ' 

Kr. X.' K • .JoIhl: And allewances also. 

-Mr • .&kbJl Ob.&Ddra·D",,*: I am coming to that., We wapt ~e Govem-
-'ment will see· that thes&orders afe cnrried out in the Iphit in 'which they 
:tare made. That' is abont llhe conQitions of. the detenul in jail. 
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I do not find in these rules any provision made for allowances for their 
families. The words in the rule are very general as to maintenallce. I do 
not think, without straining that expression "maintenance" it can be 
'8aid to ?over the case of family a.llowances. So there is no ~ s  made 
'for ~mlly  allowances. ~  Joshi says that if for any reasons of state you 
:find ~ ~e ess y to detalll persons and specially detain them without trial, 
1;h'6n ·It IS the duty of Government not only to maintain the persons them-
"Selves but their families 8S well: and he extends the principle to those 
'Who are interned or externed, because after all l ~ lly speaking, if 
'8 man is· interned or externed he loses his job and he cannot earn his 
livelihood by normal avocation; so that with regard to both these cate-
·gories of persons, Mr. Joshi's contention is that it is the duty of Govern-
'ment to maintain their families, otherwise Government is not discharging 
its duty. 

I think Mr. Joshi is perfectly justified in making that demand. This 
'is not the first time that people are detained for reasons of state during 
a war. There was the last g'!"eat war and pe611le used to be detained during 
-that war also, and I' am perfectly  sure that. during that 
war family allowances llsed to be given to the families of 
·those persons who were detained under the Defence of India Act of that 
war. I have personal knowledge 0.1 detenuR who used to receiv{' slleh 
'family ailowances. We ,do not know why that policy has been changed. 
We do not know when that policy has been changed and why. My 
-contention is that it is the moral obEgation of Government to maintain 
'their families. e~e if! also the legal bl ~  As regards family allow-
-ances I do not know what exactl:v is the law, but I know that as Ii matter 
>of fact family allowances used to be given. 1 hope the Honourable the 
Home Member will enlighten us on this point whether there is linv law, 
written or unwritten, flS regards provision for family allowances to the 
detenus_ 

Mr. Joshi has also pointed out that as. a mather of fact more comfo:t3 
-are given to the German prisoners and the Jtalian prisoners. It it} very 
difficult to understand wh." more comforts are given to those with whom 
you are fighting and who are fighting you and why you do not ~ e for the 
.comforts of those whom you suspect of having some sort of sympathy 
with those people or who do not like to prosecute the war effort UR much 
1!.S you wish them to do. In any case, this is a matter which 1 do hope 
the Honourable the Home Member will throw some light upon. It is 
really extremely irritating to find that mo,e comforts are given to GE'rHian 
-and Italian prisoners than to our own people .... 

Hr. ][. S. Aney (Berar: Non-Muhammadan): You wnnt light or you 
wa.nt comfort? 

Kr. Akhll Chandra Datta: I want both and comfort. I do not s~ te 
-deto.in the House longer. My contention is that the 1"ules on the s l ~el 
should be given effect to loyally and vroperly; and with e ~  to family 
a110wances there SllOUld be some provision made; we should hke to know 
the policy of the Government on the question. Sir, I s ~ the Reso-
lution. 

The Honourable Sir Reginald Maxwell: Sir, the speeches made in 
'Support of this l'tesolution bave been very reasonable in tone and I am 

• 
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perfectly ready to give the House Much information ~ ~  in anaw.er.f;po 
it. The latest available figurell about the number of security ~ 

detained under Rule 26 show that the number under detention at the end' 
of last mont.b was about 700. Of these, some 102 person. had been e ~ 
in connection with the .atyagraha. movement and I ahall refer to these 1 ..... 1' •. 
Leaving them aside, the number of prisoners with whom this Resolution.is 
concerned is about 600 up to date. I think it will be ·aclmitted ~ .-
figure of this order, after eighteen Dlonths of war, and in a population duch 
as that of India. does not indicate any exoessive readine.sa on the part of the 
authorities to use their powe1'8 of detention. ~ m ~ y  of the prisoners. 
detained come -from the provinoee of Madras, Bombay, Bengal, United 
Provinces, Bihar and the Puujab; and the numbers from· other provinces 
are insignificant or none .  .  .  . 

111' ••• S • .AD,,: How many from the Punjab? 

fte BODD1J1'aIJle Sir ..,NJd .... eU: 115 from the Punjab. 

1Ir ••• S • .ADey: And Bengal? 

'I"Iae Boaoarable Sir B.epaald.1luwe1l: 1.l. 

111' ••••• _IGIb1: May I uk whether the number of interned or externecJ 
persons is included or they are separate? 

'l'ha BCIIlourable Sir lteJl:uld Kuwel1: I am speaking of persons detain-
ed. not persons restricted. I will refer to persons against whom restriction· 
orders have been passed, later on. I am speaking now of persons detained 
under Rule 26 .  .  .  . 

JlaulaDa zatar AlllD1aD: Anyone from the Indian States? 

'l'be Honourable Slr :aegiDald JluweU: No. Excluding certain 
ex-military prisoners, t.he number detained by orders. of the Central Govern-
ment is 29 and the rest of the persons I have mentioned have been detained 
by orders of the Provincial Governments. Of the prisoners mentioned, 
166 are detained ~ present at Deoli, including eleven of the Central Govern-
ment prisoners. and the rest at Deoli come from the United Provinces, the 
Punjab. Bihar and the Nort,h-West Frontier Province. The general condi-
tions of confinement are laid down in thfl Deoli Detention Camp Order. a 
copy of which has been placed in the Library of the House. This applies 
in full only to the Deoli Detention Camp, but it hlrB been supplied to aU 
Provincial Governments as a model for the treatment of their own security 
prisoners. Jt, is being followed ill general by the provinces with certaiit 
variations in detail. I should wish the House to understand that I caD 
speak with authority only of prisoners detained at Deoli. that is, in the 
Central Government's custody. However, since the Int debate I have 
written to all provinces Bsking them to clear up some points that were raised 
and they have supplied me with infonnation ~b  their own prisoners on 
some of the specific points about which anxiety was expressed, 

Now, as regards the conditions of confinement, security prisoners are 
divided into two classes according to their state of health, education, status 
and mode of living before arrest. The treatment of cl888, I &:,' riaoDers corres-
ponds generally 88 fe8" dief; and acoolDlllocWion to . of B aJM-
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convicts, and that of class II prisoners corresponds to thnt of C class 
convicts,-in regard to diet and accommodation, I say. Tn other respects 
the privileges allowed to them correspond more nearly to those of A and B 
class convicted prisoners. For instance, security prisoners of both cllclsses 
are allowed to wear their own clothes. They are not compelled to work, 
but thej are encouraged to do so, and they will be paid for any remunera-
tive work which they may do. 

Of the 166 prisoners detained at Deoli, 77 have been placed in clus I 
and R9 in class II. EXllCt figures are not available of each class in the 'pro-
vinces, and in some cases the classification is still under revision. It. may. 
however, be taken as certain thut a very large proportion of all the prisoners 
are in the higher class. 

lIaulaua Za.far Ali Dan: You mean in the provinces? 

The BODOW'&ble Sir Bqin&ld Xuwell: Yes. 
As regardR the other privileges and conditions, firstly as regards letters. 

class I security prisoners are allowed to write two and receive four letters 
a week; elfiSH II prisonerR lIlny write and receive one letter a week. They 
are supplied with writing materials by Government. The House will re-
member that A class convicts are allowed only one letter 8 fortnight, "nd 
B class convicts only one letter a lllonth; so that these- conditions compare 
favourably with those of convicts. 

An Honourable lIember: \Vho,p'aYIi for post,,!-ge stamps? 

The .00000.ble Sir lteglDald lIuweIl: Government. 
Then as regards interviews, class I security prisoners may have one inter-

view a fortnight, class II prisoners may have one interview a month. I 
understand, however, that the United Provinces have allowed one interview 
a week to class I prisoners and one a fortnight to class II prisoners. But 
under the standard rules the interviews anowed are the sarne as for A class 
convicts. . 

AD lI0n0arable Kember: Does one interview mean that only one person 
can interview at a time? 

ft. BoAourable Sir BIIiD&ld 1Iuwell: Up to three persons are allowed. 
at one time. 

Prisoners receive no personal allowances, that is, in their place of deten-
tion. but clus J prisoners are allowed to receive amounts up to Re. 10 a. 
month from relatives or friends to supplement their amenities if they want 
to; for instance, such things as smokes; and class IT prisoners may receive-
up to Rs. 5 a mopth from outside. . 

As regards other conditions, there were two particular things which have· 
been mentioned during the debate, one 8S regards medical treatment and 
the other newspapers and books, and also recreation. I hne macte inquiries, 
from all provinces on these points, and I find that in the first place all 
these prisoners receive free medicrrl treatment as a matter of course. They 
get all the medical at·tendance that would be available to any person in 
custody in any jail . . . . . 

a 
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... ulIDa Zafar .Ali Khan: What is the percentage of these prisoners who 
hove been e ~  pecuniary help from their relatives? 

The 1I01l0U1'&ble Sir .tJlD&ld KuwtU: Will the Honourable Member 
allow me to finish my speech without interrupting me so often, otherwise 
I shall not be able to finish my speech within the time at my disposal. 

The points rllised regarding medical treatment, however, especially con-
cerned medical trelltment of Ii special kind, that is, dentll"l or ophthalmic. 
I mnde inquiries about that also from ~ l provillcef>, and they have 11.11 f'X-
plained the arrangement':! they have made for such e ~e  at Government 
expense where the prisoner is unable or does not wish to pay for his own 
treatment. If facilities do not exist in the jail itself, there are arrange-
ments for transferring the prisoner to a hospital where ~ treatment can 
be given. For instance, prisoners at Deoli are transferred, if necessary, to 
t,he Victoria Hospital at Ajmer. I understand from one province that some 
securit.y prisoners have been using the facilities afforded to them in order to 
obtain good medical treatment for longstanding complaints which they had 
before they were detained,-in fact it has been a great convenience to them; 
8Ila,from another province 1 understand that the special medical treatment 
has been of a much higher standard than the prisoners could have afforded 
for themselves. 

I think the House may rest aasurerl that complaints of lack of treatment, 
whether for special complaints, sutili as dental or ophthalmic, or for ordinary 
purposes are totally without foundation .  •  •  •  .  . 

1Ir. LIlcbuld Bavllrll: What about that toothache man? 

ft. 1IcIaoarabl. SIr JtetIuld Jluwell: I have said that any prisoner 
suffering from toothache gets deJ?tal treatment free .. 

As regards newspapers and books, all provinces, where there are any 
considerable number of. prisoners, have made arrangements to 'Supply them 
with B' selection of daily or weekly newspapers from an approved list. 
Prisoners of. course are allowed also to obtain papers from an approved 
list at their own expense from outside. At Deo1i 18 daily newspapers in 
various languages, two weekly papers, and one monthly are supplied to 
the prisoners at Government cost, and books are provided from the public 
library, Ajmer, and the Ajmer Jail library. Similarly in all porvibces 
books are aV811able to prisoners from the jail libraries. 

As regards recreation, this is provided in various forms in most provinces, 
and where it is not provided free, games are also available at prisoners' 
expense. It must be understood that Government cannot Rfford to pro-
Tide expensive facilities for e e ~  and the s e~ have to take what 
is available, but at the Bame time at Deoli the facilties for recreation are 
very extensive both for indoor and outdoor games. 

As regards the minor requirements  commented upon in the debate, 
iirst, ~ e b~e concern was exprellsed about soap. I find Qn inquiry 
that thiS IS proVided everywhere at Government expense, and the complaint 
is totany unture. Government cannot, of course, provide S08pS at the 
fa.ncy of the prisoners, and I think that where there have been complaints, 
it is because -the prisoners wanted scentJd soaps. Similarly, shaving is 
everywhere done by convict barberll if the prisoners do not possess their own 
shaving material; nobody goes without a shave. I think generally Honour-
able Members should beware of listening to complaints of -this kind which 
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thev Dlay get by "letter or otherwise froUl security lwisoners, who are not, 
in e e ~l  }Jersons of good cl1sroder. I myself visited the Deoli detention 
cnrnp on the 28th December and. SI1'W everything. The result of my inspec-
t.ion was suchfhat 'it rather sUl'prised me. I had expected to find 
rat.hel' a blenk ana barren place alld the prisoners having a ratlirr 
miserable time of 'it, hut I found t,hat the place was most excellently 
organized. It 'is true that the prisoners B.re behind barbed wire, but they 
hnvE' Ilnlple space ·.vithin it., They have largE.' recreation grounds provided 
for them and games are regularly orgnnized. Their accommodation is m l~ 

'and spacious and airy. I found them engaged, and apparently comfortably 
engaged, some playing cness, others reading and so forth. They are pro-
vided with reading rooms where 1 found prisoners reading what they wanted. 
Their mesRing nrrfmgE',ment& are excellent. I saw some of them having 
t,heir menl". They appeared to be quite good, and at any rate the prisoners 
'appeared to have no 1ack of appetite. All the standnrd equipment of the 
prisoners was shown to me, their clothing, hedding ond such things, which 
are supplied to them. I certainly thought that no prisoner could complain 
of the clasR of artiCles with which he was issued free by Government ..... 

Samar SaDt Slngb: WRsit Il. pnmdi<;e? 

The Honourable Sir RegIDald ]loweD: I am telling the Honoura.ble 
Member what. T saw. He may go him!!elf if he likes. 

Sardar Sal Singh: .Just 1ike the Andamans it was a paradise I 

ft' HODQurable Sir ltetinald lIuweB·: The medical facilities in parti-
cular I eXllniintd. Hospital Accommodation within the detention camp is 
-really excellent and 'is 86 good as I have seen anywhere. 'fhere are qUlrlified 
doctors . 

.An Honourable .. ember: Hn ve e~  m~ l s ill stock? 

TIll Honourable Sir Bepld lIuwell: I saw lihE' ~ l  chart !lnd found 
that the genernlhealtb of the prisoners W8'8 remarkably good, including the 
records of-their weights. Some of them have been gaining weight more 
rapidly than is good for tbeir health. 

An BODOUrabIe Kember. Then why sliirk an e'nquiry? 

The Boaoarable Sir KeliDlld.uweIl: 'I certainly do not mind showing 
Deoli to any Honourable Member of this House. There is abl;lolutely 
nothing to be concealed ut Beoli 8'8 regards the treatment of these prisoners. 
At the time of my visit they did not know who I was. 1 went round with 
the Superintendent and the prisoners 1 believe were told by somebQQy when 
be was Bsked, "This is some P. W: D. man". They had no idea who I 
was and I was able to listen to their ordinary complaints and remarks 8S 
we went round and I found 8caroely anybody who had anything to complain 
of and on the whole ~ey were em very good terms with the Superintendent. 

(At this stage Sardar Saut Singh tried to interrupt the ~ ble 'Mem-
ber). 

Mr .. ~~  (The Honourable Sir Abdur Rahim): The Honourable 
Member ought not to inimr.upt tlle speaker. 

c 1 
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fte Honourable Sir "pald llaxweU: Then I come to the next question 
of family allowances. The principle followed in es ~  of family allow-
ances is that. Provincial Governments may in exceptional cllses grant allow· 
ances to the dependants of security prisoners when it is necessary on the 
ground that the detention has deprived the family of its income and left it 
in such destitute circumstances 1\8 to make assistance necessary. That 
is the principle agreed upon with the Provincial Governments. The 
number of applications received is comparatively small Rnd ull the cases are 
very carefullv m e~ e  So fnr ~ informAtion ~ Available to mE:l from 
what I have' ~  ~  from the provinces, allowances have been given in 
about a dozen cases. the amounts varying from Rs. 85 II month to Rs. 10' 
a m ~  However, not all these applicatiom are snch as require serious 
consideration. For instance, one province reports thot in one case the 
brother of a prisoner asked for an allowance for himself and his family on 
the ground that the prisoner hod been maintaining them, that is, family 
of the brother of. the prisoner. In fAct, no doubt a good many extravag'lnt 
claims are made. While on this point. however, the Honse must remember 
that, if a person engltges in revolutionary activities. it is he who lets his 
family down and not the general taxpayer who is expected to pay these 
allowances. The argument uRed by my Honourable friend, Mr. Aney', and 
T think, by Mr. Akhil ~m  Dfltta. that ~ e detention of the family 
breadwinner places :m obligtttion on (hvemment to provide for th(> m ~~

nnnce of his family, would, if csrried t.o its logical conclusion, apply also to 
convicts. What happens to the family of a person convioted of a orime 
who is detained in prison? It is an unfortunate thing that, when anybody 
renders himself liable to be deprived of his liberty, his famlly sutlers. 
The only thing I can say about it is that we feel and sympathise with the 
family, but the person responsible for it is the offender. 

AD IIonoanbie .ember: But he haR not been proved to be on offender. 

'1'IuI HODOarabie Sir BeJbaald JluweJI: In most cases, the persons whom 
we are now considering did not enrnanytbingmuch by honest work of 
which they are now deprived. They were paid agitators. 

Mr ••••• .J'0Ihl: That is also honest work! 

fte Hoaoarable Sir :ae,tuld Jluwell: Let them gO to their mnters. 
the persona who paid them for carrying on their subversive activities and 
ask them for the relief which their family needs. . 

III ••• S. ADIJ: Can you prove who their masters are? If you prove 
that. your obligation is at an end. 

'!lie J[oaoarabIe Sir "pul4,lIuweU: I know some of their maflters. 

Now, I will come to the question of persons not detained but restricted 
by ordel'R under Rule 26. The question of allowance .to persons restricted 

/ doeR not, of courRe, arise unleRs restriction to a particular area or exolusion 
from a particular area has involved loss of employment. It is chiefly in 
e ~  that restriction orders have heen paRsed, and there most particular 
instructions have  heen given by the ProvinciRI Government to employ these 
powers 80 lUI to int,erfere aR little as possible with the normal nfe of the 
person affected. In some caBeS where it waR found that hardship hRd been 
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caused by these orders, the orders were modified in accordance wit.h this 
policy in order to give the persons an opportunit:y to continue to earn their 
own livelihood. . Fiftysix applicants in Bengal have applied for" personal 
allowances and in two cases an allowance of Rs. 10 a month has been 
granted. In the North-West Frontier Province an allowance of Re. 30 a 
month has been granted to one restricted person. Elsewhere no applica-
tions appear to have been received and the number of restriction orders is 
very small. 

I would refer again to the persons detained for satyagraha. The usual 
prIActice has been not to take act.ion against persons giving notice of their 
intention to commit an offence but to prosecute them after the offence has 
been committed. Where however, the satyagraha demonstration was likely 
to create excitement or disturbance or to attract crowds, especially in large 
.cities, the expedient has sometimes been adopted of es ~ such persol!'s 
in advance and detaining them under the Defence of IndIa rules. This 
is chiefly being done in Bombay and it should not be ~  to ~e 
.promoters of the movement since they have expressed their WIsh to aVOId 
disturbances connected with satyagraha. It must be remembered, how-
ever, that the persons so dealt with would in every case have been con-
victed of a substantive offence if thev had not been arrested in advance. 
·Their treatment as security prisoners does not compare at all unfavourably 
with that which they would have e ~ e  as convicts ~ ~ ey should 
.rather be regarded as self-ordained conVlcts and not really wlthm the scope 
of this Resolution. 

However, a great majority of the persons detained are not of the class 
-which commits symbolic offences. Excluding satyagrahis, almost all the 
persons detained are either communists or revolutionaries. About 94 were 
revolatioDariesor terrorists arrested in Bengal. There are also, as· I have 
ilaid, a certain number of 8z-military prisoners and a few suspects detained 
for miscellaneous reasons connected usually with enemy activities. But 
the remaining number, about 480 persons, were, almost without exception, 
either acknowledged communists or else active supporters of the com-
munist programme of violent mass revolution. Some of these, including 
especially those whose detention was ordered by the Central Government, 
formed the central directorate of the communist organisation in India and 
their detention was necessary to cripple the .. oornmullist machinery.. In 
the case of all these peI:sons, whether terrorists or communists, it is in-
correct to say, as several speakers have asserted, that they were detained 
·only on suspicion. Government have enough dangerous peop}e on their 
hands not to wish to add to their llumberby mere arrests on suspicion. In 
every case where action of this kind has been taken, it has been based on 
definite knowledge of the activities of the persons concerned. 

In many cases, no doubt, had the facts been known to the courts, a 
'.conviction would have been possible but this would have involved the 
-disclosure of secret information and t.he institution of a series of trials 
which would certainly have been prolonged like the Meerut Conspiraoy 
tCase and is riot a thing which can be contemplated in time of war. But 
it is sufficient justification for the action taken that it was known t.hat 
these persons were plotting action which was definitely intended to help 
the enemy in this war or to prejudice the peaceful government in the 
country in ways which could not be tolerated in war. In war, we cannot 
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take risks to the same extent as in peace. It is thenefore irrelevant to argue-
that the persons should receive specially fav.ourable treatment because 
they were not convicted.  I· can give the House an illustration of the kind 
of persons we are dealing with, out of their own mout:h. I wiD read one 
or two llassages fronl a publication called the 'Proletarjan ~  which was 
published by the Communist Party at the Ramgarh se88ion of the Congresl-. 
This document urges that "India has to make revolutionary use of the 
war crisis" amI it goes on to expound this revolutionar.y use. The first 
step is taken as follows: " 

"Political general atrike in the major indu.trie. together with country wide no-rent 
and no-tax action coDltitute the Ir.t Itep towarda thiB objecti'Ye." 

After developing that point, it goes on to say that when that stage has 
been reached "the national movement will enter into a new and higher 
phase-the phase of amled insurrection" and it goes on to expound that 
further again. It says: 

"In order, however, to lDluh the State machinery and DOt merely to ~ ly e it, 
in order to win over t.he rank and file of the  Nmy and not merelr, shake It up, the 
movement will have to develop into nation· wide Brmf'd inaurrectlon: ' 

Now, listen to this: 
"Storming of military and police atatwDI by armed banda of· national militia in 

rural B8 well lIP urban arelll, dMtruct.ion of GovernnleRt iWltitGtioDl, lUltual O!8Dlive 
againa" the armed forces of the Government on the moat ezteJWve .cal&-thele will 
increaaingly become the chief featurea of the struggle." 

A prograwme of this kind is not the progruume of any legit.ima.te 
political party in this country and the action taken agaillst the organisers 
IS not ta.ken for political reasons but solely as a mat.te!: affecting the security 
of the country in war. U uder the arrangements described, the person!; 
concerned are given privileges far more than they ·cie8erv.e or than would be 
given by other belligerent countries to t.heir traitors. These persons are 
receiving all the consideration which humauity demands. They will not 
be tortured or ill-treated. Weare not monsters . 

1Ir. K. 8. All.,: Thank God. 

-rile JIODOarable SIr ..... n&l4 lluwe11: _ .. but,. at the same tima,-
so )ong as I am here they will not be pampered while their own action 

~ els us to put them out of the way for reasons of safety during the time 
the country is engaged in 11 life and death struggle. 

Now, a comparison has been made of enemy internees. Mr. Joshi has-
comp8l'ed the treatment of security prisoners with that of German and. 
Italian detenus and said that he cannot understand why greater comforts 
and facilities should be allowed to the latter. The compBlison is not a 
valid one because although civilian internees are not IlnsoneJIB of war, they 
are, by international agreement,. being treated in alCcoJldance with the 
principles of the Geneva Convention of 1929. It must be remembered that 
the treatment of British subjects, including Indians, similarly interned 
in enemy countries is on a reciprocal  basis. Weare, therefore, not free 
to do anything else but in any ca.se I would not say on the merits that the 
distinction between enemy illternees und security prisoners is not justified. 
I myself would in au.," ense give the preference to enemy wternees, who-
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have nothing against them except that they owe allegiance to enemy 
countries, rather than to persons who have been dlij>rived of their liberty 
for plotting against their own country and against those who are fighting 
for it. 

Now, Sir, some comparison has been made regarding the previous 
practice in regard to detenlls. Dr. Banerjea considered that the previous 
treatment of detenus in Bengal was more liberal than the present practice 
and Mr. Aney has compared the treatment given to persons dealt with 
under the Hegulations of 1837 and 1818, The persons dealt with under the 
latter regulations were mostly of a difter.,nt type but the point ill the same. 
The allswer is that even if we assume that the previous treatment was not 
too lenient, the presence of war cOllditions does make a difterence in what 
is appropriate 01· inappropriate.' In times of peace, these people were at 
best a pest or a disease but not u fatal one. In war, they jK"e tl;aitOl'8,'and 
so fsl' as t.hey do not meet the fate that traitors deserve, they may think 
themselves lucky. 

Now, I cOllie finully to the question of a COlUulittee. There is no useful 
function which a committee could perform. It is not a question of obtain-
ing information, since Government have all the information which they 
lIeed and are perfectly ready to 'place it at the disposal of the House. 
There iR no question whether these prisoners have vital necessaries or are 
well looked after. Beyond that, the question of what further privileges 
or concessions should be allowed to them is a, question of policy, not of 
fact. The Mover's intention is clearly only to set up !l committee for the 
purpose of recommending concessions over and above what is really neces-
sary. Where Government have the tremendous respollsibility of muin-
tnining the security of the country in u time of grave emergency such as 
this, they cannot divest themselves of it but must deal with the matter 
solely from the point of view of what is needed to win the-war. Several 
speakers lHwe spoken ItR though these prisoners were deserving of special 
sympathy, ns though Goyernment had almost to apologise to them for 
depriving them of liberty to cnrry on their plots. It is suggesttod that the 
nction of Government can only be justified if these persons are made 80 
comfortnble that they haye nothing to lose from their detention. 1£ we 
wished to encourage others to carryon such plots, there could be no better 

~  I am not in the least apologetic. Government have nothing to 
apologiae for in taking nction which was necessary in the urgent interests, 
of the coulltry. These prisoners are not decent honest persons deserving 
of sympathy. The great majority of them are utterly worthless persons 
whORe life is spent in plotting the downfall of society. They may perhaps 
be the Honourable the Mover's friends: I hope not: but other Honourable 
Members, I am convinced, will think differently of them and would join 
me in feeling that persolls capable of the worst kinds of treachery do not 
le~e e the sympathy of this House. f?ir, I oppose the Resolution. 

Sir Syed :B.aJa All (Cities of the pnited Provinces:' MuhamIlllidan 
Urban): May I ask what the number of restricted persons is .• I do not 
think the Home Member gaYe us that information. 

TILe BOIDOUfable Sir B.ellD&ld lluweU: I have not exact information 
about that but the best illfonllation I have shows that Borne 700 persons 
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have had restriction orders of one kind or other passed against them. Of 
these,661 are in Bengal, that is to say, the numbers in other provinces are 
comparatively small. The greatest number in any other provinces is 47 
in Assam. 

Qui Ku,am,!,ad "mad Kumi (Meerut Division: Muhammadan 
Rural): Has the Honourable Member got the mbe~ in Delhi? 

, 

fte JIGDoDrt.ble 81r ,,"naJd KawaU: No, Sir. I am afraid I have 
not got the number in Delhi. I think there are none or only one or two 
orders ~se  in Delhi. 

SIr &Jed ~ .Ali: Sir, the political creed of the Mover of this Resolu-
tion, my Honourable friend, Mr. Joshi, is a sufficient indicatioll that there 
~ no ~es e ,on his }Jart to emb ~s  the ~e me ~ in the present critical 
SItuatIOn. The same, 1. am sure, IS. the ee ~  of thIS House. The feeling, 
$0 far 8S I am able to Judge, of thIS House It: that it does not. want to do 
~ ~~  which would either emb~ s  the-Government or havo a pre-
JUdiCIal effect .on the Government s efforts for the successful proaecution 
of the war. lIIow, fortunately as regards the terms of this Resolution they 
are modest indeed. There is no desire, let it be noted, on the part of the 
Mover of this Resolution, or so far as I have been able to see on the part 
of any speaker who spoke in support of the Resolution, to subject to criti-
cism the measures that have been taken by the  Government so far in 
prosecution of the war. The point that arises out of the Resolution is 8 
very small point indeed, viz., whether it is necessary to institute an inquiry 
into the condition of those ngainst whom aotion ho.s been taken either by 
the Central or by the Provincial Governments under the Defence of India 
Act Rules. Kow, the Honourable the Home Member went into a l~ y 

-statement of the action taken against a certain number of people who either 
have been deprived of their liberties or on whose actions restriotions have 
been placed eiihet by the Central or the Provincial Governments. Unfor-
tunately, he was not in R position to state clearly the number of those on 
whom restrictions have been imposed by Government; the total number 
as given by him, which illcludes both the restricted persons and the de tenus, 
<!omes to seven hundred and seven. It would have been of some little 
interest to know as to what is the number of persons on whom restrictions 
ha,-e been imposed. Now, take the case of Delhi itself. My information 
is somewhat startling and I give it in this House, so that the Honourable 
the Home Member may have it within his power to verify the facts and 
jnquire into the condition of those persons against whom restriotive orders 
.have been passed. A friend of mine who is in t,ouch with some of these 
people against whom action has been taken, and who, fortunately, is also a 
:Member of this House, told me two days ago that action had been taken 
:against a man in Delhi for taking part in the funeral of his brother and 
for going to the graveyard. The position was that a restrictive order had 
been passed against this man. That restrictive order did not allow him to 
proceed beyond certain circumscribed limits. Unfortunately, in the ~e
time his brother died and he had to go to the graveyard.to take part m the 
buna:l of his brother, and action was taken agairlst him, vi •. , he is being 
prosecuted. Indeed since the prosecution ariRes out of his disobedience 
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of the restraint imposed upon him. I believe it is a meet and proper case 
to be inquired into. Well, similar other easel:; were given to me by my 
.friend; I hope that my friend is present here in this House-though I do 
not see him in this part of the House. I hope he will make his point clear 
"and give a list of those persons against whom action of this somewhfl,t unduly 
severe chlU.'acter has been taken by the Delhi Administration. 

Now it is not my purpose to deal, either province-wise or according 
'. to the alleged degree of violence, with these detenus against whom action 
has been taken. It may be that the action taken by the Central Govern-
"ment and the various Provinces is  justified. Well, the Home Member 
-seems to huve made out on this point alone a prima facie case, but a prima 
.facie case is 1I0t alwaylS, as we all know, a case which has been proved up 
to t.he hiit. I was wondering, when my HOllOllrable friend, the Home' 
)'Ielllber, caUle to grips with the questiOll, viz., the last portion of his speech 
dealing with the appointment of a Committee, I was wondering all the time 
what was really the argument Ilgainst the nppointment of such a Committee 
so far as he is concerned. I remember, Sir, that during the late War more 
than one Committee was appointed-some of them were appointed by the 
Govermuent of India and others by the Local Governments-to inquire into 
the cases of people who had been deprived of their liberty by the Govern-
ment's action. In fllct I distinctly remember one case in which two Judges 
of the Higi,Court were appointed "to re-examine and review the order that 
had been passed against certain persons depriving them of their liberty 
ll ~  the Defence of India Act of that time. What the Government did 
then was to appoint u committee to examine und see whether there was any 
justification for keeping those persoQ.S in custody against whom action hud 
been taken six months, twelve months or two years before. The inquiry 
went llluch fuft;her than what is contemplated in my friend, Mr. Joshi's 
Resolution. There the whole thing was re-examined and the merits of the 
-case were gone into. The detenus were released if it was found that it was 
not necessary to keep t.helll lIu(ter restraint any longer. Now, my Honour-
able friend, Mr. Joshi, does not ask the Govenlment in his Resolution to 
take a drastic action of this character. What he does ask is £bat a. Com-
mittee should be appointed to go more or less into two questions. Broadly 
speaking, there are only two questions and no more. He wants the Com-
'Inittee to SEle whether the conditions under which these detenus are living 
"are fluitable. Tha.t really raises more or less questions of health and 
-environment. Secondly, he pleads that in fit and proper cases allowances 
should be granted either t.o the detehus themselves or, in case where such 
detenus have left families without provision, to t.heir families. I think 
both points, on the face of it, are reasonable. Let me make it quite clear 
thnt I have no sympathy with those who want to bring about a radical 
-disturbance in ollr society either by violent or non-violent menns . 

.An Hoaourable ._bel: Non-violent means also? 
Sir Syed BuaAU: Yes, non-violent means l~  I have n'o s~m y 

with these people. After all, there 18 not much e e ~e 
1 Poll. between the "Sort of non-violence that is being "practised in IndIa 
-today and the violence in some other ('ountries. It ie a'ca&e of'six of one 
and 'half a dozen of the other. At present the non-violence that is being 

• 
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praotiaed is really a farce. But I do not think I Rhould say harsh words 
about those who through their own action have absented themselves from 
this House. Therefore, I will say no further. Anyway, the point is ~ 

that I do want to maiutoin the present structure of society and if there 
are· any communists or Fasoists or ~ s who want to bring ubout a 
revolutioll, I would ee l~  support the Government of India in such 
action as it takes against. Bueh persons. All· the sume, having said that 
much, let me make it quite clear that there is no rea&bP why every man 
should not be given n reasonable ehance when he can haltp no recourse to 
a court of IRW. The real l ~  iR thiA that these orders ,passed by the 
Government of India are executive orders. These orderR nre not teRted 
b,v any court of law. No legal evidence was taken in support. of the charges 
or allegations on which these detenus have been deprived of their libertie8. 
TherefOre, I think it is only just and proper that 8 Committee of the nature 
re('ommended by Mr. Joshi should be. nppointed to conduet this inquiry. 

, ,.Qne of the difficulties raised b,v the Home Member was the question 
at policy. The Home l\Iemher pointed out that the treatment meted Ollt 
to these detenus raised a question of policy and the Government of India 
were not prepared to divest themselves of the power of shaping this 
particular policy or entrusting it to other hands. Now, I do not think ~ 

is a fair statement of the case or a correct statement of e~ e either. 
Let the Government of India keep the question of the control of this 
particular policy into their own hands. 

1Ir. ~  ('J'he Houourable Sir Abdur Rahim): The Honourable 
Member· s time ii up. 

Sir S1M Bua All: Very well, Bir. All I can say is this that we are 
in the midst of war Bnd it is up to Government not to do anything which. 
would alienate public sympath)'. The ltesolution raisea a very smnll point. 
I assure m''- Honourable friend, the Home Member, that if he were to 
appoint a Committee recolUmended in this Resolution, it wou:d not aRent 

e ll~  either the Government of India or their policy in any WHy. 
Let the Government act courageously: let them be a willing party to the, 
acceptance of this Resolution and let a. Committee he appointed. I 8ISlIre 
the Honourable Member that he will actuallv find that after the recom-
mendations of 8uch a Committee have been received, his hands will be even' 
stronger than they are today. Bir, I support the ltesollltion. 

Mr. KUhammad .uhar All (Lucknow and Fyzabad Divisions: Muham-, 
madan Rural): Sir, there are only a few questions which I would like to' 
ask the Honourable the Home Member and through him the Government on 
this Resolution. As the Honourable the Home Member'himself has been to 
the DeoJi jail and has inspected the conditions there, I was surprised to 
hear the arguments which he advanced in his favour. His argument Wile-
that he went to the Deoli jail and in that jail he went incognito to give 
an impression to the Deoli jail people, to the pri80llers and to the detenus 
e.g if he was a P. W. D. officer. At the same time, his 'argument ~  

that he did not receive any kind of complaints against the jail authorities 
or the conditions in the jail. I fail to understand the sequencE' of these 

• 
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two arguments which hp hus Bdytlnced. If a person goes there incognito 
how is it possible for the prisoners to go. to him and to explain to him 
the conditions prevailing in the Deoli jail? I appeal to this Honourable 
House whether it stands to reason that when a person goes there incognito, 
how is lIe to be approached? How are the prisoners und detenu. to repre-
sent to him the conditions prevailing there and is it possible that a detenu 
would dare to approach the Honourable the Home Member under those 
(,ouditions? I submit it is absolutely impossible and, . therefore , the argu-
lUent that hus been advanced by the Honourable the Home Member en 
this point falls flat. I submit that he ought to reconsider his argument 
lind comd!lt'l' the pitiable  condition of the detenus in the jail. As detenus. 
what rights huve they in the jail? Have they any right to report either 
to the Government or to the Honourable the Home Member or even to 
tlwir relAtions ubout the conditions in which the ... v are kept? Is it possible 
for them to do tJlis? I submit it is impossible. If they write to th",ir 
parents, if they approach their friends or if they write about their case 
to the Provincial Government or ~ e  toO a Member of this House, you .:!an 
well imllgine what would be the condition of those detenus in thut jnil. 
They will be submitted to all sorts of restrictions. Not only restricti<'n&· 
but· !ill lcind!! of punishments wi!] be given to them. 

As I have risen t() spenk on this Resoiuti:m with 0. heavy heart, I would 
just usk the Honourable ~ Home Member certain questions onl.\". Is 
it not s~ le for him to appoint, as my Honourable friend, Sir Raza Ali, 
'Wid just now, a Committee just us the jail visitors are allowed to inspel"t 
the jail? I take every word that has fallen from the lips of the Honourable 
the Home Member to be the Gospel truth that the conditions that he 
fOlllld were satisfactory. Of course, they were· s.tisfactory from the 
Governllwrit's point of view. But does he imagine that those conditions 
nre in keeping with the rules which have just been read out by the 
Honourable the Deputy President before the House? Sir, am I to belitlve· 
thut the Honourable the Home Member, when he entered the Deoli jail 
hnd n copy of the rules in his hand? It is difficult for me to imagine he 
hnd the rules in his hand. If he did not have them in hand, did he have 
them b.v heart? How can he say that everything is all right in Deoli jail 
And thnt the Deoli jail prisoners nre quite comfortable? I want to be 
Rure that what I am speaking in the House todR:V as regards Deoli jail 
prisoners should not injure their condition there. I should, therefore, 
like to avoid telling e l~  and frankly what J feel about the condition 
prevai1ing there. 

The next point is this. How does the Hononrnble Member expeot I1n 
old relative or a.n old mother or an old fAther of n detenu to go all the 
way to Deoli to interview the detenu. T understand Deoli jRil is about M 
miles from the nearest railway station. ' 

Mr. If, II. J08h1: It is 75 miles from Kota which is the nearest railway 
Stntion for people from the Bombay side. 

IIr. lIuhammad .Ashar AU: How does the Honourable the Home Mem-
ber expeC't the poor old relatives to reach Deoli? The Hononrable the 
Home Member said that he would be pleased to allow any Member of 
this House to see the Deoli prisoners. How ran the poor relations of th.e-
det.enlls see them in Deoli? Is there nny comfortable menns of commUnI-· 
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cation? I admit there are bU88es. Is it possjble for a man to travel 
60 miles by bus and return the same day, for I understand there are Il:l 
hotels in Deoli where these visitors could take their food and rest. What 
is the comfort provided for them? Therefore is it right on the part of the 
Honourable the Home Member to sav, that the conditions there are quite 
,comfortable. (Interruption.) I know it is quite comfortable for the 
Bor.(mrable Member to he sitting here and so why should he worry about 
the poor detenus? Have the Government arranged for the opening of any 
bazar or shop where the detenus could purchase e~ requirements. I 
am making these 8ubmissions to the Honourable Member so that he 
might take steps for making such arrangement.s, if they do not already 
exist for people who go to Deoli to visit the detenus. 

As regards the appointment of a committee, I do not see why there 
should be any objection for the Central Government or the Provincial 
Governments to appoint. R committee of their own trusted people. 

Mr. PnlidlDt (The Honourable Sir Abdur Rahim): The House will now 
adjourn for Lunch and the Honourable Member can continue his speech 
after Lunch. 

The Aaaembly then adjourned for I.unch til Half Past Two of the C:ock. 

The Assemhly reasse,mbled after Lunch at Half past Two of the Clock, 
'Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

JIr. lIuh&liUllld Ashar Ali: Bir, I was on the point of the functions 
of the Committee as proposed in the Resolution. One of their functions, 
it is reasonable to suggest, should be to see whether the rules framed for 
these detenus are fit for them and whether they are 'or are not properly 
observed. When the Honourable the Home Member was in Deoli he 
could not pOBBibly see to every detail in connection with these rules. 
Therefore, the committee should be formed to examine the defects of these 
rules and see how they are working. The Honourable the. Home Member 
was good enough to dub these people, whether detenus or satyagrahis, at 
men of bad character, and that, I submit is very strong and unjustifiable 
language. Many of them are people educated in English universities. 88 
much as any Englishman in this House, and al80 graduates of Indian 
universities. According to Government's present ideas they may not he 
good people today, but man,\' of these people, including <lur Congress friendl! 
in this House, were even running the Gowrnments in the provinces; and 
it is quite possible that when the new constitution comes these very 
friends of ours on the Treasury Benches will work under them and cAll 
them men of high character. It may suit Government now to call them 
men of bad character, but tomorrow, if it 'suits their purpose, they will 
call them gentlemen of the first water. 

JIr. B. II. Joahl: What do they call Mr. M. N. Roy now? 

JIr. lIuhammad Ashar All: Mv submission is that thev should \vork 
'in spirit of co-operatiQn with Indians. They are, in the midst of a great 
war and these are days when a ~  of pacification should be followed 
.and they should not be harsh and indiscreet. 
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111'. Deputy Prllident (Mr. Akhil Chandra Datta): The Honourable 
Member's time is up. 

Mr. Muhammad Ashar Ali: I will now only say that this Resolution 
tihould be taken as a good proposal from the side of the Opposition, and' 
Government should be more conciliatory in their attitude and accept it. 

111'. Amarendra .&tIl Ohattopadhyaya (Burdwan Division: NOll-

Mllharrunadnn Rural): Sir, I am surprised to see that there is an oppo· 
sition even to this verv modest Resolution which simply recommends 
to the Governor Generni to appoint a committee to examine and report 
on the conditions under which de tenus under the Defenctl of India Act 
have to live in prisons. A man who has not been to prison ail a detenu 
can harillv realise and nppreciate the agonies of a detenu. The Honour-
IIhle the ·Home Memher goes incognito as a P. W. D. officer and sees 
in Deoli Camp a happy family living there from day to day and perhaps 
he wished to exchange places with them. Why does he not change places 
with them? Their only crime is that they love their country ~  that 
they are nnxious to have their own government. They cherIsh the 
phiiosophy of the communists or the socialists or the nlltionalists, and 
it is a crime to cherish them or any of these political philosophies. If it 
is not a crime for the British Government to send somebody as:Jon 
ambassador to Russia, the fountain-head of cornmunisll\, why should it; 
be a crime to study the history. and philosophy of communism here in 
India? I may tell, Sir, that there is no communism nor communillts 
here, there may be students of communism. And those who study and 
appreciate communism are taken to be the greatest enemies of the 
British Government. These  are men of educabon, culture and social 
status who all of' a Budden are taken from their homes and deprived 
of the liberty to work for themselves and their families and kept in 
confinement, depriving even their families of their means of livelihood 
nnd sustenance; and the British Government shamelessly say they are' 
justified because these Rre traitot'R aud men of worthless character. Bir, 
I never heard a more unworthy "peech on the floor of this House Ml'\n 
the one delivered by the Honourable the Home Member this day. To 
abuse persons behind their backs, while ~y are kept in prison from an 
advantageous position is not worthy of the Honourable the Home Membp.r. 
We know who these men are and what character they bear and education 
they have, and it really hurtsuR when a responsible official on those· 
Renches speaks in this strAin and in such language and I wish that he-
should withdraw those lemarks that feM from his lips. The Resolution 
says "to report on the conditions". VIt'hat are the conditions? Free 
people doing their daily duties, carrying on their day to day routine work, 
doing some political work for the country, are aU of a sudden taken int.o 
custod:v: nnd while they were expecting to have some sort, of even 
a mockery of a trial they are deprived of that privilege. Even the worst-
criminal, a proved criminal. has B right  to have a trial; but these pc-,li-
ticnl people.· these political workers in a slave country like India. are ' 
deprived of that privilege; flnd still thiS' ctvilised government shame-
fnc'edly sayR that there is justification for this. The Honourable Member' 
/!lays f.hp. conditions ;n these jails are flne and that he keeps them com-
fort,nble within the jail precincts. They haTe been given 8 long space· 
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to walk lind t\ budmiutoll ground und SOllie kind of sports too and that 
is enough. l::)ir. It is not enough for I.my Illlm it elllUlot be enough for 
anv Que depriwu of liberty, 1 SII.," , thiS goverrlllwJlt ought to ~ IIIOrtl 
humane and more bUlnlln. No doubL this government is pasling through 
very bad times and it is not for us now to ~ lbl  t.hem furth,:"; hut 
if they continue like this, 1 am sure they WIll hnve to l'epent for 1t. 

The Hesolutions Run 'suitable and adequate". We ,,'ant 11 comlllit-
tee to see if what is ~  here is true. From the pictur$,J,hat the ~ me 
)Ienlbt!r hus pnintt!d of the Deoli pritmll, it seflUlS to be a ver.\' happy 
dace. But what is th".! hlmn if a committet' is appointed to go and klok 
-at it and wrify IIIl thnt ll~ been told here by the Honourable the Home 
)Ip.mber? ~ e HC>101ution furthel' says "if sufficient privileges aI'e gr&'!lt-
oed to thelll for commuuication." I ask why do not Government give 
~ em ample Intitude? "Sufficient privilege" is indefinite. 'rhey may 
'be given the privilege of writing llccording to their neces.;ity. One may 
write one letter a week :Ind ll110ther lIlav ",rite five l~ e s a wet!k, They 
,cannot go on writing IIny number of letters; and. consequently, if Gov-
enmlcnt do not fix any 1imit, they cannot lose anything hy it. 'l.'he 
Resolution t,hpfl SI\\'S .. whether thl;\il' families ure provicted with suitable 
Jllaintenance or not.·· 1 !'lRy Government are bound to maintair, them. 
Government tulte nWllv the' hrend-winners or would be breadwinners of 
,the familv, all of a ~ e  'Vhat wou1c1 be the oondition of such a 
family. The EngliBh peov1e emmot appreciate what we mean by family. 
'There familv mean!'l n wife and 1\ chii'd or a minOT 80n. It is not so 
here. Our families (lonsist of old parents, widowed sisters, cousins and 
many dependants; and when you take awa.v a breadwinner or pl"OBpee-
tive breadwinner of the family, you deprive the whole family of their 
·grub; and that is not a desirable attitude on the part of the government.. 
If the government has to deprive, then it must deprive aft.er pro'ring 
-that such persons are undesirable. The words "suitable maintenance" 
;also are indefinite. A middle-class Bengali may live on a certain amount 
under ('eTtain circumstances. How can vou fix "suitable maintenance" 
,unless a committee is appointed which can look into this? One cannot 
live happily unless he earns at least Rs. 2,liOO a month, but perhaps he 
wants somebody else w live on Rs. 50 a month. That is the difficulty. 
·Therefore. a committee should be appointed to look into the real griev-
·anees of these people who have been deprived of their freedom. 

Clause (c) of the Resolution S8yS "whether thOle who are intemed or 
.enemed under ~e e~e~ e of India ~ ~ e difficulty in maintaining 
themeelves or their fauubes Ilnd whether 1t IS necessary to give them any 
,assistance ... " It requires no argument. The ~ ble the Home 
~embe  asked whllt we intend to do with convicts. Are Government to 
gIve them family subsistenl"e? Rir, convicts are generally those who have 
been proved to have committed so.me immora.l act, who have been 
,cbartfed with some ~ s of moral turpitude. None' of tlrese things is· 
applicable in the case. of ~ worken. They have neither been 

~ to have .. oommlttea any Immoral act, nor to have . oommitted' 
~ y~ l  treasonable or anything like it. Nothing has been proved 
against e~  Unless you prove that they are guilh of s e ~ you 
cannot punHlh them. This is bad in principle and in praetice it ~~  
,be better. Therefore J support the Resolution' with the fo1l6wing word!!. 
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'The unworthv remarks made bv the Honourable the Home Member 
should be withdrawn with regard' to persons who have b(:en incarcerated 
without, an:\' proOf and \vithout a!ly trial. It is indeed a matter of pity 
t.hat we should find the Honourablp. the Home Member 'J:lying here that 
these men are of worthless f'haracter and /Ire traitorR. Traitors to whom? 
\Vhv should the Honourable t.he HOIllp. Member be allowed to use e~e 

words whi(,1! lire not wort-hy of him? Riir r do not wish to use 8tronger 
terms? With. these remarks I ,,;up}Jort the Resolution. 

Jlalor lfawab Sir .Ahmad lfawu Khan (Nominated Non-Officisl): bir, 
1 oppose this Hesolutioll, bpcaUSfl I i.hinl( it is against the Defelice of 
India A(lt .  .  .  . 

Kr. II. S. Aney: Please speak up. I ~  you s ~ it.. 

lIajor lfawab Sir Ahmad lIawu Khan: I supported the othel' side 
of it and not your side, beclluse I think that. it is against the real object 
for which the Defenoe of India Act was framed. The :>hject, I think, 
for demanding such a ~ mm ee is to give more and more COllceSSlons 
to the detenus-it is not to reduce tbe present concession. The other 
objectionable ~  dark side \\ hich I Ree of giving more concessions is that 
it will give a lead and persuasion to many people to commit sUl'b deeds 
against the Govemnumt lind the Defence of India ~  11" R ~  t.o 
.mjoY those concedsions .  .  .  .  . 

AD Honourable .ember = Horrible I 

lIalor .awab Sir Ahmad !fawas Khan: It may seem to ;vou horrible, 
but if you will allow mE', I will prove how ma.ny people will do this if 
you give them so many enjoyments and concessions. Long ago when 
there was such a Resolution or discussioll-I believe in iSl81 vr 1982--
for prisoners or detel1u!\ in connection with the Bengal terrorists, the 
"arne objection wa" raised by many other Members and myself too that 
we should not show our symlmthy for such perscns, which the la.w does 
not require nor give them "0 mu('h concession that other people should 
{lommit the same crimes. Now the point worth consideration is that 
the Defence of India W811 nlade s lel~  with a view' to Atop such mis-
~ e  aetivities ~  that they may not interfp.re with the peaoeful 
administration Rnd the war effol"flB all ()ver the country. 'If there had: 
l?een no wn.r, I think we eould have extended the sympathy of this House 
to our ~ m  who nre in jail. but the conditions nt'tllf.'Rent are 
1lltogether different .  .  .  .  .  . . 

Kr .•• II. J'oahl = What did you do last time when. we diacus8.edthe 
case of tel'TOrist prisoners? ' 

Major lfaW&b Sir .Ahmad •• wu Khan = Therefore, I think that it if'! 
in the interest of IndinnR themselvE\s that we should first look to achiev-
ing success in war and everything else should follow lat-er. N'ow, Sir, 
if this Committee is appointed. there will he another difficulty. and it iF! 
this. Hindus, MusHmsand others according to their mentality ond 
political crE'ed, will differ, and I am sure, and I cnn safely predict that 
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there will be no unanimity among the members of the Committee on 
this question. All of us Indian Members know our 9wn ~ e e  need 
not elaborate that point.-and I am really very sorry and ashamed of our 
own defects.-but we hide them. We ought to express our own defellts 
so that we. may remedy them. Now. what is the e~l cause of the 
present deadlock? Everybody knows it. bllt we Indians throw the-
blame on the Government, h'ut the real cause is our OWlI disunity, and 
the same disunity will be introduced among the members of this Com-
mittee. The result will be waste of time and energ'. without achieving 
llny good to anybody. 

As the Honourable the HOllie Member has explained, the GovElrn-
ment do not wish to inflict any real hardship on any of _ these people 
knowingly or intentionally. I do admit--onE' thing which is somewhat 
irrelevant and I shall not discuss it in detail here that-sometimes it dOf'<; 
happen that on account of ollr own mutual jealousies, private hostility 
and enmity, we try to entangle some innocent persons or do exaggerate-
m~ s b  that point is not to be discussed here and, 8S T said, it 
is ~le  to talk of it now. The Committee will have nothing to do 
with such cases, because such cases are really often rare. Of course. 
such cases do occur, but we Ilet:d not discuRs that matter now. Mv 
friend. Mr. Azhar Ali. said. that these people who are being detained 
today might perhaps become Ministers tomorrow or some of them "ere 
Ministers yesterday, but I must remind him that the law hAS t.o talte itR 
own course. The present law under the Defence of India Act says that 
Bny persoll who commits a prejudicial act win be dealt with acC'ordill2' 
to its provisions. That is the preRent lRW, and, therefore, ~  has 
been taken agRinst these people. But if tomorrow that law is ~e  

and some of the vel'." same people-may be made the Premierli in this 
country. hecause the "'hole Jaw will he changed t-hen. We have to look 
to the time and to the law for that time. The same is the ca8enot only-
in India but all over the worldl. When there is a change of party, thosE'" 
belonging to the previous part.... are sometimes hanged or tried and 
punililied. Therefore, it is not reasonAble to say that because tlie lAW 
might be ohanged tomorrow we should not trent these people .. ccording 
to the provisions of the law which is now in force. 

All BaaoarablI IlelDber: Precautionary measures . 

.... •••• b Sir Abm", ..... Daa: I say the law r.hould be made 
more stringent SO that such undesirable people mav not repeat their-
mischievous activities easily. • 

Kr. Kallamm'" Ashar ~  And then you wi1l be hanged. 

KaJor ... n 8lr Ahmad ..... Daa: I know many Honourable-
Members will be hanged and I "'ill not be the last person to be ~  
I think the Mover of this Resolution bAS nlr!'lady achieyeci his object, 
that is, to show to his m~  that he did his best for these people, 
but on account of certlun opPOSition he OQuId not he slloC8ssful. So r 
congratulate him, hecause he has succeeded in his object in both wavs, 
but I would advise my friends here to see that WRr efforts should -be 
Attended to first, and everything else can follow afterwards_ Sir, I 
oppose the motion. 



~  OF DETBNUI UNDBR THE DEnNOE OF INDIA ACT 1. 
Qul Mvb_macl Omll Kuml: Mr. Deputy President, the time at 

my disposal being short, I will take up the question of restrictions first. 
The Honourable the Home Member was pleased to remark that restric-
tionordera are being very carefully ueed in Bengal, but I would like to 
draw his attention to the wily in whic.h these orders are being put into 
effect, in a province which lies directly under the nose of the Central 
Government itself. I shall just read out for his information one of th& 
notices that are usually served on alleged political workers some of whom 
had never acted as political workers, and even wheu they say that they 
have nothing to do with politics at present. Some of these people are 
of course political workeI'I!, but I do not think that any such orders 
as the one I am going to read out are justified in the case of either peopl& 
who are actual political workers or who are believed to be political workers--
they huving taken at some time of their life a part in political affairs. 
This is what this notification says: 

"Wher(laa the Chief Commi,lIionel" of Delhi is Batisfied that it is neceaaary tcf make 
an order under sub-,-ule (1) of rule 26 of the Defence of India Rules in respect of 
BlIJI\i Ullah, son of Nasir UUah. by origin " l'l.'lident of the Hardoi district in -the-
United Provin<'ell but more recentlv living in Kucha Chelan in the "aiz B.1.aI' Police-
~  are. of the Delhi City with 8 view to prl:venting him from a.cting in a manner 
prejudicial t() the defence of RritiMh India and the maintenancl: of public order: 

Now, therefore, in exerciJle of thepow&r oonferrfod by the aub-role cited the Chief 
C'.-ommiuioner is pleued to direct that the a&,jd Sami Ullah 

(i) shall reeide and remain within the limits of Delhi Municipal Ward No. 11 
and shall not go outBide those limits excel't in 80 far a8 it may be neces-
sary for him to dQ 80 in order to fulfil the requirements of the nut. 
direction, and , 

(ii) shall attend the Faiz Bazar Police station every day at 8 A.II., 12 noon, 
4 P.II. and 8 P. JI. and report hiB preaence to the officer in chuge of th&t 
police station or such other police officer as the ofllcer in ch.rge mal' 
appoint fOI' this purpose, and ' 

(iii) shall not without the 'previoul permiaeion in writing of the District. 
Magi.trate of Delhi jom or continue in any meeting or proceuion of 
more than twelve penons other than a meeting or pl'OCelllion of a purely 
domestic or religious character, 

This order lIhall remain in force until revoked or modified by the Chiet 
CommiBBioner. " 

Now, Sir, this is 11 notification which cannot be justified. To call 
upon a person to remain within a particular limit in the ~y of Dblhi if!. 
totally unjustified without assigning adequate reasons. And what is thRt 
particular limiti' You will be astonished to know that it does not cove,. 
even 1/ 12th part of the area of Delhi. The person who has been served 
with this notice happens to live near the J uma Mosque, Rnd that mosqu('o 
happens to be outside the limits specified in the order, he cannot flO 
there to say his pra.yers; as he is allowed to move about only in waid 
No. 11. Again a person IS asked to attend the police station so many 
times, and sometimes the police station happens to be a mile away, and 
so jf u man has to attend the police station four times, it would mean 
he would have to walk eight miles day. The result is that he cannon 
go ana attend prayers in the mosque which is just across the road from 
his sbop. It is in such a connection that one' person has probal>IY bt>eu 
convicted or action takeo agll.inst him by the authorities because, Booord. 
ing to the prosecution the offence was, not that he went to the graveyard. 
but only attended the 'fatiha' (prayers) ceremony of his sister. 1 can ten 
the Honourable Mf'mher if he want.s to make enquiries as to what BOril 
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[lQaIIi Muh ... ad· AIIlM4· Kaaai.]: 
or ~ htrte been lienee! with such orders. I Jiave SOt a .... from 
<lIle' ~  He is a man of about '1{) yem· of age. Bo4Ih hifs· e,eB 
Bawr been operated upoll for cataract 80me ftmebaok and he W&8 doing 
.' little work as an &geI)t. He says: 
"I work .. aD &fent and have got. to go in and out of city for lupplying good. 

attd .1 .b .. e  a ~ III Sarai Hafiz Banna. But fl'Olll 18th Dec8mber, lIMIt, when th; 
~  • w.. unllClMd •. the. wbole ~ my baai ... bu .... upAt and it. i. ditlcalt 
too ~  mYllfJff which II becommg very troablfllOllle. {/ am jut rUllli"1l fAe 
.'!an,zat,oa.) Both of my ey. had heeD operated UPOD ~ ud cillll to tJU. 
! ~eel ~le difficulty in ~ to tbe ~ e ltatioD It 8 'in tbe night and 
,. 18 Dot. pcIIIIlble for IDe to walk without a guide .... d I canaot. eYen lee without 
1IIIMICt4cl_ duriq' day .time. 1 ~ e ~  "POll for ~ in I;)r. ShrolfB' haepitaL 
~  I ..., deprived of, letting the medicine Illy eye-liaht i. ,ptt.ing atiU wone. 
A-aa ~ facta about lIly.If." . 

1 will just read out another case. A peaon who had been served 
, with this order wanted to go on the last Id occasion to say 
"M. his prayers ill the Idgah, and this is hO\ll' he was treated . 

• What the autlaori*ies do is they do not COlDmit themaelvea in wrii.iDg. 
~ ey ODly communicate theiP orders thl'Ough the sub-iospeckw or SQPlf' 
~e  officer and keep tbemRelvea m the baek. Thil! is 8 Jetter by one 
Muhammad Usman. 
"With rer-to your ordet' dated the 18t.b ~be  1840, UDder "'nJe (1) of 

rule as of the Defence of India &lei, I, Ihhd. U_, _ 01. .... hi Abdtd JtbaIiq, 
hag to Bteie t.hat I have beea .. member of Mailiae Ahrar fOI' a time aud have 
",_dell t.he ~  and Public J(eetiDp in ditreJ'ftt mePDenl. But now I have 
Wt that and have no intere... in Politica. 
I am working lUI a compounder in Dr. NOlII' Ahmed ~  and have 110 

tUne to \ak.e part in Politi!'8. 
YOUI' pd-Belf hue Wl'Ongly lleel1 iDformed that I am taking pari in lillY acUmi • 

.... ell i. prejudicial to tht' defence of British Il1dia. 

In luch cue it i. very troublellOme for a peaceful citiZ8ll to abide IIr ,.our order .. 
1. uve to go in evel':V part Jf tile cit.y for drtiMinB and to collect ~ moDfIY of the 
Diu... BeUde8 I !IIe.act go to l ~ l to t.he &Iy Quran at Maljid JDDglawali at Bara 
Hmda Baa f1U'11 in the IIUIrnin,. I hope your jIOOCl-aelf will penalt lIle to fO there, 
.. ~  have allowed to join the purely r.ligiolll pt.beriog with the .perau .. ion of 
the Diatrict Ma,iatrate of Delhi. 
Your order prov. a hindrance in my aervicea wbichwill remain DO loop, and 

tbe attendlUlC8 of four tim. in the Police Station II:t Ib.ae Kazi il more tl"011bleeome 
.... dalqferoq. for my Ie"ice.. Will you kindly taking thi. into conlideratiOIl 
ftaaove the ban impoaed on me, 'for whicb I win 118 highly obliged." 

You CBIl gueltB the result. The man is still under the same difticultiet 
u.d. ia probably about to be removed from the service which he was having 
ill the boapital. 

Bt. P .•. 1taD1rI- ~l  Suburbs: Non-Muhammadan UrbaD): 18 
)lajlise Ahrar an illegal association? 

4IIl Kallam." Ah'Dld: KMm1: Practically an illegal association. 
~  

"To 
Tile Chief Commil.ioner, Delhi. 

Sir, 
I IIotn in receipt of your reply of iny letteri 4atfed met December, 1940 and ~  

JanuaYy, 1941, through MI'. AI" Haalam Shah, <);J,D., Inapector yeaterday mar.IDI· 
~ . ...,. that " .... Me not readyio think ovel' my (,lIIe Ht pNl8Jlt. a.nd even you ~ 
DOt .uo..in. me to ((f) to ldph to !lly my praycl'II, it meanB that you are IIIt81'I'UptUlj( 
in Illy reI .... 
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Id· prayer il Hid in an open ground, 10' that. Iciph ill ~ 10 I am .... to 
Bay my prayer in ldqah on January 9. 194'l 

.. .b YOIl ~ &Rowed JIIe in' yo ... oreer of tho!· 18th December, lMO, to ·attend" the 
rWGII8 p ...... aDd meetings In ID, ward No. 6 bllt loph i. out of ward; 10 
1 must be allowed to. offer my prayer, religioua gat.bering at Idph. If,.,.· 40 not 
I,now me to .. y any prayer at ) dgah then I will unduatand that. you are int.el·fering 
with ~y religion which you or any law haa no right to interrupt. 
Plt'ale anow me in writing to offer my prayer at Idgah on January 9, 1941. ~ 

reply must be Mnt titl t.he mornlllg. . 

Dated 6th January 1941.·· 

The result WitS t.hat no reply was received and the man could not gu. 
"J'he questlull is itS to how far these regular e ~es at the p:>lice sta.tion 
and this restriction to go along only on one side of the roacl aqd DIOt t10 go 
on the other side can be considered to be rt'Strictions in the interest of the 
defence of India. It may be meant f()l' striking tel'l'-or or horror in thE' 
minds of the people, but to Ray that this is meRnt really to reRtrict any 
anti-war activities is absurd on the very face of it. There· happen to be 
18 or 14 such notices issued in Delhi and tbe resu1t is that people are 
b~m e e  in their work and· are lIutrering very badly from the e e ~  
ot these restrictions. I would not bother the House with many mOTb 
qUQtations, but T will jURt read out one 1I,lOH. He is a gentiemRll who 
fias got a shop. He says: 
"I have got a .hop' in 8arai Hafill Banna. 1 paJ RI. 52-9-0. per .onth ... rent. 

l'n addition to my perROn.·, expenses I liave got to pav RI. 85 to m:y aervaDta and 
~  year .1 hlWe' tI). p..,.- ~ m  amounting to Ita, ~ l  .. My bU81UI!II8 i. moatly 
_til outald8t'8" MId· I' have got to aeU· podia. on erealt. But on accouat of l ~ 
1't'striction neither· can I· gb _ of toile wwd neN' ('JIIOn' I go to allGtheto ward f<lf 

"purchasing any good. on acoouut of which my businl!llll i8 suffering very badly. I have 
not got even half the custom: that I Q8f>d to have before. You can very well under 
",t and as to bow my hllsineo will be e e l~  

These are some of the specimens whbh I do not think the l bl~ 

the Home Member will feel can be justified und·er any oirCutnstancel!. 

If such is the condition in Delhi itself, you Oall ..., well imagine what 
'Will be the condu,ion in other places abou;; which, the liIoooUl'&ble the liIome 
Member has only got assurances and has not seen the thing himse:f. Now, 
'$0 far as the panol1s who are interned are concerned, I ruwe got; to make 
()De submiSalioB. It is aU very well for the GO\lIeftllBeBt to lay that they 
will have to undergo a considerable amount of expenaeand worry in briDlJing 
·<lases against these persons Imd therefore they baViJ kept these p&rsons 
In jail without any trial, but the mere fact that they are not brought to 
1;r-ia1 is an IlAmiaaieR by the Government thM it is Rot possible far thom t.o 
T,rove their case. Otherwise it is only 8m assertion or allegation which 
"CAnnot be proved in regard to persons against whom the provisions are 
being worked. Ar.e the Government prepared to appoint an impartial 
jurlicial committee who will take evidence against the various persons 
\1 ho have been detained in jails and come to a conclusiGDas .to whether 

~ allegations made by the Government against, such persons can be 
prnved in R court of law. WhateveJ; tbe reasons may be which make the 
Governmtmt unwilling to take these cases to the courts. 

Mr. D'Puty JI1'e8ldent (Mr. Akbil Chtmdra ~  The Honourable 
M'f'mt>er's time is up. .  -

Q'\7.1 :Muhammad Allmacl Xazml: I aID' just finishing. My 8ubm.issiol1 
h  : hU1 these persons detained without a. trial and without being chB!ged 
(·:111]101. Le punished. Their activities can be restricted . butt no more 1S to 
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be done against them and to compare them with the'.it. class ~  B olau 
prisoners who are in jail on account of oertain e ~s .committed by then .. 
IS not ~  These are p«!r80ns who haft not been tried" and who have 
not been convicted of an.V offences. The utmost that ~  GoveJ:nment. 
cun do is to restrict their liberty but they cannot come in the ~ y of their 
amenities of life. With these words I support the Resolution."' 

Dr. Sir ZlauddlD Ahmad (United Provinces ~ em s ~ 
Muhammadan Rural): I move for closure. 

JIr ••• K. lOIb1: Nobody wants the closure now. 

Kr. Deputy PNident (Mr. Akhil Chandra Datta): Mr. Deshmukh. 

Kr. GoviD.cl V, Deshmukh (Nagpur Division: Non-Mnhammlidan): Sir. 
Mr. Joshi in urging for better treatment for detenus put his case like this: 
He said 'give the detenus the same treatment that. you are giving to the 
Germans Rnd ItalianR who are fighting ngainRt Britain' and we ineidentally 
happen to go to war with Britain He put his cllse very strongly. The 
Honourable the Home Member drew B distinction between theRe two cases. 
T am !lorry he i. not here at the moment. He "aid that the Italians anel 
the (lennans are loyal to their Government and their country. Indiana 
are loyal to their country, but they "ale. not lo.val to the-Government of 
this country 8R established by law today, whatever t.hat law is. 

An Hoaourable Kember: Lawless law. 

Kr. Qo9tD.d V. Delhmuldl: I think he was committing the greaten 
blunder in putting his care that way. There is no distinction at all. 
The Germans and Italiaos are trying to subvert this Government and we-
British Government in England. Challenge& have been thrown on the floor 
of this House, but are not accepted hy the Government to ~ the ('Me 
against the detenus. They assume that these people want to subvert the 
Govemment of this country. Well Rssume it. You find that Germans, 
Italians and the detenus want to subvert this Government. Where is 
the distinction? I find no distini3tion at all. It is on all fours with the" 
(lermans and Italians who are fighting this country and Great Britain. So, 
T submit that Mr .• TO!1hi's 8rJtQment 1S verv Sound. There should he no· 
preferential treatment eo far as the Germans' and Italians are concerned . 

.AD. Honourable Kember: What ahout the case of De Gaul1e? 

JIr. CIOVlD4 V. DeAmukb.: Mr. Joshi put his case very strongly. There-
iR no argument 80 far :\8 that plea is concerned. Then we ore told by the 
Nawah of Dera that conditions there arp. so nice. As a matter of fact they 
are enjoying themselves. (The Nawab of ~  rosP. to intemlpt.) I am 
not giving way. The reply to that aqrument ~s In the ,firs ~ e  hv the 
Honourable the Rome Member. In a populatIOn of 82iofOres whom starva-
tion is Rtnring in the face, onlv 60fl nersons have gone there. Tf the-
eonditions are 90 enjoyable at Deoli, I hope the Major Sahib will not be-

m ~ toO flO Anit visit that place And RRlr to be e ~  nl! a detenu .. 
Then we are t-old that there were no complaints. .. <", " 
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The Honourable the Home Member has Said' that he went round '.\Dd 
f?und nobody approaching him with an.y complaints. If it had not been 
gIven out that a .P .. W. D: officer was coming, very :ikely the detenus 
would have taken It mt<> their heads to complain. We are told by previous 
speakers that among the detenus are professors, journalists and all sorts 
of persons. If they had gone to a P. W. D. officer and made m l ~  
the ~ e  ~ l  have told them: 'NDnsense, you call yourself professors 
and Journahsts and come to me with complaints, a man who repairs arches 
bridges and buildings. Have you not got sense enough not to approach 
me'. It would have been better for the Honourable the Home Mt'rnbcr 
to announce that he was going topa:v 11 visit and that those who had 
any complaints to make may apprOach' him and make the complaints. 
I am quite sure that in that case the detenus wou:d have come forward to 
make complaints. They did not want to make complaints to the wrong 
man. Then again we are told by the Nabab-the-Major: what is the ~  of 
baving a committee like this? When we want to go into this question of 
(lomforts, then the question of Hindu and Muslim would arise. Well, 
Sir, 80 far as the detenus are concerned, they are a brotherhood by 
themselves. The treatment they get is all under the same rules, whether 
they are Hindus or Muslims and I think that this Resolution is intended 
to remove the grievances of the detenus irrespective of CAste or creed or 
faith and. therefore, the Resolution det<el'ves the support of all. I, Sir, 
have full faith that this resolution would be supported by this House. It 
has been suggested that "there were no complaints, and there are no 
(lomplaints, there can be no complaints. because we are m ~  

the rules so nicely, the rules by themselves are so nice, the comforts 
given are 80 enjoyable, etc." If thnt is so, then why are you afraid of 
'having a Committee? Why not appoint 11 Committee of non-officials to 
'Rtrengthen your hands and say, "this is what I told you, well. there is 
11. report which endorses my speech on thf! floor of the House"? Why are 
you afrain of shunning this inquiry and getting-n report? Sir. all through 
out the debate all that has been emphasized il'l that n Committee should 
'he appointed. and that a report shou1d be made. but J .wish to emphasise 
these words "immediate steps" in the Resolution which have not heen 
up till now empha.sized strongly: 

'''That thill Auembly recommends to the Governor e e ~l in Council th!,t he 
should take immedia.t·e .tevs to II.ppoint n Committee to examine a.nd report Wlthout 
delay." 

Well. what I submit is this, that if auy Committee is appointed-I 
have not got any hope that this Resolution will be passed-it can do no 
wrong to the Government. However, I hope the Governor General in 
Council, to whom this request is made, will be graciolls enough to have 
.. Committee and dispel the fears of persons who are either detenus or 
connected with the detenus. Let me say one or two words more. What 
happens is this,-particularly in certain cases this has happened,-aperso.n 
is arrested. .Very likely in the dead of the night he is taken away. Hls 
father who is an ailing person is in the HouSt'. It ~  be there are other'! 
also; a family is dependent on him. If t·his man iR all of 1\ su(lden taken 
away, ·what happens is this. It is not only that he suffer/! or ~ made to 
lIuffer. but the whole fRmilv. What· the (lovernmellt as a matter of fl!ol'P 
does is this' thev nre l ~ so many birds with one stone. They ure 
getting hold' of one mlln and thereby mnKinQ' t.he wholp. familv .mtTer; in 
~ e  . words, they say. there is the indiret't respoDtlihilifiy" of the whole 
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fSDlilNfor the Bcts of the deteuu. It is said, "it is Rot we who let tb8' 
~ lll ly do)\·.n but .the detenu himself; tberefore. we ate not in any way 
~ l ble for .the sufferings of the family." I submit they oannot igoql'e 
tJlls moral rellpousibility; tht"y mt .. t dischaa:ge this respODaibLlity of seeing 
that sucl1 pe.rB(lIlS Wlho are real,V solely depeJuient 00 a person who is the-
~  oj the faruily, if be is taken .away, .are .cared for, and then t.he 
family ~  be ;w.aiotaine.d. With these few words •. Sir, I support this 
Ueaolution. \ 

.... _aw..., ... Ab.u ..... ,Daa: On a word of personal explana· 
tion. Sir. I only said that thfl (londitiOJl8 should not be wade 30 Mttractivd. 
There was l ~e from my friend, Mr. Deshm1.lkh. 

1If .•. S. Alley: ~ s is no personal explanation. 

~ 

.. J[oDo •• ble Kember: I move that the question be now put. 

IIajar •• 1Mb Bk Ahmad .• a1l&llDwl: I said that the conditions shouM 
not. be made 80 attractive. 

111'. u.p.&y PrelideJat (Mr. Akhil Chnndra Datta): This is no personal 
ex.pianation . 

..... ... wab Sir A.bmad •• wal Kha.D: I never sllid that Mr. Joshi "Nas. 
going to please his cODstituency,-I said, to his countrymen. 

¥r. If .•. .J0Ibl: Mr. Deputy es ~  I would like at the outset t<> 
~ the Muslim League Party and the :-.iationulist Pllrty for the whole-

bearted support they have given to my Uesolution lind thE' proposals con-
tained in that Resolution. Sir. sorne of my Honourable colleagut"s hnve. 
blamed me for making m;v Besolution R very modest one. Unfortunately, 
Sir, that is my fault. 1 bm always a moderate Rnd R prncticnl man und t 
have no need to apologize for making my proposal Il very modest one. Sir. 
t!be Honourable the Home Member in his 8pf'lech I thougbt rather irrele· 
vantly made 80rne remarks about the character of the detenus. I feel. Sir. 
the Honourable Member was carried away by hi!; ~ s  in opposing-
my very modest proposal. Otherwise Buch lW experienced man like the-
Honourable the Home Member would have Reen that the ~m s about 
the character of the detenus ,were not called for. 1 1eel that his remark .. 
were not only 11flcalled·for but unjust fmd unfair, unmgoified and, if I may 
say 80 about a v.ery promtnent Member of tbis A.sembly, very ineaponsible. 
'fhe Honourable Member said that these 4iet.enllfl were men of bad' 
character . 

.AD JI,oJaoanbie Kemlter: 'Worthless. 

JIr. 111'. K. lOIIIl: He nM they were worthlel!ls. He Mid he ·hopecl I 
had no friends amongst them. Mr. Deputy President, I haove n. ~ 

of friends aOlonsst them, and not only that ... 

.AD JIoDcnIr&ble ...... : You must then be 0( a bad eb e e ~ 
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woul. ,be proud of Uiving itae HODEJ8l'8tilIe the HfMue lIeJJlber _ my ft.iend.. 
Mr. Deputy PrettWent, I know some of Lhe deten\l8 very well. il ,know 
there are young men amongst them of whom every father would be prOM. 
I do not know whether the Honourable the Home Member ha£. (\ son or 
not, but let me tell him that amongst the young tIleD. whom 
he has detained in jllril, there ara young boys who will not be fouRd 
to be 1e88 worthy .than 'his own BODS if he has -IWy. I; know of a young UJall 
who has been rtlceatly det.aiaeci; he has passed the B.Sc. in first cl8S8, 
he bas won a prillle, he .has been given a fellowship in a Bombay oollege 
and he .is ..no paid agitator. Let me assure the Honourable Member thot. 
his father is 86 wealthy as the Honourable the Home Member. I am sorry 
that the HODOUl'able Member should have called t.hese people all;o 
"traitors". They may be mistaken about the methods whiioh they are 
following. But a Britisher who engages himself for t.he 98ke of pay in hold-
ing a foreign country in bondage should call an Indian who fights for the 
freedom of his country-it may be in a wrong way-to be a traitur is 
t.horoughly unjustified. Sir , I am not a communist, I am too much of a 
democrat to be a communist. But to call the (lommunists traitors is 
unjustilied. Sir, the Honourable the Home Member said that he gives 
better treatment to the Germans and the ItalianR becR\lse he is foroe,l to 
do so on account of the International ~ l  Not onlv that-if he 
had stopped there, I wouldn't have said much-but ~ wen't further and 
said that, he did not see much fault ~  them f'xcept that there is a war 
between GTeat Britain and Germa.nv :md Hal\'. He should ~ lmown 
that amongst them there are Nazis ~  s s ~  It is not a fault to he a 
Nazi or a Fascist in the eyes of the Honourahle the HOllie Member, but 
it is a fault to be a communist and to ~ 1\ revolutionar", W£lll, Sir. I 
cannot accept his doctrine that a NaZii 01' a .Fascist is 11 m~m who doet' his 
work by constitutional methods and he is a revolutionary. He objects 
to a man being 11 communis.t and a revolutionary. So, in the opinion of 
the Honourable the Home Member the Fascists and the l~ s who are 
in the Concentration camp in Ahmednagar have no other fault.. But it 
is a fault, a great Rin, tc. he a ::ommunist and a revolutionary. r hope 
the Honourable the Home ~mbe  will re-examine his views as l'egRrd", 
the comparative mer'ts of a communist and n revolutionary on the one 
hand and a Fa.sdist and a Nazi on the other. His Government has been 
telling the whole world that they are fighting the Nazism and Fascilnn 
and he, from his place in this Rouse, ~ees no fault in being a Nazi and a 
Fascist. Well, Sir, I shall not deal with that question any further. 

The Honourable the Home Member told us in the firht place that 
there were only 700 people in the jails. He dlid not give us the nut1Jber 
of people who were interned or externed. He did not know their number 
perhaps. 

fte BOD01I1'lble 811' Bepuld .owell: I did give the figure to the 
Honourable Member. 

Mr. K .•• 1oM1: I am sOrry I did not h£'llf the e~b  he gll.ve. 

fte HOnourable Sir ...... ,o&]d JluweU: I said that the nunlber was 
about 700 . 
.... •• •• .T0Ibt: ~ e tQ1d us that t.hose people who were detained 'ill 

jails were 700. 
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fte JIoMuable Sir .... nald JIIa1reIl: I said tb.&t t.he . number of 
restricted was also about 700. I was Bsked after my apeech and I gave 
the figure. 

1Ir .•••• 10Ib1: So, the number of the people who were detained 
was 700. Then, he said it is not a very large number. It all del'ends 
upon what standard we place before ourselves. A man who doel:l not 
like to imprison people or det.ain people and who believes in freedom as 
I do will consider t.he number of 700 to he a. ,'ery t.rge one. The Ron-
-ourable Member who sees no fault in being 6 FallCist and a Nazi lonAi-
derB the number 700 to be a velj modest Rnd a small one. It all depends 
upon the view which we take and the respect that we pay to freedom. 
'To me it is a very large number. Then, he gave a description about th,> 
paradise that exists at Deoli. I would like the Honourable Member to 
go there and live there for a year. Then he will know what a hell mere 
detention in jail makes of a life. You may give all the facilities to a 
man and a palace to live in, but if he is in a jail in that condition he would 

e ~ to be free and be even 6 poor man. Unfortunately, the Honour-
able'the Home Member is not going to be in a prison nor even externed 
or interned. 

Sir, I do not wish to go into the details of the question. 'rhe Hon-
ourable Member said that his Govemm.mt do not want to pamper the 
detenus. Well, Sir, 1 am not asking the dt'tenus to be pampered. 1 
want the detenus to be treated justly and fairly. My first. demand was 
that they should be given all the facilities in the jail and he said Gov-
-ernment are doing for them all they could. Unfortunately, there iii a 
-difference of opinion. I and the other ~ embe s of the House feel that 
the Government are not doing what they ought to do. Moreover, we 
-differ in facts. He told me that in all the jails SORpS Bre being provided. 
My information is that they are not provided everywhere. He said that 
;a man can get his tooth extracted without paying. He said that the 
toothache could be removed at Government ~ e se  My information 
is that he is not right in making that stat.ement. I also suggested that 
the families of the detenus should be g'iven IiOme allowances. Then, he 
.said that these detenus are making very tlxtravagant demands. He told 
us that 8omebody's brother writes that on account of the detention of his 
brother, he is deprived of Ms means of subsistence. WeU, Sir, it is wue 
'that in India we consider the younger brother to be a responsibility of the 
-elder brother. Perhaps in his own country that may not· be so; but I 
know something of Great Britain and I know that even in Great Britain 
'£In elder brother will consider it to be his responsibility to maintain his 
younger brother if he has no parents. Sir, trhe Hononrable the Home 
Member told us that there are 12 people out of 700 who are getting 
iamily allowances. I would like, this question to be examined as ~  how 
many of these 700 people deserve an allowance for maIntaining their 
-families and for their own small needs. If aUer the eXRmiMtnon it ~ 

iound tha.t it is only 12 people who need this assistance, then the Legis-
lature will ha.ve no complaint. I know something about the netlds. of 
these detenus. I make it my business to inquire whetlwr there are ~  

of them who need some help. T have a small fllnd at my disposal. We 
have a Comtmttee and we use it quite properly. I sometime!! inquire 
into the needs of the detenus and I am quite sure in my own mind that 



· CONDITIONS 0.' DETQ".V8 ~ll ~  DBl'BNCE OF INDIA ACT 1-'1 

if I begin to help all the deserving cases, my fund would be exhausted in 
.a. short tnme. I. am DDt therefore talking of the needs of the detenus 
without having some knowledge of their netldl:l. The Honourtlble Mem-
ber said that the number of applicants for aSbistance for their families 
is not very large. That fact shows that, the detenus are not people who 
will write to Government for a8sistance to their faruiliesunleiIB they have 
a real need. I have knowledge that some of the detenu8 in Kasik have 
already applied to the Government-I do not lmow whether they have 
applied t,o the Central Government or to the 'Provincial Government of 
Bombay. 1 do not yet know whether the Centrtll Government or the 
Prowncial Government of Bombay, to whomsoever they h8,'e written, 
have sanctioned those applications. I do not know their number exactly. 
I have copies of some of the applications which they huve sent. The 
Honourable the Home Member himself admits that at least in some 
cases it is the duty of the Government to help the dctenus by giving al· 
lowances to their familles. 

Then, Sir, the Honourable Member has not realised that although 
you give the detenus the privilege of intetviews, t.hey cannot avail of this 
for want of money. I know it costs about fis. 75 for a family to go to 
Deoli. I have some friends in Deoli and it lS not easy for the wives of 
these people to go to Deoli every fortnight even tohough the Government 
have given them the privilege of having two interviews a month. I 
would, therefore, suggest, that the Honourable the Home Member should 
consider not only the question of the maintenance of the m ~ es of Lhe 
detenus but to give railway fares to the relatives of the detenus who wa.nt 
to have interviews with them. 

Sir, I do not wish to go into further details. But I would say one 
word about the argument which the Honourable the Home Member used 
in opposing my demand for the appdintm"nt of a committee. The Hon-
ourable the Home Member asked me what would be the function of this 
Committee. Well, Sir, the first function of this committee will be to 
examine, aft,er looking into the condition of the detenus, whether the 
rules made by the Central Government and by the Provincial Govern-
ment are just and falir and meet adequately the needs of the situation, 
they should also see whether the rules made by the Government of Indin 
are being actually followed in all jails and prisons not only in provinces, 
but even in the Central jail at Deoli. I do not Imow what the rules are 
about the prisoners associatling with each other, but I know that in DtlOli, 
as the Honourable the Home Member described. there Are two s l~ 
of prisoners, the first and second division. These divisions are arbitrar-
ily made. A man of the second division may have friends in the first 
division wtith whom alone he has friendship, but some people have the 
misfortune of being put in the second division and they cannot mix with 
other people. 

The Honourable Sir lteglnald Kawall: Snohbery. 

JIr. 5 ••• loahl: It is not a question of snobbery, but it is.a question 
of friendship. To my Honourable friend, it itl snobbery but thes? ~ le 
are not snobs. You have to choose your friends on account of slmll l ~ 
of temperament and of interest. The Honourable l\lenlber talks of snob-
bery. Let me assure him that if he would abollieh all the clastles ill jails 
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and . prisons audin the conoeutratioo e&1!lpS. he will l ~yll 'have my 
vdte. I have always oomridered this diviMon among the priimnen to be 
a wrong thing, to be an obstacle for jail and prison refomi. 

JIr ....... ~  (Mr. A1r.bil b l ~ e Honowable 
Member' • .flime is up. 

Kr .•••• 1oI'bI.: It is the Government of IDdia who have introdu.ced 
this snobbery if anybody has done it. 

I do DOt wish to say Bllytbing more exoept "his th .. ·this committee, 
if a.ppointed, has got enough WOR to do ill examining the ruleR. in seeing 
that the rules are enforced or not and also ill examining whether the 

emme~  of India have :made 8ufticient provision for the destitute 
families, and for the needs of the ~  themselves. 

Then, Sir, I should like to make one oIuggestlion before I sit down. It: 
is true that a temporary committee will not meet tbe needs of the hit-ua-
t!OD. There would be necessity for a permanent advisory committee to 
~ emme  of India &Dd to the J>rovincial Governments in advising 
thalli' whether assistance to the famWes is uecessary or Jlot, in particular 
cases. I hope, Sir, that the Honou,rable the Home l\{Elmber will re-
consider the view which he has taken I\bout my Resolution and that he 
will bow to the public opinion of this House and accept the Resolution. 
If he does not do so, I hope the lIouse will know how to do its duty and 
they will vote for my Resolution. 

1Ir. Depuiy Pruldeni (.Mr. Akhil Chnnrlra DR-Ua): The question is: 
"That this Assembly recommends to the Govpmor General ill Council that he should 

take immediate IltePII to appoint a committee to examine and report without. delay: 

(11) whether conditions under which the det.enull under the Defence of India Act 
ba Vf' to Jive in prison. IIJ"., suitnbl(' and aOf''1uafe; anil Buftici .. nt privileges 
a,'f! graut.ed to, them for communication oataide by way of lette... uad 
int.erviews; and, if not, what. improovement.a Mould be made t.hereiu; 

(6) whether their familiea an provided wit.la luiable _inteDanC8 or DOt; ud, 
if .not what. ueiatanca GoV8l"DllUlllt !bould give tbem; 

Ie) whetber thoee who afe interned or externed IYIdpr the DefPDCe of Indill. Act 
have ll ~l y in maintaining t.hellUlelvPtI or t.heir familiel, and wh('t.her 
it is nec_ry to give them any aRllilltance from Government; and in callt!, 
it ill 1te< ... lIIIry, whitt. Iholllt) he *"" aRlOlant <:If .'slM!h IIlIsbt.ence." 

The Assembly divided: 

[At this stage, Mr. President ("ftle l'Iononrablt> 
resumed the Chair.] 

Sir Abdur Rahim) 

.YES-23. 
Abdul Ghani, l~ KIIhAuuaad, 
Abdur Rasheed ChanAn!,)" Ifanlvi. 
Aney, Mr. M. S. 
Azhar Ali. Mr. Muhamml'.d. 
BanerJea, Dr. P. N. 
Chattopadhyaya, Mr. Amarendra 

Nat.h. 
D .. , Panrclit Nilakantha. 
Datta, lIr. Akhil CUedra. 
DellQaukh. Kr.Goviucl V. 
EaM: Sait, JIIr. H. A. !WhaT B. 
GhiulHitlin, IIr. M. 
GhQmBbik Nainlltl, 8yed. 

Ism.il Khall. Haji Chaladhury 
Muhammad. 

Joahi. Mr. N. M. 
Lalchand Nava.lrai, Mr. 
~m  >i'.lit Lalnlmli ~ ... ta. 
Muhammad Ahmad Kazmi, Qazi. 
M unuza Sahib Balwtur.. "'aln 
8yefI. 

,1Wma Nand. Bui. 
llAza Ali, .84r aywd. 
Sant Singh, Sardar. 
T.alarAti ~ l  M.1ilaJIII. 
Ziauddin .MInI.d, Dr. Sir. 
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NOEs-1O. 
Abdul Hamid, Khan Babadur Sir. 
Abdul Hamid. Khan Sahib Shaikh 
l'\:bmad 'Nawaz ICbu, Kajor Nawab 
Sir. 

IS'woor, ,Sir GQnQllth. 
Boyle, Mr. J. ,D. 
BWIII, Mr. L. C. 
Caroe, Mr. '0. K. 
Chapman. Mortimer, Mr. T. 
Clow, 'The H8Ilourabie Sir Andraw. 
Dalal, Dr. R. D. 
Dalpat Silllh, Sardar Bahadllr Cap· 
tain. 

Dehejill., Mr. V. T. 
.Frampton, Mr. H. J. 
Ghuznavi, Sir Abdul Halim. 
Gidney, Lieut.·Colonel Sir Henry. 
Gwilt, Mr. E. L. C. 
IkramuHah, Mr. Muhammad. 
Imam, Mr. Saiyid Haider. 
lamaiel Ali Khao, Kunwar Hajee. 
Jamea, Mr. F. E. 
Jawahar Singh, Sudar Bahadur 
Sardar Sir. 

'rh£' motion was negatived. 

Kamaluddin Ahmed, Sbaml·w-Ultlma. 
Kuahalpal Singh, Raja Babadur. 
Lawson, 'Mr. C. P. 
Mu:well., The Hono_ble 6Jir-
Be,linaJd. 

Muharul Islam, Mawvi. 
Miller, Mr. C. C 
MIlUJilim Sahib Bahadul, 11k. 
Muhammad. 

Mudaliar, The Honourable DiwalJl 
Bahadur Sir A. RamM.swaml. 

Mukharji, Mr. Balanta Kumar. 
Pillay, Mr. T. S. B. 
Rahman, Lieut.-Colonel M. A . 
Rau, Sir Raghavendra. 
Shahban, Khan Be.hadur Miatl Ghulamo 
Kadir Muhammad. 

Sivaraj, Rao Sahib N. 
Spence, Sir George. 
Staig, Mr. B. M. 
Tyson, Mr. J. D. 
Zafrullah Khan, The Honourable Sir-
Muhammad. 

Zaheer Mr. SPjyid Hasan. 

~  RE APPOIN'fMENT OF THE CHAIRMEN OF CERTAIN' 
PORT RAJ COMMtlTTEES AS EX-OFFlOlO MEMBERS OF 'rHE 
LOCAL PORT TRUST BOARDS. 

Sir Abdul Ballm GhUnaVi (Dacca cum Mymensingh: Muhammadan 
Rural): Sir, I beg to move: 

"That this Assembly recommends to the Governor General in Council thlAt the-
Chairmen of the Karachi, Bombay and C"I<'utta Port Raj Committees be appointed 
e;;c-officin members of the Port Trult Boards of Karaohi, Bombay a.nd Calcutta. 
respectiveJy ... 

Let me begin b,v saying that no les8 than twenty thousand pilgrims: 
embnrk  and disembark from these thrl'e ports. And the Chairman of the 
Port Raj Committee of Karachi, in It long letter to me, explained the 
difficulties of the pilgrims in embarking and disembarking 'from that pori> 
Ilnd also the other two ports. He suggested that I should move a Resolu-
tion and Government may be moved to take three members of the three, 
Port Haj Committees, preferably their chairmen, 88 ez-&IJi'lio members in 
the Port Trust Boards. 
What is the position of these Part Trust Boards? Half a century ago,. 
f these Acts were pasled forming these Boarda in the 'Various: 
1'.11. porte. Nothing has iJince been done, although many chaD8'es. 

haw taken plaoeto revise these port Acts. Speaking CJf the Calcutta Port 
Trust, there are 19 members, Ilnd the House will be shooked tahe&!' that: 
there areoaly four Indiana runong those 19 membem. What is the 
position of the trade' I win give you an instlllll08 at onQa. The Muslim 
Chamber alone has got about 26 crores worth of the exPort aDd im,port: 
,trade; and the Indian Chamber, .calcutta, haa 38 crares. The total, I 
believe, i. 180 erOlItlS. Of :this 180 clores, 88 mores is handled by the 
Indian Chamber, a.nd ~ crorefl iahandled b.v the Muslim Chamber, Still 
tee ~ is ,that we hp'e I6JOt .c' QU.t of iLQ repwsanta.ti:"etI .in ,the P-
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'rr'ust' Board. Taking Calcutta agaiu,-of the 1,9 COlnrrtissiollers, the 
Bengal Chamber of Conunerce-the l ~  Chamber-:-: has 6 representa-
tiTeS there. The Chairman is an Englishman, Ilnd the Deputy Chairman 
is also a.n Englishman. Then, there are the Agents who are sz-olfi.cio 
nlembers. There are 7 e.r.-of1icio members, and 12 elected, of whom we 
.have got only 4. In Bombay, the number of Indians is 12 out of 22-not 
much-and I have not got the trade figures: probably that would have 
:Shown that the Indians had perhaps three-fourths, i" not more, of the 
-export and import trade there, and stifi they have only':.12 out of 22. 
Similarly, in Madras, with 15 members, there are only 5 Indians; and, 
.in Karachi, out of 15 members, there are onl.Y 7 Indians. In Chittagong, 
()ut of 12. we have got only 4 Indians. My point in giving these figures is 
:this: we have not got proper representation in these Port Trust Boards. 
No one is there to look after the comforts or discomforts of these pilgrims 
. who go year after year in large numbers-not less than 20,000 a year-from 
~eee three ports. Whllt happened this year? It is my personal experience 
..-'Ohairman of the Calcutta Port Hai Committee. The Committee is not 
i-epresented on the Port Trust Board. We begged of the Port. Trust 
-people. .  .  .  .  . . 

~  K. S. he,. (Berar: Non-Muhammadan): Who is the Chairman of 
the Haj Committee? 

SIr .Abd1ll BaUm GhbDavi: Myself in Calcutta. -We begged of these 
Port Trust people to put the hoat at Outram Ghat. and not at Kidderpore. 
It would be ver.Y difficult for these people to go to K!,dderpore, 7 miles from 
the centre where they had to stay, but Outram Ghat is only a mile. But 
-there was no one there to consider the difficult-ies which the .pilgrims had 
.to undergo i and our request was denied, Bnd these pilgrims had to go to 
Xidderpore for the RBj this yeal'-'the:v ha.ve not vet returned. Therefore, 
-unless one of the members of these three Port Hai Committees is in the 
'Trust Board, our difficulties will remain as now. If one of us is there, we 
-coUld explain to the Port Trust BOOM how to give these facilities for 
~mb l  and disembarkation .  .  .  . 

1Ir. K. S. ADa,.: Now ~  have got a Special Officer. 

IIr Abd1ll BaUm GhUDAvi: The Special Officer is a Government official, 
and he has nothing to do wit'h the Ports. 
Then, as regards the facilities for disinfection and medical inspection of 

the pilgrims. there is a note ahout a Raj Committ.ee Report in 1929. which 
e~ esse  its diuatisfaction with the ~eme s for disinfection and 
medical inspection  of pilgrims in the Port of CalMitta. ~ has been 
~ e yet. The Chainnan of tbe Karachi Port Raj Committee· has written 
to me this letter: 
"The Karachi Port Trait Board haa a right. to I8Dd a repreeentative. to the 

Karachi Municipal Corporat.ion, Nort.h W.tem Railway Adviaory Commit.tee aDd 
Kal'll,{'.hi Port Ilaj Comrnittel'. While the Karachi Mnnicipal Curpontion, Nol'th 
WMtern Railway administration have reciprocal right to send ea<'h a repreeentath'o 
·OD Kar"chi Port TJ'IIat, the KBY'a(·hi Port Raj Cnmll'littc-e hu none.' Tho Chaim.an 
-of the Kar.ehi Port Trult, Board i. an "·officio member of the PCkt Hllj Committee." 

Why shOUld we not have the Chairman of theset-bree Ccimrrtitteee 811 an 
.M6-officio member of the Port '!'rust 'Soards in these three ports" The 
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difficulties that 1 want to explain to the House are as follows: The reason 
which has induced us to come before this House to represent theae 
grievances is that ~  .House may vote with me in asking Jor a representa-
tion in these three Ports Trust. The Haj Inquiry Committee in 1929' 
expressed their dissatisfaction with the arrangements existing for disinfec-
tion and medical inspection of pilgrims in the IJort of Calcutta, but nothing. 
so far has been done-by the Port Trust Board of Calcutta. It will be 
certainly necessary to make more elaborate arrangements here, because in 
Calcutta there is no special mUBafirkhana or camp where pilgrims can be· 
placed under observation as reqlllred under the provisions of Article 92 of 
the International Sanitary Conventioll, 192G, and individual inspection is· 
earried out by the Port Health staff on the open wharf itself at Outram 
Ghat or at one of the berths Itt Kidderpore Docks, at whichever place 
embarkation of pilgrims may take place. The Haj Committees have always 
protested against the existing arrangements, ~ they say that the "manner 
in  which pilgrims are examined by the Port Health staff is, to say the 
least, uncivil." Pilgrims are required to open their chests and stomachs· 
before the crowd of people Il.ssemhled Around them. The medical inspec-
tion should, therefore, take phwe in a s('reened place and the pilgrims. 
should be asked to enter the place one ufter another .  .  .  .  . 

.An Honourable lIember: Is anyone of the members a Muslim? 

Sir Abdul JI&Um Ghuzuv1: One IS a Muslim member a representative-
of the Muslim Chamber. ' 

Now, these are some of our grievanC'es, and if one of the members had 
been on the Port Trust Board, he could have persuaded the other memhers· 
of the Board to agree with his views after telling them the actual difficul-
ties of the pilgrims. The,\' suggested that the pilgrims should be asked to 
ent.er the l~ e of inspection one after another, but the Port Trust has not;. 
.vet accepted this proposal. The." are floeked together, and are asked to· 
take off their clothes, and then thev are examined in the presence of others-
which the pilgrims do not like. The Haj Inquiry Committee ~l e  said: 
"As the embarkation of the pilgrims takes up much time-eometimes extending 

to a whole day_ Bhed Bhould be built near the Bteamer ghat fOI' the C)(Jmfort of 
pilgrims their relativelll, alld friemlB, and tho volunteers. There should a110 be 

~e  for drinking w.ater Ind for temporary lavatory. In the ~b~ e of any 
seating arrangemet. at Outram Gbator at tlle Docka, the age-worn pdgnml' are put 
to great t-rouble and hardship while awaiting embarkation for hoars together. Ade-
quate. se ~ arrall/Jem,nt mould ~ be made in future. It is reported that the 
question of Improving existing arrupments at Calcutta. for embarkation of pilgrims 
and their medical inapection arid dililinfect.ioll Wall teJcen up by the Public Health 
Coll"Ulilsi"ner with the Government of India. " few years agn. hut due toO the outbreak 
of the war it waa definitely ahe1ved for l ~ l lll  reasons. The Port Uaj Com-
mittee of Calcutta. have not taken up the question 80 far, but anything they propose-
to do will ha\'e tu be .lone ill eo·OperatiOIl with the authorities of the Calcutta Port 
Trust all no improvement Of a permanent or temporary nature in the exiatinlt arrange· 
mente can be made without their active co-operatioll end conll8Jlt. It will be th& 
duty Of the rep_nt.&.t.ive of the Committee on the Pori Trust Board to secure that 
necessary co.operation as it is easier to achieve the object from within than. from" 
without. As no arrangement can he perfect for eJl time to come a ~e e e ~ l ... e of 
the Ha.j Committee is neceasary to represent to the Trustees froRl tIme to time the 
~ l le  experienced ~  the Uaj pilgrims ~ l  from the port. The e~  I!'ay 
hke to lend a more wlllmg and sympathetIC ear to the gnevances of the pIlgrim.' 
when ont> among the Trustees is there t,o represent to them their difficulties " 

Sir, I hODe T hRve heen 8hlA to mRke out 8 case 8S to why we want a 
member of the ~ Raj Committee. on the Port Trust Boards, because, ... 
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l"h .. e _itt, weB8 one of these members ito there, it i. difBoult tot tAlat 
Pm TnlBt Boari to realise the actual ~ e  of the' pilpim., &ad it; one 
.member is on the Port Trust Board, he will he able· to e.ain $h" 
properly to the other membe1'8 and IDftke them eympathiaewith t1te diftl-
eulties of theae pilgrims. 

I have also shown that all these improvements are necessary, speaking 
of the Calcutta Port for the moment.-because the Executive OfBcer has 
pointed out the impossibility of carrying out any of these improvement£! 
until and unless we have the active co-operation and sympathy of the Port 
Trust Board e ~ we are not represent,ed. Not one of us is there to 
explain the difficulties of t.he Haj pilgrims. That is my first ground. Then, 
my next ground is, if the Government under some special Acts, ~  

appoint some e~  members on Municipalities, Cbambers of Commel'<'e 
and the like. why can't they give a seat for a member of tbese Haj Com-
mittees on these Port 1'nlsts t.o look after the interests of these Haj 
~ ms  If a member of this Raj Committee had been on the Port Trust 
.. ' '.. of ~ l  this .. vear, .the pilgrims who s le~ recently would ?ot 
,  . experienced the dlfticultles they had to. For IDstan.ce, no mention 
was made in Calcutta as t.o when eX8ctl.\' the ship was to leave the port. 
That was, of course, a secret, and it had to be kept a secret because of the 
war,-and I can undeftltand it,-but surely the agents of the shipping 
oompany ought to have told conffaentially at least the Chairman of the 
Ha; Committee 8S to when the boat would saH. The only ord-er that was 
passed was that these pilgrims ~ to nssemble at these three porbl at 
lluch and such an hour on such and such date. ~ look at the hudehip 
<If' these poor pilgrims. They were not told. that the ship wOllId sall QQ R 
particular date. They were asked to assemble in the Calcutta Port befme 
lIuch and such date. And when W8B that fact notified? Just ten aa,. 
before the ship was to leave the port. They 88181Dble.d thers. Tlae Port 
Commissioners did nothing whatever to lliI8ist us. On the other haad. 
mst.ead of helping us, instead of the Outram Ghat where the embat'kation 
~ e ll  takes place, they shifted to Kidderpore Ghat. nearly 7 ~s ~ s 
from Calcutta, where these poor pilgrims had to a8&emble for theIr examma-
tion .. 

Another reason why these Haj Committees since their formation loft 
.ole to do good work is this. The pIlgrililtl were not looked after welt 
befbre, but the Government have also done their duty, and I oongratulak 
~ em on assisting us as mllCh as ss b~ now and giving UI certain facili1liet 
which they had not done before. These b ~ es should, as a matter at 
c:0W1&e, h"lve got. membership as ez-o __ cio to these J>Ort&o1 embarkation 
dIld'dieembarkation. With these words, I mMe, -

•• PreIIdtDt (The Honoul'8ble Sir Abdur Rahim): Re89lution moved: 

"That t.hi. ~bly 1'tICOIQIDeJlC» to the Gov_or General • CollDCil that; h 
Chairmen of the Karachi, Bombay &tid Calcutta Port. Raj Oilmmi..... be as.ointeo 
_offioio members of the Port. Truet Board. of Karachi, Bombay.,.d Calcutta 
n8pectiveq:' . 

Maul ... Zalar .All Daa (East Central l)unjab: Muhammadan): I lenel 
my s ~ support to m.v Honourable friend, Rir Abdul Halim Ghuznavi'A 
Resolution. Most of the time of the House today was taken up by Mr. 
Joshi's Resolution and ~  we have a large amount of work to do 'Still, 1 
.hall make a verybriei speech'. Plaoed a8 the 8:0_ 18\ ctiMdtute.t' .... we 
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.. ~  b~ ~e  moment, argument. do not tell 4er.e. 28 ~  ~ 
~ 1IJ tbe l~ ~ ~ e wall. So, I will not make use of any arguments. 
lwuU say ~  ~l  if It pleases Mr. Tyson aud if it please Sir Andrew Clow, 
the ResolutIon ~ ll be p&88ed. Otherwise, Sir Abdul Halim Ghuznavi wiJl 
have to follow In the footsteps of Mr. Joshi. 

What is the Uesolution? Sir Abdul Halim Ghuzn8vi . wants that in 
three places, ~ ~  Bombay and Calcutta, where there are Raj 

l ~e  the Chalrmun of the l>ort Raj Committee should be taken as 
an ez-offirul member of the l'ort Trust Committee. He has not said that 
the Chairmen of the Port Raj Committee at Calcutta, Bombay and 
Kal'aChi should be 6z-officio Chairmen of the Port Trust Committees there, 
although I ahould have liked him to frame his Resolution in those words. 
Not only nine crores of MusslI.imll.ns of India but the Mussalmans of 
Afghanistan, the Mussalmans of Central Asia and th0'8e of Baluchistan-
a,e served by the Karachi Haj Committee. The same may be said· of 1Ihe 
Calcutta and Bombay Haj Committees. There is no Port Haj Committee 
in Madras, but I hope there wiII be one soon and then this matter will be 
taken up for consideration in connection with Madras. The interests 
of U1ese 18khs a.nd croms of Mussa1mans must be safeguarded· by the 
Government so far as the represent,aHon of their interests in the Port Tlittsw 
ia, oonC8Mled. I telI.)IOu that if ez-o/licio Chainnen of the Port Kia] 
CQmmitteea-~e taken as members of the Port Tl"Ust Committees they will 
do something at least to s e~  the interests of the Mus88lmans. It my 
Honourable friend, Sir Andrew Claw, will go through the constitution of 
the .working, of these Port Trust Committees he will find that there is not a 
single M'ussalman there. . 

The JIoDoarabie Sir ADdlew Glow (Member for Railways and Commu-
ll~  Ok,. yes, ftlere is. 

IIIaI8Aa: z.t.r; .All. Dan.: Not worth· the D8Ple. Possibly 0B.e per ceM. 
or half' & per cent. not more than that. My HOllGUrable friend. here ·la •. 
Whenever we talk of safeguarding Oul" interests-they say we 81:8 

ClOlDl!lUfte.li8'bs. What are we to do? We know perfectly well that. in 
these Port Trust Committees the representation of the Mussalmans in 
substance is nil or very nearly nit. because there is nobody to represent 
tIt. clltle. So, if. the modest dema.nd· 01., Sir-Abdul Halim GhuZDaw as 
~~ e  in fIb;g :aelolution' ill aceepte.. the Cbaillmea of the Port ~  
Committees' as e ~  members of iIhe· PMt ~  of thOle places will 
sJo something to place befON the Pon· 'Prtlsil ArW;hoPitie. the case of the 
Mussalmans and something would be done. Otherwise there is no ~e  
This was the point on which I WU'lteli to lay some· *Be! ~ alter l ~  
done it, I again declare that I lend my strong support to SIr Abdul Rahm 
Giuznavi;'s Resolution. 

'!'he Honourable Sir _drew CRow: Sir. the Resolution seeks to add the 
Chairmen of the three Port Hai Committee'S to the three Port Trusts and 
seeks in particular to add the· ChairmA-n of the CA1'lutta Pbrt Raj 
Committee 110 the CalcuttR Port Trust. I t,hink I am ~  in sayiDJ!' that 
the Chairman of the Calcut.ta Port Raj Committee. is my esteemed friend 
who moved this Resolution. 

An Honoura.1lh ... ber: That is only ror the present and not for ever. 
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!'he BDIlOuable SIr Andrew mOW: 1 am not, therefore, at all surpriled 
at the eloquence with which he pleaded his catie. I fully appreciate my 
Honourable friend's anxiety to add another to the various public 'Services 
that he has given or is giving in Call·utto and elsewhere .  .  . 

Sir Abdul Balim GhDIDAvt: N ext year I won't be Chairman. 

fte Bcmoarable Sir AIldN'II 010'11: But I hope that ~  I have to 0PPOS& 
the Resolution he will not attribute it to an,v doubt dD. my part of hia 
competence, I feel sure that he would be nn adornment to the Trust,. 
but as he recognises, personalities must b ~e and that Ul)' opposition is. 
based ~  on prin('iples than on an,v question of personalities. 

I have not yet found out what the advantage to be gained by adding' 
these gentlemen to the Port Trusts is. ()ne advantage I can see is that, 
if Sir Abdul Halim Ghuznavi had heen Il member of the Trust, he l~ 

~ been a little clearer in his mind IlS t.o where their functions began 
.... ;ended. e~  are not responsible for the port health officers who do-
ftdt work under them, The port heRlth offieera are officers of Govemment 
serving under another department. Mv Honourable friend complnined that' 
there was ver.\· short notice of when and where a particular ship was going' 
to sail. That W&8 for re880ns which are outside the purview of the Port 
Trust. I should not be at all surprised to find that the Port Trust them-
selves did not know when it was ~ to sail. 

SIr Abdul Ballm GhDIDAvt:'But they did know. They could have given-
Outram Ghat instead of thp Kidderpore Docks. 

The BoDourable Sir ADdr •• Olow: They obviously could not discloae. 
information "'h:ch they were not entitled to disclose. It is for' 
those responsible for despatching the IIhip, and that is not the-
Port Trust-to say, subject to any orders of Government, when that ship-
was likely to sail. 'I think Sir Abdul H81im Ghuznavi himself recognises 
that the se~ e  on that oecasion was in the best interests of the Haji .. 
themselves. 

Wbeq, I got notice of this Resolution I Bsked the Chainnen of the three 
Port Trust.a concerned to send a report showing the number of ~ 
relating to the Raj which had com'e up befOre the Trust in the lut three-
years. Tn all the three' ~s the schedule was blank . 

.All Boaourable .ember: Because there was nobody. 

Sir S1M ltua .A.l1 (Cities of the United Provinces: Muhammadan' 
Urban): It would remain b~  for the next 80 years if there iB nobody 
to raise these questionB. (FUrther IntelTUptions.) 

ft. BODoarabl. Sir AIldre'll Glow: There are members there who are 
perfectly able to Taise es ~ s if they do arise. The Port Uaj ('"om mit-' 
tees are also able to put questions before the Trusts, perfectly able to do 80, 
In fact, I think that Sir Abdul Halim Ghuznavi himself mentioned thatl 

~e cl1ses the Chainnan of the Port Trust himself is on the !hi' 
C'J()DJmJttee. s!) matters can be really brought to' m. Ddt.; 
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Sir Abdql l~m Ghuanavi: Tbt;l Chairman cannot bring up the s b~e  
before the Comrmttee. The Chairman is also on the Raj Committee but 
that is only in Karachi, not in Ca:cutta. 

The Honourable Sir Andrew Olow: Maulana Zufar Ali Khan said thu.t 
there were no Muslims on the Port Trust. The Mover of the Resolutbn 
said that the Muslim Chamber of Commerce in Calcutta itself elects B. 
member and my recollection is tbat in Karachi the only non-official nomi-
nation resting with Govermnent il'1 a nomination at present of a Muslim 
gentleman. . . 

The broad point is that these Port Trust·s are not directly ooncerned 
with questions that very rightly concern the Port Raj gommittees and' to 
which they give such (':ose attentir)f). 'rhe actual berthing of a ship on 
a particular dock is not a question that will come before the Trust as such 
in the ordinary course of events. It will be a question for the Chaimlan 
and I have heard no instanoe during t.his debate of a Port· Raj Committee 
making any proposal in the interest of the Hajis, which was not sympatheti-
cally considered by the Port Trust. I om quite sure that all Trusts would 
give their most earnest consideration to any proposal emanating from 
such a quarter. The argument wna ~ l  that hp,I1Buse in nne infltBnt'e 
n Port Trust was represented on t,he Raj Committee, therefore, the B:aj 

mm e~ ought to be represented on the Port Trust. It sounds very 
l ~ l hut it is not really. This House, for example, is represented 
on the Indian Institute of Science at Bangalore Rnd 8 Jot of other bOOies 
but nobody sUlorgeste that because of that theRe bodies should elect re-
pt'eseT'tntivps t{) sit in this ROURe. 

It is of oourse a faot tha.t the ships for the Raj sail from these ports, 
They form a proportion of the shipping from these ports but I wonder if the 
House realises how very small thnt proportion is. I h,tve looked up the 
fi"ures for the last three veaTS. Take for example the case of Calcutta. 
Within the last three ye ~  the number of ships cleared for the Raj waa. 
four. 

Sir· Abdul Ballm Ghulnavl: The Calcutta Port was closed. 

Tb Honourable Sir Andrew Olow: Only for one year, For the previous 

yaal' it was two. 

Sir Abclulllallm GhlWlavl: Take the figures for this year, It is 4,000. 

The Honourable Sir Andrew Claw: It is one ship this year. It was 
• closed fot' one :veaT. 'rwo ~ s were clenred in the previous. veRr ~  
two in t.he year previoUE; to that. The total number of ships clearmg 
from Calcutta is 4,000. 

Sir Abdul Halim Ghumavi: It is 3,700 this year. 3,700' pers°tls. 

The Honourable Sir Andrew Olaw: You are talking of persons, J am 
talking of ships. 4,000 ships oleared from Culcutta, that is m ~ than 
a ship for every Haji. Let ,!S go to Bombay where no e ~ C'H'CU\Il-
Rtan(les were mentioned to eJost. 
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air A.bd1ll Jl&Um GhUllllrv1: Why do you give the Calcutta Corporation 
a represefttati ve on the Port Trust? 

The Honourable Sir Andrew Olow: That is heeause the corpol'lltion 
is very close:y con;:emed with the affairs of the Port.a on which the prosperity 
of the city so largely depends. However, l!.'t us go to Bombay, where the 
number of Raj ships is of course larger. The proportion in the last two 
years before the war, which were normal years, wall about ont' half ner 
cent. of the actual number of ships and perhaps nbout 1ilne per cent. of the 
tonnage. In Karachi the average for the last three' years is one per 
cent. in numbers and nbout two pE'r cent. in tonnage. Even if these 
figures had been larger t,han they are, they would not have constitution, 
in my vie.w, a justification for ha"ing one member solely representing the 
Raj Committee on the!le by no means lsl'lte bodies, because, as I haTe 
said, e~  are not ooncerned to any large extent with problems peculiar to 
the Haj. Whatever personal ~ s the Chairman of these Com-
,m.itt.eea mav have. a.nd I have oonceded that Sir Abdul Halim GhuznlLvi 
'himaelf weil possesses them, they can bring no specialised knowledge to 
hear on .the ordinsryquestions that corne up before the Port Trust. I nm 
afraid, to be quite candid, that the only effect I can see of adding theae 
Chairmen would be that it would mean one ndditional Muslim represl'ntative 
on the '!!rust in each of the three ports. 

SIr IJ14 Ban .AU: Any ~ l  objection to that? 

'lbe JlOJloarable SIr AndIew Olow: No particular objection to that but 
I think 'that if it is to be added, it should surely be added on sound 
grounds. It is not a sound argument to suggest that beca.use these Raj 
Committees will elect Il MUB8a!man, therefore. they must be represented 
on the Port Trust. Surely, that is neither logic nor justice. I hope I shall 
not be charged with ~e  unduly suspicious but I cllnnot help wondering 
if that is not the main attraction of the proposition for those who have 
moved or sponsored this Resolution. In fact, I thought I detected in 
Maulana Zafar Ali Khan's speech a virtual admission that that was 80, 
and that the object of the Resolution was to secure additional Muslim 
representation. Now, 1 am not out to 88y that the representation on 811 
the Port Trusts is ideal. I do not think that the figures ,which the Mover 
of the Resolution quoted were entirely accurate but conditions change 
and the constitution of' the Port Trusts, which tnay ha.ve been suitable 
a number of years ago, is always liRble to revision. We have under con-
siderntion the revision of the constitution of one of the Trllsts at the moment 
but I would Imbmit to the HOllse thnt the existence of 8 Port H,ij COIll-
mittee does not constitute n valid grollno for aoding adrlitional members 
to these Trusts. I oppose the Resolution. . 

Dr. Sir Ziau4cUD Ahmad (United Provinces, Southern Divisions, Muham-
madan Rural): I WIL8 rather surprisl'd at the speech delivered by m)' 
Honourable friend, the Member for Communications. He unnecessarilv 
charged the Honourahle Rir Abdul Hlllim Ohmmavi with he.ing selfish" ~ 
he happened to be the Prel'lident, of t·he Vort Ha.i COInmitt.ee. 

The Honourable Sir Andnw Dlow: I said the opposite. Y'said thRt he 
WOR unselfish for he wanted to render additional service. 

Dr. Sir ZlaudtUD Ahmad: This Resolution was really ~bl  by severn I 
members Qnq ~ ~s an acnident that Sir Abdul HaUm Ghuznavi happenf'd 
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to draw it in his nallie. It ~  not htl who initiated this Hesolution. 1 
know that it was really iuitiated. by tlle liaj mm ~ at Karachi who were 
l l~  tlnonnous. l ~ es  1 have got before me II. bundle of papers 
which they submitted to the Members of the Adsembly. 1 was notsurpris-
ed by thtl argument of my Honourable friend when he said that ·the object 
of the .Resolution is to add one more Muslim Member to the Port Trust. 
Even if it did add a Muslim Member, there wall no hann 8S was pointed 
out by one of my colleague here. There is no doubt that the Port Trust 
at Calcutta had no sympl&thy for the MUBSalmans. Bome years ago I drew 
attention to it on the floor of this House. The Chairman of the Port Trust 
said in a public meeting that Muslims are not fit for service in tho Port 
Trust and we raised strong objection to it, on the floor of this Houee. We 
also protested several times that the scholarships given by the Pori TI'UlIt 
were never given to the Muslims. If by chance this particular Resolution 
udds one more member, it is only in the fitness of things, because the 
interests of the Muslims are not at present adequately safeguarded in 
these three places. I may assure him that our object in this resolution 
was not to add one more member to these Port 'l'rusts. Our object is 
thiil. 'fhese pilgrims represent Ii special interest which cannot be adequate-
ly represented by any of these Chambers of Commerce. In the case of 
the Chambers, whether they are European or Indian, the interests are 
identical. I mean they represent the same dass of work but lil the case 
of the Hajis the interests are entirely differ'ent and they cannot be ~e e

sent.cd by any of these Chambers of Commerce. Therefore, it is not a. 
question of :Muslims and Hindus; it is not a question of communal repre-
sent.ation but it is a question of the representation of e es s e ~ 

mind, what the e ~e e of thut interest is. Here, we have got an 
important category who ought to be represented on the Port Trust,-nev':lr 
minei what their percentage is-but it ~ an important illtereRt cmd it 
ought to be safeguarded; and it is unfair on the part of Government to 
oppose this particular Resolution; but, as WRii pointed out, in the ~ l se 

as is now constituted, arguments have no force, we are at the mercy of 
the Government.. Sir. I ~ l l  the motion. 

llaulvi Abdur Rasheed Ohaudhury (Assam: Muhammadan): Sir, I 
would not have risen at this stuge to speak hut for the fact that the 
Honourable the Communications Member thought it worth while to say 
that this Resolution is intended chiefly to put three more Muslims on 
the Port Trusts of Karachi, Bombay and Calcutta. In fact it is ·not a 
fact that. the object of this ReRolution is to add three more Members 
to these Trusts. Sir, t.his is absolutely necessary. Sir, the Communi-
oations Member said that the addition of these members will have no 
bearing on the duties of the Port Trust Committee. That is also not a 
fuct. I think it will do a good deal to facilitate conditions for these HBjis 
if there is one Muslim at least on the Port Trust Committees at these 
places. Had there been a sufficient number of Muslims _on the Port 
'rrusts. t.his would not have happened that the Hajis would have to travel' 
Reven miles to Kidderpore inst-ead of their providing a ship at Outram 
Ghat at Caloutta. Thia is simply due to the absence of Muslim mem~ e s 

on t,hePort Haj Committee that such things happened. It rettlintilJ me 
of 1\ thlng which I had a mind to bring to the Dotice of the House some-
times. I ama Member of the Centra.l Advisory Board of Education and· 
the last sitting of that Board was fixed on the 11th of January. On 
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t.he ~  of J &Duary t.here Willi the 1 d dlloy fOl: Mussahmwa. 1 beiug a 
l4.embtu' living at a distance of some t.wo thousund miles from Maw:all, 
it could not. be expect.ed ~  1 would have ~l  my La auiJ gULh! to ~ l  

a .. ttiug of the Centru.! .4d'visol'Y, Board of Education at, Madras. i:3ir, 
had there been 8 Muslin. gentleman 88 Secretary on that Couu;nittee, 
~e would notl have certainly fixed the sitting on th,e 11th, knowing ~ 
well that the 9th was the lJ. dl1Y. ~ y  if ,there is a Mueluu 
Member on the Port Trust. he would certainly Bee ~  are the oonw-
tioDa of the Hajis; he would have certainly repr6tient.ed in this 0&686 
that the armtl8ements for Hajis .hould be at OutraID ~  and not ~ 
lUdderpore. Sir" it would add a good deal to the CODvewence of HaJ 
pilgrims i/. on these three Port l~ s s the Port Raj 0ommiti.ats8 Wef8 

e e ~ e  1 think, Sir, that thit; simple Resolution should not be 
opposed. by the Communications Member. I support the resolution. 

Mr. 1. D. TJIOD (Secretary, Department of Education, HpaJth and 
Le.Dds): Sir, the qU6tition of medical arrangements at the ports b,as Leen 
introduced into this discussion. 1 do not kno'.v that that is primwily 
the concern of the l)ort Trusts at all. I am afraid we lUust in thE' Edu-
cation, Heaith and Lauds Department, claim a. certain responsibility for 
the arrangements for Port Health Officera. Our Port Health Oftioers are 
not on the Port 'rrust Committees. They are under the Central Gov-
ernment dired. 1 am free to Ildmit that the arrangements for the 
examination of deck passengel'B in Calcutta, whether at Outram Ghat or 
at Kidderporp, have not been satisfactory from our point of view., Bnd 
it is quite true that the Public Health Commissioner has been down to 
Calcutta Rnd examined them and complained to the Port Trust that they 
could do more thUll they do now to improve matters ill the way of 
providing accommodation, but the position is that when deck passengers 
in large numbers are going on board a ship, medical inspection has to be 
performed quickly aDd tht: provision of separate (mbicles and ac,commoda-
tion where they could he examined in private and where they neeu not 
.. open their (lUests Bnd stomaehs in public", a8 was said, would relLlly 
provide no solution. 'I'hey have to pass the doctor quickly and they just 
line up. There is 110 indecency or impropriety in the procedure, J undAr-
stand. The Port Trust only come into it to the extent of proviuing 
ftCcormnodatio'l, and even if they provided elabora.te nccommodation for 
the privacy (If passengPI'!" being examined, I doubt very much if the 
l ~ passengers, Of. whom there are a large number to be got.on the 
ship In " very "hort tllne--wonld he able to take advantage of it. 'So far 
as the arrangements in Bombay and Karachi are concerned • we have 
reason to believe thnt they ore very sa.tisfa.ctory and, therefo;e, even jf 
there were 8nything in the argument dr8wn from the fact that medicml 
arrangements in Calcutta R"e not very satiqfRctory, it would not he an 
argument applicable to Bombay and Karachi which are covered by the 
Honourable em~e s JU.Aolution. In' any (,8se the pilgrims ~ e 
only .s ~m  fract!on of the deck pa.ssengerl!l ~  leave these various ports 
l~ 11; 18 not obVIOUS. therefore, why a hodv mterest.ed only in the pl1-
gnDls should be represented on the Port Trusts on bohalf 
of the l~ sem e  in f!eneml or even deck passengers. So far 
as ~ ebl goes, I. understand that. the liaison between the 
executIve. oftioel'B of the Port TrUlIt and the Port Haj Oommittee is 
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.0 good that no ~  affecting the pilgrims b8i1 been brought up' before 
the port trusteell for t.ile last three years, d}ld, therefore, it doel; not really 
look 8S if there was any crying need for the representatives of the pil-
grims in the person of the Chairman of the Port HaJ Commit.tee to he 
a member of the Port TrUl;t. Sa far. therefore, as the health grounds 
go, I am afraid 1 clln see no reason why ~ Resolution should be 
accepted . 

• Dr. Sir Zlauddln Ahmad: Bir, I move that the question be now put. 

Mr. Pruldent (The Honourable Sir Abdur Rahim); The question is: 

,,'That the question be DOW put." 

The motion was adopted. 

Sir ,AlJdal JI&Um GIluDavt: Bir, .  ,  .  , 

1Ir. M. 8 . .&aey: I wish to bririg to t.he notice of the President that 
thecollventioll of thi!! House is that whenever n Leader of the Party 
standa to ,address the House. closure is not moved. 

Dr. Sir Zi&uddln Ahmad: I requested the Honourable Member not to 
speak.. . 

JIr President ('llhe Honourable Sir Abdur Rahim): At any rate. the 
Chair hus nothing to do with t.hat, 

Sir Abdul BaUm Gb.W:D&vi: Sir, 1 wall surprised to hear mv Honour-
able friend, Sir Andrew Clow, WhlJIl he said that perhaps not myself, but 
the gent.leman, who had suggested this Uesolution, had in milld to get 
three more additional MuslimH ill the Port Trusts. Does my ~
able friend know the position of t,htlsl' three Port Trusts? In this ~e  

Session I will ask the Government to repeal t.his worn-out Act of thl'ee 
Port Trusts and to have the representatioll of the MUBsalmans in all the 
various Port Trusts &ccording to the proportion of the trade they carry 
on in India. The proportion of the trnde which is ~ e  in India by 
the Mussalmans is noti represented on the 'rrust Boards anywhere. My 
Honourable friend quoted the figures of the pereentage of the shipE. that 
sail from Ci\l('utta vi.:-a-riR the percentl\ge (If the pilgrims, and 8Q.id that 
it was de('imal point ROmething. And, in !he case of Bombay, he was 
generous enough to give us 1, per ~  May I ask him what percent.age 
of representation you have given us Oft those 'l'ruet Boards acr.ording' to 
t,he trade that we carry on in Tndia? You have overwhelmed these 
Boards with the Europeans and European interests and the Indilln in-
terests have been neglected. I,ook at the' trade that the Muslim Cham-
ber ~  on. It comes to about 25 crOles. With ~ greatest diffi-
I'!ulty and niter ~ ~ for fivt1 vtlars we have got one representntion in 
the Trust Ronrd of Caloulota. What is the representation ,of ~ Bengal 
Chamber there? Out of 19 , .. , 

Sir Syed Rua Ali: Rather out of 12 elected memhers. 

fte JiODour&ble Sir Andrew mow: Out of 10 commercial members. 
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Sir Abdul Balim GhlllD&vi: Out. 01 lU, .Europeans have got six seal/S 
and 1.he lndians are given ouJy fOUl' ~ s  COlllpare the trade \v:hich the 
Europeans carry on frOUl Culcutlu now with the ~ ll trade. So, givo 
us the representation 011 tht: 'l'l"lIst BOllrd according to our trade. Wo 
do nut want UllY favour. You always IIUY tlllit. the l'epresentaLioll ~  

be proportionattl to the trade you curry on. 1:)0, compare the trade aud 
gi ve us represtlnt.ation accol·dingly. It was possible for the ~ e  to 
have ~ s nwuber on the 'l'rust .Board, say, fA hundred years ago, but 
the pc,sition now is quite different. You do not ~  to give the l ~  

Haj C01llmittees allY representation on these Trusts;, and you ask, how 
could they serve your interests,? 1£ a Chairman of the Port Haj Com-
mittet! had been on the Port 'l'rust Board, things would, have been quite 
difiprent, Put me there for one year, aud see what changes 1 can etfeet 
there. 

Mr. K. S. ADey: You will make their lot miserable. 
Sir A.bd.Ul Balim GIlUDavi: Sir, ~  pilgrims go "every year from 

Utese three Ports. Is it not the duty of the Government to see that 
every faoility is given to these Port' Haj Committees to look .. fter the 
interests of these pilgrims at the time of embarkation anQ disembarkation? 
How 08.11 the Haj Committees discharge their duties efficient.ly unleaa you 
help them to be on these Boords where they can represent their dilli-
oultiea? 

fte lloDourable Sir Andrew Olow: 'fhey can approach the Port Trust 
if there are any difficulties. . 

Sit AbdUl Ballm l ~  If I ask for an interview, thev will ask me 
certainly to see them in their Committee room as a private individual, 
because I am not a member of the Board. But, if I am a Ini'mber of 
the Board, I will be able to exercise the right of my vote and that makes 
all the difference. If I am a ruember of the Board, I will be able to 
defeat the Europeans by persuading my colleagues to join me. That is 
what I can do 8S a member of the Board, but they do not allow me to 
do that. You do not give me myrepretlentnti,)n on the B08M. If I 
go to the Board as ~ Chainnall of the Port Haj Committee, I will be 
able to create 110 effect.. But if I am member of the Board. I will be 
able to induce them ~  exercising my vote. But you do not allow me 
to do that and yet ~  Ray: "How will you be benefited by getting there 
members?" If I hecome a member of the Borird, I will be in 1\ posi-
tion to tell them that the arrangemen.ts for the embarkatioil of the 
pilgrims are' not satisfactory, tho! there is no shed for them, Ilnd that 
the sanitary eme ~ IU'e not up to the mark. All thest> things 
are done by the Port 'frllStS. My bl~ friend, Mr. Tyson, took 
me to task and RRid that J had mbrerl up this 'luestion with the Port 
Trust which has nothing to do with it. But my H<mou1'8ble mend dopF.l 
not realise that thA Port Health Oftieer has tlO go and examine at the 
port of ~mb  find J ftftJ disputing whether he does hit! duty .and 
whether the HRjis get t.he, necessar."" faeilitieA at, the port of emb:u.kaHon. 
Unless you make me a member of the Roard, T cannot ~b  the 
Board and impress my views Rnd get votes for my ~s ll . 

. Mv Honourable friilnd. Maulana Zafar Ali Khan; ~ e s be 
did not know-that there wr.re no Muslims on ,the POl't Trust,at Gn.1cutta. 
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But, as I said, they represent the various Chambers ot Commel'ce, 
Surely you cunnot expect him to take up this business of the Port Raj 
Committee because he will be ignorant unless he is a member 01 tha. 
Committee. If he is not a member, he knows nothing. How can he 
help the cause of the Hajis before the Port Trust Board 'I 

KaulaDa Za!&r All Khan: I said Muslim representation was nearly 
nil. 

Kr. Prealdent (The Honourable Sir Abdur Rahim): The Honourable 
Member should be in his pIn.ce if he wanb to address any remark. 

Sir Abdul Balm Ghuzna .. : Exactly, you . are perfectly right. You 
said nearly nil. 

Kr. Prealdent (1'he Honourable Sir Abdur Rahim): It is llOW past 
five of the Clod{, and I do not know whether the HOD(JUrsble M£;mber 
wants to take more time. If 1>0, I shall adjourn the HOllse sud he can 
continue his speech on the next Resolution day. 

Sir Abdul Halim Ghuma .. : Yes, Sir. 

The Assemhl.v thdn Ilcljollmen till EleVfm 0f ~  ~  on Thlll'l!lday, 
the 18th February, 1{J41. 
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